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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 25, ISGéngra-
hayana 4, 1886 (Saka).

The Lole Sabha met at Eleven of the
Clock.

[Mg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Fire in L.I.C. Building in Delhi

-+
" Shri Surendra Pal Singh:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Rameshwar Tantia:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri Daljit Singh:
Shri Bishwanath Roy:
Shri Brajeshwar Prasad:
Shri Kajrolkar:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri Gulshan:
| Shri Karni Singhji:

*1ss.<l

Will the Minister of Home Affairs
be pleased to state:

(a) whether the enquiry instituted
to probe into the causes of the recent
fire in the L.I.C. building on Asaf Ali
Road. Delhi has been completed; and

(b) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, the police enquiry
has been completed.

(by The fire appears to have been
caused by human negligence presum-
ably by dropped cigarette or bidi ends

578 (Ai) LSD—1.
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Shri Surendra Pal Singh: There is
an apprehension in the minds of the
public that in addition to some damage
to furniture and stationery, etc.,, some
very important files and records have
also been damaged by this fire. May
we know if this enguiry has revealed
or thrown some light on this aspect
of the matter?

Shri L. N. Mishra: Except the
damage to stationery, ele. referred to
by the hon, Member, no important
document has been destroyed.

Shri Surendra Pal Singh: Some-
time before this incident, there was
another fire in the LIC buildings in
Parliament Street the details of which
are known to the Government. May
we know if there is any similarity
between these two cases or the cir-
cumstances under which these two
fires started?

Shri L. N, Mishra: I do not think so.

Shrimati Savitri Nigam: May we
know what precautions have been
taken to see that such occurrences
are not repeated again, because this is
the second time that a fire has oceur-
red in the LIC?

Mr. Speaker: She may suggest to
the Minister to preach against smok-
ing!

Shri Basvmatari: May I know if
there is any indication of sabotage in
this incident?

Mr. Speaker: The answer has been
given; where do we get sabotage?

Sy F7T AFE g faE

i
= 7 2 5 awl # ferte 99 &
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off w0 o fam: : ag Afeww
T
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T qfww w7
Shrt Eapur Singh: It is a very
imiportant question that my hon.

friend has asked. Let us have a
serious answer to that, Sir.

W WY 9% E4 & &
Tt & fau ag & qfew ¥

Shri Kapar Singh: What is the
diffieulty about it?

Mr. Speaker: I cannot argue with
him. The answer has been given. I
cannot go further. I suggested to
Shrimati Savitri Nigam also that they
may preach against smoking!

=t anws fag: F1 T TEET
AN F FO0 5 W W@ wfEee A
Ao Afgt w1 fr g g 7

oY ®o Ato formr : o ¥ 1

=t gwa T wxny: F ST
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T, AfeT war TET g T A g
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Shri Nambiar: May I know whether
any files involving enquiries about the
conduct of certain high officials were
burnt gut in this fire?

Shri L. N. Mishra: I do not think
s0, Sir.

Shri Jaipal Singh: In the earlier
answer, the BMinister said that it was
caused by a cigarette. Later on in
reply to a supplementary he said it
was a biri. I submit there is a very
big difference between the two.

Shri Narendra Singh Mahida: Is the
Minister aware that the fire has been
caused by an electric short-circuit?

Shri L. N. Mishra: No, Sir.

Shri Kapur Singh: May I know
what is the precise nature of the diffi-
culty or difficulties which the Gov-
ernment have in mind when they say
that prohibition of smoking in public
buildings to protect costly pubtic pro-
perties is difficult or impossible?

Shri L. N. Mishra: I never said it
is impossible. I said, it is difficult. It
is a suggestion for action,

Shri Kapur Singh: What is the
precise nature of the difficulties? Are

they psychological? Are you a smoker
yourself?

Shri L. N. Mishra:
smoker.

1582

I am not a
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Mr. Speaker: This would imply
whether the Speaker is a smoker him-
self.

Shri Kapur Singh: No, Sir; 1 was
addressing the Minister direct.

Mr. Speaker: What would the record
show? After three years at least we
should develop this attitude that we
should address the Chair. The Minis-
ter should be addressed in the third
person.

Shri Kapur Simgh: A direction may
be given to scribes to indicate that I
was addressing the Minister direct.

Shri Oza: If a biri or cigarette can
set fire to the LIC building, then the
whole Secretariat in these 17 years
would have been on fire at sometime
or other. Therefore, is he consider-
ing having a further probe into the
matter?

Shri L. N. Mishra: There is ample
proof that this fire was caused by a
biri or cigarette end.

Migration from East Pakistan

( Shri :lbhutl Mishra:
Shri K. N. Tiwary:
Shri P. C. Borooah:
Shri Prakash Vir Shastri:
Shri Jagdev Singh

Siddhanti:
Shri P, R. Chakraverti:
Shri S. M. Banerjee:
Shri Onkar Lal Berwa:
Shri Guisham: -
Shri Yashpal Singh:
Dr, Ranen Sen:
Dr. Saradish Roy:
Shri Dinen Bhattacharya:
Shri Umanath:
Shri M. N. Swamy:
Shri A. K. Gopalan:
Shri Sivamuorthi Swamy:
Shri Gokulananda Mohanty:
Shri Rama Chandra Maflick:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
| Shri D. C. Sharma:

Will the Minister of Rehabilitation
be pleased to state:

(a) the total number of East Pakis-
tan refugees who have migrated to

*187.
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India since January this year;

(b) how many of them have so far
been rehabilitated and in which States
or Union territories;

(c) how many of them are still in
the camps awaiting rehabilitation and
how they are encamped in various
States; and

(d) the steps taken or proposed to
be taken to check their influx into
India? ’

The Deputy Minister in the Minis-
try of Rehabilitation (Dr. M. M, Das):
(a) 7,894,312 persons as reported upto
21st November, 1964.

(b) The information is being col-
lected from the various State Govern-
ments and will be laid on the Table
of the Sabha.

(c) 2,79,886 persons. There is pro-
vision generally for tents and/or basha
type of hutment accommodation.

(d) It is proposed to take up with
the Pakistan Government, at the next
conference of the Home Ministers’
of the two countries, the question of
the continuing influx and to stress en
them the need for taking immediate
and effective steps to create conditions
which will put an end to this continu-
ed influx.

= file B - gata welr o
TR I W I @/ § F ' afs-
W Y TR AR GY & | F ST
agm § fr w fafred st
F T AR { A wR afer
wew JemT ¢ fF ofesm & & &1
TN AT & 7

Dr. M, M. Das: We have taken
steps in other directions also, Now
the Government of India has decided
that no migrant who comes to this
country without a migration certifi-
cate will be entitled to rehabilitation
benefits. In this connection, discretion
is given to the Chief Ministers of West
Bengal, Tripura and Assam, in hard
cases to make them entitled to reha-
bilitation benefits.
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Dr. M. M. Das: The first step was
the Home  Ministers conference.
Secondly, the steps we have taken
have already been mentioned.

st %o Ao frAmlt : we aw
foaw & dmer ¥ wromdt 9w
¥ ¥ foery fagre & wogrer forer &
T § W 359 ¥ fewoiE, w@e dte
o Wt wimwafoRE for § 7
T ¥ fray #ey ¥ § sx ey amy
™ §

woaw wEw - ag aaw feEw
A IF A AT g

Shri D. N. Tiwary: May 1 know

whether the Government has thought
over the necessity and desirability of
making a claim on Pakistan for extra

lands so that these refugees could be
rehabilitated?

Dr. M. M. Das: I think we should
wait for the conference of the Home
Ministers of these two countries.

st wo Ao fomdy : # ¥ gEr
qr f¥

weaw wERW . SR fAw #
o WK T & I F1 fveer ames & A
WX gax fedem 1 Amdm T
9% & §9 AE FqAET AT HEA wW@irw
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Hdt WERA # A FA AW AL
g |

Shri P. C. Borooah: May I know
whether it has come to the notice of
the Government that unofficial velun-
tary exchange of properties are taking
place between the minorities of East
Pakistan on the one hand and Assam
on the other in a very successful way;
if so, whether the Government has
any proposal to take up the matter
with the Pakistan Government to give
sanction to these transfers for the
benefit of the minorities in both the
countries?

Dr. M. M. Das: Yes, Sir; we will
consider that guestion,

e wElEm AT wiEE fag
fagret

=t waw fag fagmt @ w9 W=
o7 & 91 & T

weqw wgred - & &7 amar gt
mfmErarm s o g
A FT TS |

=t smaw fag fagm : 93 wim
£ & o9 w€T qAF T & |
Oy WEEY 0 T 97 ATEE

IR T IS T AEN qYAT Fed
g1 & o |

Shri S. M. Banerjee: [ would Tike
to know what is the total number of
those displaced persons who have
crossed over to India from East Pak-
istan without migration certificates,
and what is going to be the ultimate
fate of those refugees?

Dr. M. M. Das: Sir, out of the
7,74715 migrants who have crossed
over to this country till 31st October,
1964, the total number of thuse who
came with migration certificates is
only 2,21,426.

Shri S. M. Benerjee: Sir, my ques-
tion has not been answered.
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Mr. Speaker: The answer to the
first part of his question can be got
by substracting one from the other.

Shri S. M. Banerjee: I want to know
what is going to be the fate of those
who have come without migration
certificates because their number is
more—about 4 lakhs.

The Minister of Rehabilitation (Shri
Tyagi): Out of those who entered
India up to 31st October, all who
wanted relief and rehabilitation bene-
fits have been given such benefits.
This restriction only comes into effect
from 1st of November, and during this
period hardly there were any families
which entered India without migra-
tion certificates and wanted relief and
rehabilitaion benefits. Therefore, that
question does not arise. The Chief
Ministers of the three States will
exercise their discretion in deserving
cases if there are any.

st AT WA A& 12 FHREL
#1 qifeaT & wegE @i 7 TEW A
St &1 &= far B suw g ff oifs-

st qaww o w & ag o g
fir qff arfeerr & T AT wreomfamt
¥ dEgre FTEH O dFEd w9
Wit safe § 7

Dr. M. M, Das: Certainly there may
be some number of migrants belong-
ing to these castes, but we have ot
got separate figures.

=t aga fag : @7 R F aw
@ 0% 1 #18 fgara g v faaw s
oy & 0T =57 w< F Tifyw S amw §
IR 3 a@ @ & a7 fufac

AGRAHAYANA 4, 1886 (SAKA)

Oral Answers 1588

I ¥ mEeg W & fR W oW
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Shri Sivamurthi Swamy: May 1
know whether the central Ministry has
consulted the State Governments to
settle these refugees who are coming
from Pakistan on the ayacut areas of
the irrigation projects in the States
because they require the population to
be increased to utilise the irrigation

facilities from the reservoirs under
these schemes?

Dr. M. M. Das: The camps for the
new migrants have been in different
States and their number is more than
100. With regard to the camps that
have been set up under the State Gov-
ernments consultation has taken place
between the Centre and the State
Governments about rehabilitation.

Shri Sivamurthi Swamy: That was
not my question.

Mr. Speaker: He was asking about
settling those refugees in irrigated
areas,

Dr. M. M. Das: It depends upon the
State Governments. They have got
their own proposals.

=Y AT WU W@ AT
AA & I F A(ER 7 M@ A
§B §WX WY gU wfwal § 2 WE
79 X AT qF Fe07 X  q;r &
o aar § & A A 1 qser
17 faearfoat & grafe & 7 §



1589 Oral Answers

R T F7 AF GAGA: TEA g1 GHaT
g?

| R TH F Sga TE4r w4l
T | wa § fagdr geur 39 Wi
sENfFaada@ g e
TR & faopfoa @9 &1 7T g
1 & AR 95 99 ART F I THI,
e @ & AT w FeE o g,
mg & w7 0¥ § e ) fv et &
AT AC § WX AAATAT GAHT TG AT
faeard mE #1E ) Taw fag weer
AN A AR A DY I AR
& frfomy fFagamr oy 9
% fag adiAT & foemee w1 &
AT BT FGA Aea AR T H HIAT
WA

sft form mammw : oWt AT o
75 ®1 5 a1 @ Aot wfe §
g o &, ot oy &, T A Y Sf
B FT G T Fav g7 Pear
oY ag; famr = e €, 879 Taie
71 faredrgr @t & o w2 A Ay foen-
g ?

=t vt : ¥ ag a1 ATH F A
TR § FF W v afeEn fyrgeama
¥ o & g feoawt goet wle
a7 yifeeara ¥ STFT wEAT AT 8§
a1 & T IEE @ {Y T § AR
AT T &7 05 warfew & fF s
g &I g1 W 5 o WY 81 agt
o1y § 9 AW &1 fRT wOAr ST
qifee § fasr w@r AR 9w W
F AT wOF I A wET 9 qw
at IAX TS F1E F@A AW G TG
grr

it o v © s, QF W
ot i faeT Tefie & wte o & AT
AT F AT ITTH AT F
AT T T s T g § ?

NOVEMBER 25, 1964

Oral Answers 1590

Shri S. N. Chaturvedi: May I know
whether Government have assured
themselves that the people who are
migrating from Pakistan are mnot
doing so because of harassment there
or because the conditions there are
not still secure for their stay? If not,
why have the rehabilitation benefits
been withdrawn from these people?

Dr. M. M. Pas: We cannot deny the
the fact that the migrants from East
Pakistan are coming to this country
because of want of security to their
life, their property, the honour of
their womenfolk and so on.

Shri S. N. Chaturvedi: The latter
part of my question has not been
answered. Why were the rehabilita-
tion benefits withdrawn from them?

Shri Tyagi: It was replied the other
day.

Shri Hem Barua: May I know if it
is not a fact that this continued exodus
of minorities from East Pakistan, as
the Minister has revealed only indi-
cates continued insecurity to property
and life of the minorities in Pakistan?
If so, without trying to make the
conditions safe for them, according to
the Nehru-Liaquat Pact, why is it that
Government have adopted such strin-
gent measures as not to recognise the
refugees as refugees if they come
without any migration certificates?

Shri Tyagi: As I had explained
the other day, the process of issuing
migration -certificates has been libe-
ralised and more than half of the
people are now getting their migra-
tion certificates without undergoing a
lot of red tape, It is easily given.
Therefore, we have decided that only
those people will be given relief and
rehabilitation benefits as bring migra-
tion certificates. Otherwise, there is
the risk of many other people trying
to infiltrate into the camps and create
trouble.

‘Shri Basumatari: May I know whe-
ther .it is a fact that when our hon.
Minister visited Assam, looking to the
willing work of the refugees in Assam,



1591 Oral Answers

he promised that they would be pro-
vided with lands and implements for
cottage industries for the development
of those people; if so, how far has he
implemented his promises?

Dr. M. M. Das: The Assam Govern-
ment has taken up this question in
right earmest. Only the other day
we sanctioned, if 1 remember aright,
Rs. B4 lakhs and odd for the estab-
lishmient of industries and re-
clamation of land, contour bunding
in the Garo Hills and other things,
and the process is continuing.

Deportation of Pakistani Infiltrants

+
[ Shri #. C. Boroeah:
+188.J Shri Hem Barua:
| Bhri Prakash Vir Shastri:
Shri Jagdev Bingh Siddhanti:

Will the Minpister of Home Affairs
be pleased to state:

(a) whether it is a fact that depor-
tation of Pakistani infiltrants from
Assam had been suspended on the 30th
September, 1964;

(b} the circumstances necessitating
such suspension; and

(¢) how many cases of deportation
were at that time pending before the
tribunals?

The Minister of Btate in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). During the period from
the 29th September to the 9th Octo-
ber, 1964, when the procedures under
the Foreigners (Tribunals) Order,
1964, which was promulgated on the
23rd September, 1964 were being fina-
lised, the issue of quit notices had to
be suspended.

(c) 616,
Shri P. C. Borooah: May I know
whether it is a fact that to avold

false propaganda by the Pakistan
press and Gowvernment on the eve of
the Indo-Pak Home Ministers' Con-
ference the Government issued a
direction to the Government of
Assam to slow down the pace of depor-
tation; if not, why has the rate of
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deportation abruptly fallen and slow-
ed down to such an extent?

shri Hathi: No instructions were
issued to the Assam Government to
siow down the rate of deportation as
swated by the hon. Member. What
happened was that we were revising
the procedure for issue of quit notices,
Uriginally, as the procedure stood, the
compe.ent authority, that is, the
Superintendent of Police or the Police
Cemmissioner, issued quit notices and
the persons left or did not leave; but
in order to introduce an element of
judicial scrutiny also and to give them
a chance if they wanted to be heard
before a tribunal, this procedure was
revised. However, deportation has
not been slowed down; quit notices
were suspended.

Shri P, C. Borooah: May 1 know
whether the Government is aware of
the fact that the slowing down of
deportation from Assam together with
the increasing number of infiltrants
into Assam has created a serious law
and order situation; if so, what steps
is Government going to take to quicken
the pace of deportation?

Shri Hathi: We have not received
any information from the Assam
Government to the effect that there
has been slow progress in deportation
which has resulted in the law and
order situation getting deteriorated.

Shri Hem Barua: May I know if
the attentionp of Government is drawn
to a report submitted by General
Cariappa, who wvisited East Pakistan
some time back, to the effect that
Muslims who were deported were
served peremptory orders to quit
without their papers and documents
being properly verified or verified at
all and ceriain instances of this nature
are already brought by General
Cariappa to the notice of the Home
Minister; if sa, what is the actual
position?

‘Shri Hathi: 1 have not read this
report which the hon. Member refers
to, but at the conference of the Home
Ministers, the Pakistani Delegation did
suggest that some of the Muslims who
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had been deported were Indian
nationals and that their cases have not
been examined. We denied these
charges and to make sure that there
is a judicial scrutiny also we have
revised this.

oY sTIET srest o & ag A
STEAT § % uqw ®7 & WC gU A
qfeearfaat & fassraa & fag ot
faty ~rareg @ T ¥, IT A
frajfas s ol 97 & § foe
Ffag & faoty fady md, fams =TT
9T I AWML w1 qfFea @S o
7Y arET &1 ) fgemr et w7 &,
IEFT FIAT FIA w7 F39T F 77 WA
gig?

=t gt : fgsgaw & | 31,756
Ffam @A ¥ 7 79 A/ & fageac
a6 31,110 F1TT &1 A frarmar &

31,756 cases went before the tribunal;
out of that 31,110 were held to be
Pakistanis. The number of cases
pending is 616.

ot ST AreNt AL AN HT
W ag a1 5 qE o et
o &1 fawr & Fo7 o g€ & 0

= gt - HEW TEEHe § g9
I AT FA D AT oF @uw
e #1 frgfaa & & fr gt o fraw
ST #1 #o€T FAT TVE § |
WAT A% ga Bfee &1 wwEr

g | wE FEEr g @R

Dr. Sarojini Mahishi: Is it a fact
that infiltrants entering India from
East Pakistan are settling on the
border and trying to rename the
colony in which they are living after
the name of the village which they
left in East Pakistan and, if so, may
I know the action taken by the Gov-
ernment in this regard?

Shri Hathi: ] have no information.
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Shri Basumatari: May I know
whether it is a fact that our Home
Minister, when he was in Assam, was
convinced that the number of tribu-
nals was inadequate, ineffective and,
if so, what action has been taken in
this regard uptill now?

Shri Hathi: We have increased the
number of tribunals.

Shri Nath Pai: Has the Minister's
attention been drawn to Pakistan's
mischievous, sinister propaganda that
Indian Muslims are turned out from
India because they are Muslims and
Hindus from Pakistan are welcomed
by the Government because they are
Hindus and that this Pakistanj propa-
ganda is to a certain extent, to a
limited extent, successful and it finds
a place in the columns of very reput-
able foreign papers? If the Govern-
ment is aware of this kind of propa-
ganda, may I know what steps are
being taken to counteract it?

Shri Hathi: This argument, or this
information, namely, that Indian Mus-
lims are deported or sent out of India
was mentioned by the Pakistan dele-
gation at the conference of the Home
Ministers. We denied that We said
that it is only Pakistani nationals
that are being sent......

Shri Nath Pai: There iz the propa-
ganda in a foreign paper like the
New York Times.

Shri Hathi: We have announced
that no Indian Muslim is being
deported and that it is only the Pakis-
tani Muslims who are being deported.
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We have also told them so often and
have informegj the general public
also. So, there is no truth in this
propaganda that Indian Muslims are
being evacuated.

Mr. Speaker: What he meant to
convey was whether they have con-
fined the denunciation or repudiation
only in the conferences or whether
they have counteracted the propa-
ganda also that is being carried on?

Shri Nath Pai: Particularly in
foreign countries.

Shri Hem Barua: Apn Indian like
Gen, Cariappa has also said to that
effect,

Shri Hathi: We have made the
statements in this regard publicly.

Shri Tridib Eumar Chaundhuri: May
I know what has happened to the
Pakistan Muslim deportees who were
taken to Punjab border "and the
Punjab Government refused to take
them? May I know whether they are
stil] being maintained in those camps
at Government expense or some nego-
tiations are under way with the
Pakistan Government about that?

_ Shri Hathi: This, of course, does
not relate to the Assam border. About
those Muslims who were deported and
to which Pakistan objected, the
representatives of the Pakistan Gov-
ernment had come there and, I think,
almost all except about 30 families
or 150 nos. have been accepted,

Shri D. N, Tiwary: May I know
whether it has come to the notice of
the Government that some of those
Pakistanis who were deported have
come back again in India?

Shri Hathi: We also feel that it
may be that the people who were
deported may ~come back. For that
purpose, we are thinking of introdue-
ing either identity cards or thumb
impressions so that if they come back,
they will be identified,

Shri Kapur Singh: Have we sus-
pended these deportationg because of
some outside pressure or persuasion
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or have we discovered some adminis-

trative lacunae in our own proce-
dures?

Shri Hathi: We have not suspended
the actual deportation. What we have
suspended was, as I mentioned
earlier, the issuing of quit notices.

Mr, Speaker: - Is that suspension
under some pressure from outside on
account of certain lacunae here?

Shri Hathi: There js no suspension
of deportation at all.

Shri Kapur Singh: Was the sus-
pension under outside pressure, or
were there some defects in our own
administrative procedure which we
wanted to rectify?

Shri Hathi: There has been no
suspension of deportation at all, but
suspension of quit notices.

Shri S, N. Chaturvedi: May I know
how often this procesg of deportation
is being suspended in order to make
changes in the procedure for deter-
mining who the actual infiltrants are
and who are not?

Shri Hathi: As I have said, there
has been no question of suspension of
the act of actual deportation, What
was suspended was the issuing of
quit notices, and that was done once
only; not even in the past had it
happened.

Shri Kapur Singh: What is the
difference between Tweedledum and
Tweedledee?

Mr. Speaker: Shri
Azad.

Shri Kapur Singh: You might ask
the hon, Minister to answer this giés-
tion. What is the difference between
Tweedledum gnd Tweedledee?

Mr. Speaker: That supplementary
question is not relevant here.

= S A v ;S -
mMEFgEA AT A A E W AY
v sfawer #faw & o & arfeearr
amfE Fax faar mr § w7 €fF

Bhagwat Jha
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¥ T Sufeaa €, 59 I SAE Siear
& et v ¥ fag @ fgsgaer
FY g1 Hqg T 47 H1E TAT F9H
Jarat faad swwwiw & wWig Wrs
Ff & fwwr s w7

Shri Hathi: We have sanctioned an
increase in the number of the tribu-

nals so that the work can be expedit-
=d.
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(%) ¥ gt oifeeaw & w-
sasdwni & fafe seomaf fafad #
o ¥ g7 §5 9uEd gu §;

(&) =fz gf, @t |7 T HTO7
AAY T qAA fwAT T ;AR

() wfesg & g1 weawh *t
gl 7 gt gaw fordr F w18 e
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A wwrfa SO 7 97 | oy fofae
afawifat & sfag Fdag! & 5 a=
fufai & i &

(@) s (7) uw faaTor qar-
vz W @\ fagr mr &

Feraror

(&) oma & ag o1 9= & fF
‘grRr-Freatles wad w1 74 fawartfoa a@m
FL 9T AT 74T g glagm
ST FO F I7ag § S fofald & afae
§C ITFT IFATET WY 4y A0S 7O E
IE 7 faeaifadl %1 9e+4 & siwm
¥ ;2 w2 fFy f& 7 IFT Sfe-f
faelr &7 w01 9T WeH ¥ A(Z F@T
I 1 3o W § I OF aeml 9
Taeqifaal ¥ a7 oafag @ & qmar
AT | ¥FifE A T 0 AW R QT T
F ogad ¥ 33T At oW w7 &y
T STHRTHIT F E4M9 62 A | ST AT
3 ofesrs FaTe § TF FEAT FT I7T A
g1 # mrar farast sivw o ar fr
AT & e & QU faeanfoi 1 A3
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A =t g oEfaa A7 R gE
Ferearfoeri = 1 forfa< ©129 & fad -
fea &7 | fafa<i ¥ 77 faegifoa w4
¥ G- e F 7 =T | A
oy & fieg 57 # ¥ wfrwaT anfey qar
AT FT AT FE E |

() o1 faearfae fafadi & ogor
¥ g1 gfqez § 3497 aEafasar F oy
# Sfaw SR &1 o1 @ 1 e
F A & T W § R
mizw 8 &7 a7 a7 § | ofw
frfa & WM 1 W F@TE AT I
giqaw fo &7 v € o 2,
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gt o5 7 Teur wer & ; afx ag
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dradr ar< fafat & #AqmaT &1 w7
FIAT g AT & ©F JAT FA & fad
IFAIGT & a1 4T AT K IH qf@Er
Afgd fafax & fasren o1 @Far & |
| A UG qIER A AT
" wew A F 5k T § O w s
AT I9F F § IAH AT FILAT
FAATET FT FA

= TETSA ARS 0 T AT IIEF
TA weorgt fafadi & g @ ¥ e
e F3 USANTF AT & sqFAGT FT
Wt g qrar AT E 7

Mr Speaker: He wanig to know
whether any political parties were
behind this,

Dr. M. M. Das: No; we think that
it is -the old migrants who managed
1p -enter into these rwmps who are
responsible for this,

Shri Nath Pai: May I point out that
the other day Shri Tyagi, the Senior
colleague of the Deputy Minister very
emphatically stated in this House
that the reason why permission to
hold meetings was refused was—I
“hink Dr, Ranen Sen was on his feet

t that time—that men of Dr. Ranen
Sen’s political persuasion......

An Hon: Member: No.

Shri Nath Pai: 1 am only quoting
him....used the opportunities to mis-
lead the refugees? How do we re-
concile the twe statements?

The Minister of Rehabilitation (Shri,
Tyagi): [ would refer my hon. friend
to the proceedings of the House, 1
did not say -that political parties were
behind it, but......

Bhri Nath Pai: The hon Minister
can rely on my memory.
Shtri Tyagl: I did not say that

political parties were behind it but I
‘had =aid that these people were play-
ing politics there: That was my point.

i1 SETINI Rt W H T
WO AT WEWY ¥ q THAIfaE T ¥
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mafera safda w1 g1 «ifda ot et
oot aifeeam & omQ § ¥ I IO
T AL F Wi & &« qATIEE
ITW HHT MTATGT & FL A § WA
T TS AT QR 7

=Y @it : CHT F1E qq7 TATHE 1
TE & |

sitwo fao wgnw : #4775 §A &
f& ot aron gt agi & W §, I |1y
F© Tl W § 90 sgdl w1
T T g & A 1 I9ET AT AT
wifaw FT TZ & 7 afgel, O 389 I
FLFTL 4T FETCET @ @I g, 4T gaST
TFEQ A1 @, 57 A A A |
gfere sas o wrE & 7

Dr. M. M, Das: There have been one
or two cases where suspicion had
been roused in the mind of the camp
commandant that there might be some
agents of the other country.

=i} asre Yag . w2z § usfae
St war & f5 g aengt 9@ wom-
gt % w1 7 & A TS T A E
FIT ACHTL AT ACF § THT FIE FFAFH
@l fdar m1 ar fw g7 fafadi &
AT TR W qH AT I WA
TR, T TS [

Dr. M, M, Das: We have arranged
for screening these refugees, One team
ig already working in the Mana camp,
and by the middle of the next month,
that is, December, the screening of
the Mana camp which ig the largest
of all our camps will be completed.

‘The other camps will be taken up by

turns for screening,

it qeerw fog © faw % @@ gE
LAY OF T AT 6 A AR OF
A AT T 7 T TH AE § A
forer a1 ? @ w0 B 0 wE W
¢ fFeawadsefmma s aa?
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Dr. M. M. Das: What happens is that
the old migrants go to the border and
there enlist themselves in the inter-
ception camps as new migrants, There
has been no check on that up till now.

st fas wame: wizdT & O faar
g —

“grAdty ¥ gg 9q1 w1 & ¥
g1 farqrfad s F1 A faear-
faq 797 FX 99 TRrAAT TG0 AT
gfrgd s §9 ¥ 3iw § O
fafa<t # wfqez gg 3491 swaTRE
& £1 ag anE gq § 1 IR Y
freqifaat &t wsF1A & 3¢va T 713
ard fry fe 3 gaar pfa afw.

weaw WgEa A FEde 9Ed
T ¢

sit faswr wem - & 7 @A
srgar 3 fF 7 g o foegsit 3 F $%
qQ a9 T IqH 98 T § 7 v ag
efeAt g Frfwiw i gd ¢ 7

wemal WEET ¢ SHT BT ORITT Y
IR gt fgar & B F SET o =9
S & WY gt wfwer 2T W &

st WiETe w9 dTA A I9EA g
& 37 37291 F wee T a7 figanfat
g€ & A\ 57 fircgare @1 arel # A
fray @ # qoA fra 7 7

Dr. M. M, Das: In the Mana camp,
16 migrants have been proceeded
against under different sections; in the
Rudrapur camp, 24 persons were
arrested, and later all of them were
released on bail. In the Hastinapur
camp, no arrest was made.

Yo #gEa - fE&aT AT ¥ AR
fEa qom g 7

Dr. M. M, Das:
old ones.

Most of them are
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S} NATA : TZIT F AT TI0-
faat & & 97 g&7 woongT 9, I7H ¥ 747
FE THEIA KT JGEHT FLIAT gAT W
9F rarg ?

ST Wil : TfEEAT B EET FT
guar adi e g afewm g faem &
ToaTdl # T5E g §, A% w7 Fifed fE
frat ga-7afazy &1 9 faar, sa&
foegta & At ar 9 2\ wHT feazsaw
FT AT |

Shri Vidya Charan Shukla: Is it a
fact that there were serious distur-
bances in the refugee camp at Betul?
If so, what is the reason for Govern-
ment not mentioning Betul camp as
one of the camps where there were
disturbances?

Dr. M. M, Das:
ed to recent times,

Mr. Speaker: Whether some dis-
turbances have ‘lately’ occurred—that
is the question.

Shri Vidya Charan Shukla: Distur-
bances have lately occurred there,
It was about a month ago when there
were very serious disturbances there.

Dr, M. M. Das, Unfortunately, the
discretion was ours.

Shri Hem Barua, Why
nately’?

Dr, M. M, Das: In our judgment—
we may be wrong—we did not in-
clude it in the reply to the question.

Mr., Speaker: The information
should be supplied because ‘lately’
should include any recent incident
occurring within one month,

Shri Surendra Pa] Singh: Is it a
fact that soon after the disturbances
broke out in Rudrapur on Tth October,
the Chief Minister of UP wrote to
the Central Government pointing out
that the root cause of the trouble was
the rules under which cash doles to
DPg could be reduced or stopped
without giving them ful]l employment,

The guestion relat-

‘unfortu-
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and that rule being defective it should
be suitably amended? If so, what is
the reaction of the Central Govern-
ment to that suggestion?

Dr. M, M, Das: Just after the inci-
dent in the Rudrapur camp, Shrimati
Kripalani, Chief Minister of TP,
visited the camp and succeeded in
pacifying the migrants, She made
certain recommendationg to the Cen-
tral Government. We have consider-
ed those recommendations.

Shri Surendra Pal Singh: Do Gov-
ernment propose to change that defec-
tive rule regarding stcppage of cash
doles?

Dr. M. M, Das: If the hon. Member
wants details, 1 require notice.

Shrimati Savitri Nigam: How far
is it correct that mismanagement at
the Mana camp and the behaviour of
some officers was one of the causes of
the unrest?

Dr. M. M. Das: There is not at all
any foundation for this kind of alle-
gation,

Bomb Explosions in J, & K,
+

+190 / Shrl Yashpal Singh:
3 Shri Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there has been any
increase in the bomb explosions in
Jammu angd Kashmir since the termi-
nation of the last session of Lok
Sabha;

(b) if so, the action being taken to
see that such incidents are stopped;

and

(e} the number of persons so far
apprehended in this respect?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
We have received information of ten
explosions in Jammu and Kashmir
State since the terminatin of the last
session of the Lok Sabha..
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(b) All possible precautions have
been taken by the State Government
to stop a recurrence of these incidents,

(e) Nil,

st gaaTe fag 47 89T & e
H g8 @ g f afsa g7emg a0 &
qTH a9 T YT | T qe AT FEF
Toq § & @ ¥47 399 71A & v w2
3a% foir fqemme &, for s 3 3%
AT §, IAd SfaAEe w F T 7
T} a1 gHT W7 IEH 6§

=t gy : & 1 7w faewre qaena
ITH ¥ 9% W Uk 3, W IEE A H
T qTHTY F9 FL @2 |

w1 wmare fag : 77 FOFT A OE
qat warar § fr ag aw few 3w &
gq & WX IET & a8 aw gfew il sy
&1 o gAY R g ¥ IR AFT A0
qFAT & 1

s gt : ot wriT &1 FoiE gm
o AEF Wi @

st aeEE o #AT A 99 Ag g
7 At 7 FER § fa-fag s
9% IH FIA F GZAT &1 @Y & AT AT
gaf A eqT FTRE A E

WY g4 : T TAAHET FT AT FAAT
% 399 941 I7a7 & fF gaw e
TAEH &7 21T & |

uft pEN IR FOAT : /AT THT
AT 7 gawmar fe a7 afuawa F a2 &
Hq a% 10 a9 fa¥%iz gg @1 1 T8
gofad sa@T g1 T8 § fF 9 #sgean
FT FTAFA 39 F41ET T0FT &1 @I & AT
1 IAFTAT § T5 TR AFFT GF w7
FT @I E | P gES A 7% § 5 9
FIR ¥ 3@ FOOT ¥ AT TFET 7
et
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S g TF AT H FO T F
15w fafaee T argq 7 9 uF 7 faar
& 20 qavaC F1, IGH IFMA agamT §
o

“the agents were crossing over
from Pakistan and indulging in
bomb outrages in an attempt to
create scare and confusion and
disturb the peace in the State.”

Shri Banga: Why is it and how is it
that nobody till now has been appre-
hended although ten explosions have
taken place? Is it because that “the
Government ig so stable that it js not
afraig of anybody and therefore it
does not want to take action against
anybody, or because they are not able
to find out anyone at all who can be
apprehended as being in any way
responsible for this Pakistani espion-
age?

Shri Hathi: Not that nobody is
arrested. So far ags these ten are
concerned, nobody was arrested, but
some people have been interrogated.
In other cases some people have been
arrested

Shri Ranga: But in regard to these
ten, nothing has been done,

Mr. Speaker Interrogation.

st fngfar foawr: wwlt wEET A
AT fF e qade #1 foe & fw
THH TIEEFAET A0 BT g0 & | AT
¥ ot aFar g fw fza qede AR Aew
gzfarsta £Y a1 fogi & w2 3q 9v dzw
TATHE A T FTEATE FY R

it gt - w1 & A g2
#1 FaqiE & 1% ¥ agi §© 78 Fev AT
8, afeT gordwa )

Shri Nath Pai: The Minister said
that as many as ten explosions have
taken place since the House adjourn-
ed after the last session, and he then
added that not a single person had so
far been arrested. Doeg that not dis-
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play a rather incredible laxity on the
part of the arms of security in the
State, or is it the reason, as the ex-
plosions took place deep inside Jammu
and Kashmir, that they were carried
out at the behest of Pakistan by their
local aceomplices? What is the reason
that the Govermment cannot track
down amy culprit?

Shri Hathi: It may be that people
crossing the border might have done it,
or it may be that somebedy from
inside also might have done it, This
has to be ascertained, and I can make
a categorical statement only after I
get the informatiom or the result of
the investigation, Before that 1 can-
not make any categorica] statement.

oft ¥mTET AT WTATE : F9T A
@ % farmel &1 o= ¥ fo=fas #
aOFR %1 4 Sar auT § f& Aw
HegedT, wfadrse ®g Hre qfrend
uSEl F §9 ¥ graeg g T § WY
uw IR g faafear wE fear @
& wrqel Tea ¥ 0¥ faemic @@ §W
o< fRy T4 91 99 & e &7 g
F1 AT TGA |

= gt ;39 W oAy fei =
F 4% &Y 991 T, AN TS Al Tl
ST "HAr |

Shri U, M. Trivedi: Has it been
brought to the notice of the Geovern-
ment that the infiltration of the Pakis-
tani agents in Jammu and Kashmir
hag increased to such an extent that
it is now not possible at all to distin-
guish between the original inhabi-
tants and the infiltrators?

Shri Hathi: I have mot been able
to follow the last portion of the
question.

Mr, Speaker: Whether it has reach-
ed to such an extent that it is not
possible now to distinguish between
the old imhabitants and the inflitra-
tors,
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Shri Hathi: 1 do not think it i not
possible to determine whether they
are infiltrators or not.

Shri Inder J. Malhotra: May 1 know
whether, in view of the increase in
incidents of bomb explosions, the
Central Government have given any
financial aid for investigation, to the
State Government?

Shri Bathi: When the State Gov-
ernment askg for, we do ghve it

Shri Narendra Singh Mahida: May
I know whether any person has been
injured during the last 10 explosions
amd what is the nature of damage to
properties?

Shri Hathi: In one case, the first
one, the wall was slightly damaged;
in the second there was no damage; in
the third, slight damage was caused
to the building: in the fourth,
a portion of the roof of the
Forest Ranger's Office was blown
off; in the fifth, no damage;
and then, a window and
some portions were damaged. There
is no personal injury in any case.

st g T wgEg T A
w1 oFr g ?

Shri Hathi: A wall, a few deors and
windows were damaged,

St wetTR wedn ;S gEr
HEIRY T WAY qANTAT, oW F9 Faene
¥ arx o oF ot T g€, A\
§9 ¥ ag WA war oy fF sy
Wi FWI FT ST gfew & a7 T
Fawa & st & a9 & & 2,
afz &, @t 7 ¥AT wTEC agw
foord gferw #Y & £t 97 #7 frare
TG Y

=t grdY ;A § T AW e,
w9 W FEAAE ST AT § ot
gLy gferer weraar 3t & | SfeT iy
% TRfeiteT @ ok w1 owe
# T &, oF o ¥ w Y owda
frra 3% T ¥
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Shri Abdul Ghani Goni: May I
know if the State Government has
asked the Central Government for
special aid or specia]l police aid and
investigation by the Centre?

Shri Hathi: In partieular for this
case, they have not approached, but
earBier they had, and we have sent
our officers.

= T¥ AT g WERT A Far
& 2= aw etz g, ot w1 T fareiet
¥ YaweT § TS 74T T {6 Tg TW T
Favguy?

sragar o faegw 3F am g,
o 38 & fodr o gae fafaer &
deaTEE § 9% Wi & fa S @
g

werw WEITT © I a1 fw g
IR

W w ;W T T A gT |

ot gEA WR AW FA A
qWT W AT A7 59 1 TG |

Shri Thirumala Rao: May I know
if information is at the disposal of the
Central Government whether they
are in a position to confirm or deny
press reports that are frequently
appearing that Pakistani agents are
suspected to be behind these explo-
sions?

Shri Mathi: I have already said.
Mr_ Speaker: Next question.

CS1R. Enquiry Committee Report

_|_

[ Shri R. G. Dubey:

| Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Hem Barua:
Shri R. Barua:
Shri Vishram Prasad:
Shri Warer:
Shri Dafi:
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Shri R. S. Pandey:

Shri J. B. §, Bist:
Shri D. D. Mantri:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Qestion No. 718 on the 16th
September, 1964 and state:

(a) whether the Mudaliar Comrmittee
has since submitted a report regard-
ing the working of the Council of
Scientific and Industrial Research;

(b) if so, the main recommenda-
tions contained in the report; and

(c) the action taken by Govern-
ment on those recommendations?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir,

(b) Attention of the Hon'ble Mem-
bers is drawn to Chapter 16 of the
Report, copy of which is available in
the Library of the Parliament.

(¢) The recommendations will be
considered by the Governing Body of
the Council of Scientific & Industrial
Research in its next meeting.

Shri B. G. Dubey: May I know
whether the Government are giving
their active consideration to one of
the reconrmendations namely, that
the CSIR should primarily concern
themselves with =applied research?

Shri M. C. Chagla: We are giving
active consideration to all the recom-
mendations, but before we implement
any of them, we want to place them
before the Governing Body and invite
the opinion of the Governing Body
and then decide what action should be
Laken.

Shri R, G. Dubey: May I know
what specific measures are adopted
:0 see that the inordinate delay which
takes place in processing and finalis-
Ing the schemes of the CSIR is
avoided?

Shri M. C. Chagla: ‘There iz no
delay—hardly a month or two—but
before the report was submitted, the
report has been circulated to all the
members of the Governing Body. We
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are going to call a meeting of the
Governing Body and consider it. I
think we have been very expeditious.

ot goare fag T I W
|19 T 1T T § R Sl A
& w0 ¥ fwo ofF w1 am W@ Sow
T g 3% Tifade T@F fEar o,
zafdy OF FHaC F1 qGHT AFA F
g9 =T 98T |

Shri M. C. Chagla: That has noth-
ing to do with the reviewing com-
mittee. I am sure my hon. friend
is referring to the question of Dr.
Kichlu's resignation. I am prepared
to answer that, but it does not arise
out of this.

sl ®o aqlo faadt : maifeare
FHE #7 FEFAEw & TroaHew
¥ 30 R 1 awg ¥ aga ¥ angfee
feegearT & agT o T § wifF 9=
1 &W Ag1 faam ?owere gh, /1 39 47
AR FAT & o AN F AT AN A
g7

Shri M. C. Chagla: I have already
said that there has been no delay in
considering the report of the Com-
mittee. The last meeting of the Com-
mittee was held on the 21st Septem-
ber and the report was finalised.
Hardly two months have passed,
‘When the report comes it has to be
cyclostyled and circulated. Opinions
have to be invited. The Governing
Body has to be called. I am surprised
my hon. friend should say that there
has been delay in considering this
report,

woaw WEWGE: AF FEd £ %

g fove amge o ™ §
Shri M. C. Chagla: It has nothing
to do with the reviewing committee.

On the contrary, we wmre getting
scientists from abroad.

e wgEw - o & g ¥ oar
at 78 ¥ mry feww ¥ o fF ot
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¥ fad Ay W w O W
W TE@ F oG W |

Some scientists are going to Canada
and England and that number is very
large. He should pay some atten-
tion to that.

Bhri M. C. Chagla: I shall certainly
do that.

st fawfa faw : & s TR
§F 5w axfefes ak $efgaw
foad wafas 7 a1 TE@Y foid & §
fw frw g TR dwedy § foad
sqTaT ¥ sureT g1 St P fawi ¥ gt
2

Shri M, C. Chagla: If the hon.
Member means that we should have
some research done with regard to the
production from sugarcame, I will
certainly bear that in mind.

Shri Hem Barua: May I know if it
is a fact that in pursuance of the
Mudaliar Committee report, a gques-
tionnaire has been sent to all the re-
search personnel of the CSIR, out of
60 heads of which one says: “Do
you feel a sense of belongingness to
your work community?” and if so,
may I know what reply Government
expect, except a slogan similar to that
of national integration?

Shri M. C. Chagla: I assure my
hon. friend that when we issue a
«questionmaire, we do not expect slo-
gans ag answers. We want our scien-
tists to tell ug what their difficulties
are. They should have a feeling of
‘belonging to the laboratory. I may
also tell my hon. friend that next
month in Lucknow we are having 2
conference of Directors where this
report will also be discussed.

Shri K, D. Malaviya: Will it be
possible for the Government to fina-
lise its examination of the report and
announce its decision to the Parlia-
ment in February, before the next
budget session starts?
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Shri M. C. Chagia: I have every
hope that I will be able to do so
either in February or March.

Shri BR. Barua: May I know whe-
ther the Government will accept the
recommendations of the Governing
Body or Government reserve the
right to modify the recommendations
of the Governing Body?

Shri M. C. Chagla: The function of
the Ministry, as I understand, is to
lay down the policy after taking the
advice of the best authoritiegs avail-
able in India or outside. We now
have the report of the reviewing
committee. Then we shall get the
opinion of the Governing Body. We
shall also have the opinion of the
Directors,. We will take all these in-
to consideration and then decide what
our policy should be.

st fasry waw ;W SAY RETRS
& @ fF ag FoE <&@ a1 w9
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g fEiE g w1 §, | a9 97
F1 FT w47

Shri M. C. Chagla: I am afraid, my
hon. friend......

Mr. Speaker: He wants the main
recommendations of the report. Will
the hon. Minister be able to give them
just now?

Shri M. C. Chagla: I do not know
what report my hon. friend is refer-
ring to,

Dr. Sarejini Mahishi: May I know
the reaction of the Mudaliar Com-
mittee towards the increasing num-
ber of pool officers having the highest
research qualifications in the field of
scientific and industrial research,
and what action Government want to
take on that?

Shri M. C. Chagla: As I told the
House, we have not yet decided 1o
take action on any of the recommen-
dations of the Reviewing Committee
till we have given some more thought
to it. Two months are hardly suffi-
cient to decide what our policy should
be.
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Dr. Sarojini Mahishi; The first part
of my question has not been answered.

Shri M. C. Chagla: As far as scienti-
fic pool is concerned—I will just see
if 1 have got the recommendation
here—I think they have supported the
scheme.

Sh-i Bhagwat Jha Azad: The hon.
Minister said that the report of the
Mudaliar Committee will be put
before the governing body. May I
know, if this report will be considered
by this body only, how do Govern-
ment propose to safeguard that on this
report, which inter alig comments on
the working of the institute and the
governing body being responsible for
the same, they will be able to take a
proper decision?

Shri M. C. Chagla: I am not aware
of any criticism on the working of
the CSIR as such. Of course, they
have made some recommendations
both in regard to CSIR and in regard
to various other laboratories. These
recommendations are in the nature of
improvements suggested, not criti-
‘cisms, and the only proper body to
consider them should be the govern-
ing body which governs the CSIR.
Which other body can consider them?
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Shrimati Savitri Nigam: May I know
whether the hon. Minister's attention
has been drawn to item No. 2 on the
first page where it is said that the
promoters of the institutions should
deposit in approved securities a mini-
mum amount of Rs. 30 lakhs; if so,
does he not consider that this sort of
condition will be hampering the pro-
gress of such institutions?

Shri M. C. Chagla: Yes, Madam. ...
(Interruptions). I am sorry—Yes, Sir,
my attention has been drawn to this.

Mr. Speaker: Chair has no sex.

Shri M. C. Chagla: Sir, 1 have
always valued and respected the
absolute impartiality of the Chair.

Well, Sir, my attention was drawn
to this proposal, and I assure the hon.
Member that this proposal has been
put forward not to hamper the cause
of technical education but to promote
it.

Shrimati Savitri Nigam: May I know
what other steps are going to be taken
so that on the one hand these institu-
tions do not charge any donation fees
or capitation fees and, on the other,
their progress is not hampered?

Shri M. C. Chagla: As far as Gov-
ernmént is concerned we have made
it clear that unless the institutions
conform to the pattern laid down by
us we will give no assistance, and
one of the important conditions is that
no capitation fees should be charged
to students.

Shri Daji: May 1 recall the state-
ment reported to have been made by
the Minister himself that charging of
capi‘ation fees is blackmarketing in

tCapitaiion fees, -
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education. If that is so, not only for
the future but even now if these
institutions continue taking capitation
fees, may 1 know whether the aid
that has been given or is being given
will immediately be stopped?

Shri M. C. Chagla: We are not
giving any aid to these ins'itutions.
The difficulty is this. In the State of
Mysore where these institutions have
been set up capitation fees are being
charged. Unfortunately, the Univer-
sity has affiliated these institutions
and the State has supported the affilia-
tion. All that they could do was to
see that some sort of standards are
maintained by these institutions. The
Central Government is not_giving any
aid to these institutions.

Shri Daji: Cannot they advise the
State Government to withdraw their
policy?

Shri M. C. Chagla: If the advice we
give to the States were to be carried
out, conditions in this country would
be much better.

WRITTEN ANSWERS TO
QUESTIONS

Formation of Whitley Councils

{ Shri S. M. Banerjee:
*193.{ Shri Daji:
|_ Shri Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 495 on the
30th September, 1964 and state:

(a) whether any meeting was held
with the Central Government em-
ployees’ representatives to arrive at a
final decision regarding formation of
Whitley Councils;

(b) if not, the reason for the delay;
and

(c) whether the employees’ repre-
sentatives have started countrywide
agitation against Government's failure
to establish Joint Counsultative
machinery?

The Minister of State in the Minfs-
try of Home Affairs (Shri Hathi): (a)
and (b). Further consultations with
individual employees’ organisations
are being held. oo,

(c) Government are not aware of
any such agitation. :

Indian School of Mines, Dhanbad
" Shri P, R. Chakraverti:

Shri P. C. Borooah: %

Shri H. N. Mukerjee:

Will the Minister of Education be
pleased to state:

(a) when the course on petroleum
technology was introduced in the
Indian School of Mines, Dhanbad;

‘194,

(b) the staff position since the in-
ception of the Department in the
School of Mines;

(¢) whether representations had
been received from the students
demanding improve—ent, in the staff
position; and

(d) if so, the steps taken to comply.
with the same?

The Minister of Education (Shri
M. C. Chagla): (a) In 1957-58.

(b) A statement giving the infor-
mation is laid on the Table of the
House. [Placed in Library. See Nb.
LT-3445/64.]

(c) Yes, Sir.

(d) All possible steps have been
taken including attempts to secure
the services of an expert under UnescD
Programme of Technical Assistance
and of qualified Indians, by personal
contact, in India and abroad.

Zoological Survey of India
{ Shri R. Barua:
.l”_J Shri Vishram Prasad:
Shri R, S. Pandey:
Shri D. D. Mantri:

Will the Minister of Education be
pleased to state:

(a) whether the Reviewing Com.
F:ittee appointed to review the work-
ing of the Zoological Survey of India
in 1961 has submitted its report;
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. (b) if so, the main features of the
report and decisions taken thereon;

" {c) whether the work done by the
Zoological Survey of India during
these years has contributed to the
advancement of scientific knowledge
on the subject; and

('d} if so, to what extent?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in
Librory. See No. LT-3446(i)/64].

(c) Yes, Sir.

(d) A considerable advance has
been made in our knowledge of the
taxonomy, zoogeography and ecology
of the Fauna of India. A statement
showing some of the more important
researches made during the period
1959—64 is laid on the Table of the
House. [Placed in Library. See No.
LT-3446 (ii)y/64].

0il Exploration in Iran

*196. Shri Vidya Charan Shuokla:
. Will the Minister of Petreleum and
Chemicals be pleased to state:

(a) whether the
ment for collaborating in exploration
of off-shore areas of Iran for oil with
BNI of Italy has been finalised; and

{b) if so, the salient features of the
Agreement?

The Minister of Petrolenm and
Chemicals (Shri Humayuon Kabir):
(a) An agreement has been concluded
with AGIP which is a subsidiary of
ENI of Italy, and Phillips Petroleum
Corporation of U.S.A. for submission
of a joint bid for a concession for oil
exploration in District T Area 2 of
dran.

(b) As the Iranian authorities are
yet to take a decision on the bids for
this area, it is not in the public interest
to disclose the terms of the agreement
with AGIP and Phillips. !
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TR F Er-TET 1T ™ & § )
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Tho 3447/64]

Fertilizer Corporation

{ Shri Umanath:
*198.7 Shri Imbichibava:
Shri Nambiar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Government is proposing to form a
new Fertilizer Corporation in India;

(b) whether its shares will be allot-
ted to foreign industrialists; and

(c) if so, the percentage of their
participation in this venture?

The Minister of State in the Minis-
of Petroleum and Chemicals (Shri
Alagesan): (a) to (c). There is no
proposal at present to form a mew
Fertilizer Corporation with foreign
participation,

Uplift of Border Areas

{ Shri Hem Raj:
Shrimati Renuka
1. ] Barkataki: as
| Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) the various schemes sanctioned
by that Ministry for the uplift of the
border areas after the Chinese aggres-
sion; and

(b) the financial assistance render-
ed by the Government for each of
these schemes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(ay and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-3448/64].

Goa

r Shri P. Venkatasubbaiali,

Shri Ravindra Varma:

Shri D. C. Sharma:

Shri Yashpal Singh:

Shri P, C, Borooah:

Shri Prakash Vir Shastri:

Shri Hukam Chand
Eachhavaiya:

Shri S. M. Banerjee:

Shrimati Rennka
Barkataki:

Shri Vishwa Nath Pandey:

Shri Sivamurthi Swamy:

| Shri ¥, S. Chaudhary:

it 8 %

Will the Minister of Home Afairs
be pleased to state:

(a) whether it is a fact that the
Union Government have decided that
Goa should continue to remain a
Union territory for ten years; and

(b) if so, the reasons therefor?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Government's
policy in the matter was stated by
the late Prime Minister while answer-
ing supplementaries to Question
No. 603 in the Lok Sabha on the 16th
March, 1964 as follows:

“The Government of India feel
that the present is not the time to do
it.  Whether it is desirable or not
desirable is another question. It is
not the time to do it, soon after the
liberation of Goa, the elections therc
etc. In any event it requires some
time to quieten down, for feelings not
to be excited there. There is a very
strong party there—may be it is not
a majority but just nearly half—which
is very much opposed to merger. So,
raising the question now creates diffi-
culties, creates trouble and diverts
people’s attention from the work of
consolidation in Goa, and it i# hetter
for a few years to elapse. Then the
matter may be taken up and let them
decide as they choose. The Gov-
ernment of India does not see any
need for any hurry in this matter. It
iz immaterial whether it is done after
five vears' or ten years' time.”
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The Government have not review-
ed this matter since then,

Bhaxiavatsalam Commitiee Report

Shri R. S. Pandey:
*201. { 3hri B, Baruna:
m‘:ll'l Utiya:
Will the Minister of Education be
pleczed {1 state:

(a) whether the Bhaktavatsalam
Committee on Women's Education has
su'ritte T its repert;

(b) uf so, the main recommenda-
tions of the Committee; and

(¢) whether any decision has been
taken on those recommendations?

The Inmister of Education (Shri
M. C. Ckagla): (a) Yes,

(p) A summary of the main recom-
mendations is laid on the Table of

the ¥ouze. [Placed in Library. See
No. LT-3449/64].
(c) The recommendations have

been forwarded for necessary action
to State Governments, State Ccuncils
for Women’s Education and Volun-
.tary Educational Organizations. The
Central Government have also initiat-
ed suitable action on the recommen-
dat’~»e econcerning them,

Fx-Prime Minister of Jammu and
Kashmir
(" Shri S. M. Banerjee:
| Shri Vishram Prasad:
Shri Bagri:
Shri Hem Barua:
Shri Vidya Charan Shukla:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Ram Sewak Yadav:
sm Gulshan,
Shri Eajrolkar:
« Shvi Rameshwar Tantia:
Will the Minister of Home Affairs
be pieased to state:
lay whether any inquiry has been
Instituted against the ex-Prime Minis-
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ter of Kashmir, Bakshi Ghulam

Mohammad; and

(b) it so, the agency which is en-
trusted with investigation?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Bakshi Ghulam Mohammad
has been detained under the orders of
the Government of Jammu and
Kashmir in exercise of the powers
vested in them. It is, therefore, for
that Government to take further ac-
tion in his case,

Riots in Kerala

( 84ri P. R. Chakraverti:
| Shri P. C, Borooah;
Sh-i Kapur Singh:
*208. Ji Shri P. K. Deo:
Shri Buta Singh:
L Shri Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the scarcity in food-
grains in Kerala has of late given rise
to riots in that State; and

(b) if so, the steps taken by the
Government to maintain peace and
order there?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The foo# situation in Kerala did give
rise to certain incidents threatening
the maintenance of law and order.

(by All possible precautions have
been taken to maintain law and order
in the State; and the situation there
is on the whole now peaceful,

Properties of Refugees in East
Pakistan

*204. Shri P. C. Borooah: Will the
Minister of Rehabilitation be pleased
to refer to the reply given ao Un-
starred Question No. 210 on the 9th
September, 1964 ang state:

(a) the extent of evacuee property
left behind by East Pakistani refugees
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who have migrated into India since
the beginning of this year; and

(b) the steps taken so far for re-
patriation of the assets and payment
of compensation for the loss of pro-
perty suffered by these refugees on
account of their eviction from Pakis-
tan?

The Minister of RBehabilitation
(Shri Tyagi): (a) The information is
not available,

(b) The question of properties left
by displaced persons in East Pakistan
is likely to be discussed at the next
meeting of the Home Ministers of
India and Pakistan.

Chairs of American Studies

450 [ Sbri A. V. Raghavan:
* \_Shri Pottekkatt:

Will the Minister of Eduocation be
pleased to state:

(a) the progress made towards es-
tablishing Chairs of American Stud-
jes in the universities of Bombay,
Jadavpur and Osmania;

(b) the amount of money available
from P.L. 480 funds for this purpose;
and

(c) the number of American pro-
fessors likely to be appointed to hold
the Chairs?

The Minister of Eduncation (Shri
M. C. Chagla): (a) Chairs of Ameri-
can Studies have been established at
the Bombay and Jadavpur Univer-
sities; no Chair for such studies has
so fa been set up at the Osmania
University.

(b) The total amount available from
P.L. 480 funds is Rs. 834,437 approxi-
matelv ($1,75,671).

(¢) Three professors, one for each
University.

‘Manuofacture of Synthetic Detergents~

 Shri A. V. Raghavan:

‘51‘
7 Shri Potiekkatt:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any application has
been received from the Government
of Kerala for securing a licence to
import a plant for the manufacture of
synthetic detergents in the Kerala
Soap Institute, Calicut under the In-
dustrial Development and Regulation
Act, 1951;

(b) if so, whether the manufactur-
ing licence has been jssued; and

(c) the amount of foreign exchange
sanctioned for this purpose?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes.

{b) No, Because the item is pre
sently on the banned list,

(c) Does not arise,

Quarters for Kerala Police Force

Yl Shri Pouekkatt:
" Shri A. V. Raghavan:

Will the Minister of Home Affafrs
be pleased to state:

(a) whether there is any scheme to
provide quarters to all officers and
men of the Kerala Police Force;

(b) the number of police officers
and men who are without quarters in
Kerala;

(c) the steps taken to construct ad-
ditiona] quarters; and

(d) the number of quarters propos-
ed to be constructed during the re-
maining period of the Third Five Year
Plan with reference to each police
station?

The Deputy Minister in the Minis-
try of Home Affairg (Shri L. N.
Mishra): (a) Yes, Sir.

(b) 14,130,

(¢) A sum of Rs. 33,51,000 has been
provided in the State budget for the
current financial year for construct-
ing police quarters. In addition, a
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Joan assistance of 12,50,000 has been
glven by the Central Government for
the purpose during the current finan-
cial year.

6 quarters for gazetted officers and
1017 for non-gazetted officers are
under construction,

(d) 34 quarters for Sub-Inspectors,
111 for Head Constables and 807 for
Constables attached to various Police
Stations are proposed to be construct-
ed by the end of March 1988. Police
Housing is a non-plan scheme.
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Suicide Cases in Kerala

J Shri A V. Baghavan:
* 7\ Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of suicide
cases in the State of Kerala during
the last four years; and

454

{b) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
5178.

(b) General reasons are; frustration
in life out of economic condition,
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failure in love affairs and examina-
tions; poverty, insanity, prolonged
illness, epilepsy and mental trouble.

Reservation of Posts for Refugees

455. Shri Karni Singhji: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that a cer-
tain percentage of vacancies in Class
III and Class IV posts in various De-
fence establishments have been reserv-
ed for the refugees from East Pakis-
tan;

(b) if so, whether any steps have
been taken for screening of the per-
sonnel to be so absorbed in order to
safeguard the security of the coun-
try;

(¢) whether the State Governments
have also been requested to absorb
such personnel and if so, whether any
proposals have been received from the
Rajasthan Government in the matter
and details thereof; and

(d) how long these reservations are
stipulated to last?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (d). Yes, Sir. It has
been decided that in the Eastern
Region 50 per cent of all available
vacancies will be reserved for new
migrants from East Pakistan; in other
areas, of the 50 per cent vacancies re-
served for priority categories, half
(25 per cent of the total) should be
reserved for ex-servicemen and the
balance, i.e, 25 per cent of the total
vacancies, should be reserved for the
displaced persons. These special re-
servations for new migrants will be
for a period of one year in the first
instance and relate to only Class III
and Class IV posts.

(b) The procedure to be adopted is
under consideration.

(e) It is proposed to address the
State Governments on the subject. No
proposals have been received from the
Rajasthan Government so far regard-
ing absorption of new migrants in the
offices under their control.
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Training of Teachers

456. Shri Hem Raj: Will the Minis-
ter of Education be pleased to refer to
the reply given to Unstarred Question
No. 694 on the 16th September, 1964
and state:

(a) whether the proposal to start
correspondence course for the train-
ing of teachers has been finalised; and

(b) if so, the details thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, it is proposed to
start correspondence courses to train
untrained teachers to begin with.

(b) These are contained in the state-
ment as under:

STATEMENT

The main features of the proposed
scheme are as under.—

(i) For elementary school tea-
chers, the correspondence courses
will be organised by the Education
Departments of those selected
States where the backlog of un-
trained teachers is the highest.
These may be located in the State
Institute of Education. For secon-
dary school teachers, the corres-
pondence courses are to be insti-
tuted in one or two selected uni-
wersities.

(ii) In the case of elementary
school teachers, the duration of
correspondence course would ex-
ceed the regular course by two
additional terms. The duration in
the case of secondary school tea-
chers would be 15 months instead
of one session of 9 months pres-
cribed for regular students.

(iii) The medium of instruction
and examination will be the same
as prescribed for regular students.
The syllabus, the scheme of exa-
minations and the certificate or
degree to be awarded to successful
candidates would be identical with
those prescribed for regular stu-
dents.

(iv) The stude:;tlteachers enrol-
led in the correspondence course

would be attached to the nearest
teacher training institution which
would be a consultation centre for
them.

(v) The Department of Corres-
pondence Courses would have a
lending library of text-books and
other reference and reading mate-
rial which would be supplied by
post to the student-teachers.
Similar library facilities would be

developed in the consultation cen-
tre.

(vi) No tuition-fees would be-
charged from correspondence stu-
dents. They would, however, be
required to pay registration-fee,
enrolment fee, examination fee
and such other fees as may be
prescribed by the university from
time to time. Students would
also be required to deposit a cau-
tion money for the package of
reading materials which may be
supplied to them.

School Teachers of Orissa

457. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether the Government ot
Orissa have sent any proposal for the
revision of the salary-scales of the
teachers of primary and secondary
schools of local bodies in the State
during 1963-64; and

(b) if so, the total amount given
to the Government of Orissa by the -
Union Government for this propose?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) Does not arise..

Vice-Chancellors

458. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether Government are con-
sidering a proposal to restrict the
tenure of office of University Vice-
Chancellors and their selection from
amongst the educationists;
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(b) if so, when the decision is like-
1y to be taken;

(c) whether the States will also be
.asked to follow this principle while
‘making appointments to these offices;
-and

(d) if so, whether the views of the
‘States have been ascertained in this
matter?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). The Govern-
ment iz considering the whole ques-
tion of the appointment of Vice-Chan-
cellors of Universities and in this
.connection is awaiting the report of
Model Act for Universities Committee
-set up by the Ministry. Appropriate
_action will be taken after the receipt
.of the report of the Committee which
is expected shortly.

All India Agricultural Service

459. J Shri Vishram Prasad:
| Shri Bagri:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose
to set up an All India Agricultural
~Service; and

(b) if so, from when and the details
-thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The question of the
constitution of an All-India Agricul-
tural Service is under consideration
in consultation with the Stata Gov-
ernments.

faast & fgrdt seamw
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460-9 it s Ferg fergreei -
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W aftag & fEETOHE &
Social and Cultural Activities in
Migrant Camps

( Shri Yashpal Singh:

461, Shri Gokulananda Mohanty:

Shri Rama Chandra Mallick

Will the Minister of Rehabilitation
be pleased to state:

(a) whether Government are giving

aid for organising social and cultural

#rr fen WAt q@ @A FOFT
Fur fw:

(%) smag a7 ¢ f5 fa2ai &
feY wEqIeRl & AT 9@ G g
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activities in the camps for migrants
from East Pakistan;

(b) if so, whether any rules have
been made for the utilisation ef this
aid; and

(e¢) how much money has so far
been given?

The Minister of Rehabilitation (Shri
Tyagi): (a) to (c), With a view to
providing facilities for recreational,
social, and cultural activities in
camps for the new migrants from
East Pakistan, a total sum of
Rs, 64,239 has been ranctioned | by
the Government of India for the year
1964-65. The expenditure on this
account ig to be restricted to the
ceiling of Re. 1 per family per annum.

Complaints against Police

462. Shri Yashpa] Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
largest number of complaints received
by the Samyukta Sadachar Samiti
from July to September, 1964 had
been against the police;

(b) if so, whether any analysis of
the complaints had been carried out;

(¢) whether any cases of harass-
ment of complaints by police have
also been brought to the notice of
Government; and

(d) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi).
(a) The Samiti is a non-Government
body, Information is not therefore,
available,

(b) Does not arise,

(c) and (d). The Samiti brought
to the notice of Government during
this period one case in which it was
alleged that the complainant was
harassed by the Police.~ On enquiry
this complaint was found to be base-
less,

Bomb in Post Office in Jammu and
Kashmir

Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shri Omkar Singh:
Shri H. V., Koujalgi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a live plastic bomb
believed to have been planted by the
Pakistani saboteurs was recovered on
the 9th October, 1964 from the post
office at Ghasmand in the State of
Jammu and Kashmir;

(b) whether any investigation has
been made in the matter; and

(c) if so, the result thereof?

463,

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) An explosive charge was recover-
ed from inside the Post office situated
in the Grain Market at Jammu on
the night of October 9, 1964;

(b) and (c). A case under seclion
4 of the Explosive Substance Act
hag been registered and investigation
is in progress by the Jammu and
Kashmir police,
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Students Homes

465. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
University Grants Commission has
initiated a scheme to give financial
assistance to the universitieg for the
construction of Student Homes; and

(b) if so, the main features thereof?

The Minister of Education
M, C Chagla): (a) Yes, Sir.

(8hri

(b) The main features of the
scheme are:—
(1) Finaneial
limited
lakh.

assistance will be
to a sum of Rs. 100

(2) Each Students’ Home will nor-
mally provide reading facilities
for 100 students at a time and
will have a well-equipped lib-
rary, with facilities of stack
room for about 5000 books,

(3

—

Each Students’ Home will also
have a cafetaria type dining
hall to accommodate 30 students
at a time and all other neces-
sary amenities conducive to
students pursuing their studies
in a quiet and congenial atmos-
phere,
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Hamycin

J Shri R. G. Dubey:
* \_ Shri Yashpal Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is fact that new pro-
duct known as “Hamycin” has prov-
ed effective in the treatment of cer-
tain diseases and that its commercial
manufacture has been approved; and

(b) whether it is also a fact that
firmg of international repute have
approached Hindustan Antibiotics for
royalty rights for commercial exploi-
tation of this new drugs?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes. A new antifun-
gal antibiotic known as ‘Hamycin' has
been developed in the Research Labo-
ratories of HAL. K has proved
effective in the treatment of certain
fungal diseases and its commercial
manufacture for external wuse as
tablets and suspension hag been
approved by the Drug Control Autho-
rities.

(b) Two firms of international
repute have approached HAL for
commercial exploitation of this drug
on a restricted territorial basis and
the terms are under negotiation with
them,
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Drilling at Port Canning

( Shri N. R, Laskar:
488, illlﬂnujkumu Vijaya
Ananda:
" Wil the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether actual drilling of the
well near Port Canning area near Cal-
cutta has been started;

(b) if so the progress made in this
direction; and

(c) the tota] number of testing
wells to be drilled in this area?

The Minister eof Petroleum and
Chemicals (Shri Humayun KEabir):
(a) No, Sir.

(b) Does not arise,

(¢) It is not possible to state the
number at this stage.
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Cases Pending in Punjab High Court

470. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state the number of cases pending
in the Punjab High Court at Chandi-
garh as on the 1st October, 19647

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
The information is being obtained and
will be laid on the Tableof the
House,
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Construction of the Vessel ‘M.V.
Yerewa’

J Shrimati Savitrl Nigam:

471 3 Shri M. L. Dwivedi:

Will the Minister of Home Affairs
be pleased to state when the vessel
‘M.V. Yerewa' being constructed by
the Mazagaon Do~ks, Bombay, for the
Andaman Administration is expecte:
to reacn the islaadg for running on
the inter-islands service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): The
delivery of the ship is expected in
December, 1964 when she would pro-
ceed to Andamans to be commissioned
on the inter-island service,

Production of Plastics

472 Shri P. C, Borooah Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
production of plastics had not reached
even 50 per cent of the target by the
end of the Third Year of the Third
Plan as envisaged under the Plan;

(b) if so, what has been actual
achievements; and

(c) the special effort; being made
to achieve the target during the rest
of the Third Plan period?

The Minister of State in the Minis-
try of Petrolenm and Chemicals (Shri
Alagesan) (a) Yes,

(b) The major plastics materials
which are in production in the coun-
try are Phenol Formaldehyde Mould-
ing Powder, and Phenolic laminates,
Urea Formaldehyde moulding pow-
der, Polystyrene, Polyethylene and
PV.C. In respect of these materials,
the actual achievement at the end of
the third year of the Third Five Year
Plan is expected to be of the order of
30 per cent as compared to the target
of production.

(c) The Industry has been handi-

capped on account of shortage of
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foreign exchange for import of pro-
cessing equipment, Two units for
manufacture of machinery required
for the conversion of materials to
products are being established to
assist requirements of the processin
inaustry, ktfocis are also being made
to keep the existing plants work to
full capacity and bring into operation
additional licensed capacity within
the period of the Third Plan,

Pak. Supreme Court's decision
regarding Jullundur Bank

473, Shri S. N, Chaturvedi: Will the
Minister of Rehabilitation be pleased
to state the effect of the Pakistan
Supreme Court’s judgment in the case
filed by the Punjab Co-operative Bank
Ltd., Jullundur on Indian property left
in Pakistan?

The Minister of Rehabilitation (Shri
Tyagi): It has been held, as would
appear from an uncertified copy of
the judgment of the Supreme Court
of Pakistan in Civil Appeal No. 42 of
1962 pronounced on 29th April, 1964,
that any property Dbelonging to a
joint stock company, the registered
office of which was situated before
the fifteenth day of August, 1947 in
any place in the territories now com-
prising India and continues to be so
situated after the said date, was ex-
cluded from the definition of “evacuee
property” under the Pakistan (Ad-
ministration of Evacuee Property)
Act XI1 of 1957. The Supreme Court
further held that in view of this ex-
clusion these properties could not be
dealt with under the Displaced Per-
sons (Compensation and Rehabili-
tation) Act, 1958. Nor cou'd they be
taken into the compensation pool, nor
could the income from these proper-
ties be brought into the rent pool for
the rehabilitation of refugees. The
Supreme Court accordingly issued
writs of prohibition and Certiorari
upon the Settlement Authorities
directing them to refrain from taking
any steps in respect of the properties
of the appellant, the Punjab Co-
operative Bank Ltd. The Supreme
Court quashed orders, if any, made
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for bringing these properties on to
the compensation pool or transferring
them to anyone. It also declared that
the notification or notifications issued
under section 3(2) of the Act of 1958
for acquiring evacuee properties shall
have no application to the properties
of the appellant.

Notwithstanding the above deter-
mination of the Supreme Court, the
properiies of the joint stock com-
Ppanies in question continue to remain
vested in the Custodian wuntil the
Centra] Government of Pakistan act-
ing under section 6(3) of the Pakistan
(Administration of Evacuee Property)
Ordinance XV of 1949, issueg g noti-
fication that the Custodian shall be
divested or dispossessed of any such
property in such manner and after
such period as may be specified in
the notification. The Supreme Court
held a notification under this provi-
sion to be necessary notwithstanding
the notification issued under section
55 of the Pakistan (Administration of
Evacuee Property) Act, 1957, exempt-
ing 59 banks from the operation of
the Evacuee Law, In this connection,
the Supreme Court has pointed out
that such exemption did not have
any effect on the property which
continved to be property in the pos-
session of the Custodian. This judge-
ment has no effect so far as displaced
persons other than joint stock com-
panies, whose registered office was
situated before 15th August, 1947, in
any place in the territories now form-
ing India and continued to be situated
are concerned.

All-India Service Officers

474. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) against which of the All-India
Service Officers any enquiry is pend-
ing, nature of enquiry and the stage
at which it rests;

(b) cases in which enquiry is pend-
ing for over six months; and

(¢) the names of officers who are
under . suspension?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi): (a)
to (¢). The information is being col-
lected and will be laid on the Table:
of the House in due course,

Land Prices in Delhj

Shri Shree Narayan Das:
475. { S1iri Bhagwat Jha Azad:
Shri Su‘endra Pal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any and if so, what,
steps have been taken to review the
land price policy followed by the-
Delhi Development Authority;

(b) the price per square yard of
the land intended for sale for resi-
dential plots in the various colonies
developed by the Authority; and

(e) whether the guestion of revis-
ing the present procedure of auction-
ing the lands has been considered?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) There is no proposal to
review the land price policy adopted
by the Delhi Development Authority.

(b)

Area

Rate per sq. yd..
(Pre-determined)
1. Najafgarh Road Rs. 25.00 to Rs. 35.00
2. Safdarjung Rs. 35.20 to Rs. 39.00
3. Naraina Rs. 32.00

(¢) The Delhi Development Autho-
rity is auctioning plots of land in ac-
cordance with the schemg for large-
scale acquisition, development and
disposal of land in Delhi, vide, Para
2. I1I of the Statement laid on the
Table of the House on 23-3-1961 in
reply to the notice under Rule 187
from Shri P. G. Deb regarding allot-
ment of land in Delhi, The average-
price of plots per sq. yard auctioned’
by D.DA, in October, 1963, in respect
of Safdarjung and Najafgarh Road
was Rs. 73.38 and Rs. 4248 respec-
tively; in October-November 1964, it
has come down to Rs. 5488 and
Rs. 37.52 respectively, in regard to:
Safdarjung and Naraina areas. In
the Naraina area, the price (Rs. 33.50)
for some of the plots has almost.
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touched the reserve rate (Rs. 32.00)
fixed for that area. No change is
contemplated on the present proce-
dure of auctioning lands,

Clond-Burst in Trivandrum

476 J Bhri Yashpal Singh:
1. Shri Eswara Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether an unprecedented
cloud-burst hit Trivandrum on the
17th October, 1964;

(b) if so, the estimated damage
caused by it; and

(¢) the relief measures taken?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L_ N.
Mishra): (a) There was a rainfall of
about 16 inches.

{b) Eight lives were lost. Five
persons were injured due to collapse
of buildings. More than 2000 build-
ings were damaged, either fully or
partially. The damage to property
caused by the calamity is estimated to
be Rs. T lakhs approximately.

(c) The entire police force in the
city was mobilised for rescue opera-
tions. Boats were carried in lorries
to the flood afected areas and people
were evacuated to places of safety.
Nearly 5664 persons were rescued and
accommodated in 18 relief camps
opened in the city. Gruel was sup-
plied to the inmates of the relief
camps free of cost, Free ration was
also given to the people in distress.
A total quantity of 104 rice bags were
distributed. Financial assistance was
given to the distressed for the repair
.or reconstruction of the houseg affect-
ed by the calamity. A sum of
Rs. 50,314 has already been disbursed
to the heads of 1694 affected families
till now. The question of granting
loan assistance to persons belonging
to middle income and low income
groups whose pucca houses were
either partially or substantially
damaged, is under the consideration
of State Government,
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Indiap Students in People's Friendship
University, Moscow

J Shri Warior:

1L Bhri Daji;

Will the Minister of Education be
pleased to state:

477.

(a) whether Government were in-
formed that the People’s Friendship
University, Moscow is in a position to
admit Indian students to the medical
faculty; and

(b) if so, what decision was taken
by Government thereon?

The Minister of Cultural Affairs in
the Ministry of Education (Bhri
Hajarmavis): (a) Yes, Sir. This was
specifically stated for 1961-62, but not
for 1962-63, 1963-64 and 1964-65
offers.

(b) Students were selected for the
medical faculty whenever specific
offers were made to the Government
of India.

Pakistanj Nationals in Government
Establishments

(" Shri Jena:
Shri Subodh Hansda:
Shri S. N, Chaturvedi:

Will the Minister of Home Affairs
be pleased to state:

478,

(a) whether Government's atten-
tion has been drawn to the news-item
in the ‘Hindustan Standord’ dated the
16th October, 1964 that some Pakis-
tani nationals are still working in
some important positions in India;
and '

(b) if s0, the number of such Pakis-
tani nationals at present working in
the wvarious establishments under the
Central Government and the number
of them serving under the State
Governments?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes.
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(») The information is being col-
lected and will be laid on the Table
of the House as soon ag i¢ becomes
available.

Eannada Literaturs

479. Shri Sivamurthi Swami: Will
the Minister of Education be pleased
to state:

(a) whether any request has been
made by the Karnatak University to
publish Nationa] literature of Shri
Hardekar Manjappa and other
Kannada Vachana Sahitya into Hindi;

(b) how long the request is pend-
ing with the Ministry; and

(c) whether any, and if so, the
grant sanctioned for the purpose?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (c¢). No such request
has been received from the Karnatak
University. However, the Chairman,
Hardekar Manjappa Granthmala,
Dharwar, Mysore State approached
this Ministry through the Mysore
Government for financial assistance
for the publication of selected works
of Shri Hardekar Manjappa in
Kannada and for publication of
selected material jnto English and
Hindi in the interest of national in-
tegration. The Government of India
have since sanctioned a grant of
Rs. 21,500 to meet 50 per cent of the
cost of publication of Shri Manjappa's
selected works in Kannada and their
English translation under the Govern-
ment of India’s scheme for develop-
ment of Modern Indian Languages.
The request for publication of Hindi
translation of Shri Manjappa's select-
ed works will be considered after the
two projects have been executed satis-
factorily by the organisation. The
Institution has, however, been advis-

ed to apply for grant under the
scheme of financial assistance to
Voluntary Hindi Organisations

through the_ State Government.
1578 (Ai) LSD—3.
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Use of Old Guns

483. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that old
type of guns which do not bear the
manufacturer’s name, number and
other identification marks on them:
are not allowed to be sold;

(b) whether any time limit has
been fixed for the stamping of identi-
fication marks on such guns; and

(c) if so, whether any notification
was issued in this behalf and publich-
ed for the benefit of people living in
the rural areas?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir. Section B(2) of the Arins
Act, 1959, prohibits the sale or trans-
fer of any firearm which does not
bear the proper stamp mark. Any
firearm, which does not bear distinct-
ly its manufacturer’s name, number
or other identification mark, shall
have the identification mark stamped
on it in the manner prescribed in
Rule 25 of Arm Rules 1982.

(b) Sub-section (3) of section 8 of
the Arms Act however lays down that
whenever any person has in his pos-
session any firearm without proper
identification mark, it will be presum-
ed, unless contrary is proved, that he
has obliterated the mark. But under
the proviso thereof, such presumption
was not to be made for a period of
one year from the date of commence-
ment of the Arms Act, i.e. for the
period of one year from 1-10-1962,
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(¢) Both the Arms Act and Rules
were duly published in the official
gazette,

DIR. and Preventive Detentiom Act

{ Shri Umanath:
| Shri Imbichibava:
484, | Shri Nambiar:
Shri Sivamurthi Swamy:
1 Shri Kishep Patinayak:
. Shri Ram Sewak Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons held in
detention under D.ILR. and the Pre-
ventive Detention Act, 1950 in differ-
ent States and their classification ac-
cording to their political affiliations
as on the 31st October, 1964; and

(b) the total number of detenus
arrested during 1964 as on the 31st
October, 1964 in connection with the
industrial dispute?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). A statement is laid on the
Table of the House. [Placed in Lib-
ra’y. Sce No. LT-3452/64].

Educational Grants from U.S.A.

( Shri Umanath:
485. { Shri A. K. Gopalan:
[ Shri I'mbichibava:
Will the Minister of Education be
pleased to state:

(a) the total amount of grants re-
ceived from U.S, official and non-
official agencies by the various educa-
tional institutes in India during 1960-
61, 1961-62, 1962-63 and 1963-64;

(b) whether Government were con-
sulted before these grants were offer-
ed; and

(e) whether Government have any
proposal to ensure that the grants are
utilised properly?

The Minister of Education (Shri

M., C, Chagla): (s) to (¢). The in-
formation is being collected and will
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be laid on the Table of the House in
due course,

Recruitment

486. Shri Karni Singhji: Will the
Minister of Home Affairg be pleased
to state:

(a) the number of employees recru-
ited by the various Ministries of the
Government of India for non-Plan and
non-Security purpeses during June,
1963 to July, 1964 after the ban was
imposed on the creation of new posts;
and

(b) whether any sample survey was
carried out by the Administrative Re-
forms Division to re-assess the staff
requirements of different Ministries?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The required informa-
tion is being collected and will be laid
on the Table of the House.

(b) The task of conducting reviews
(work measurement studies) of the
staffing position of various Ministries/
Offices of the Govermment of India is
done by the Staff Inspection Unit of
the Ministry of Finance (Department
of Expenditure) and not by the Ad-
ministrative Reforms Division of the
Ministry of Home Affairs. For the
period from April to September, 1964
work measurement studies of 17 De-
partments/Offices were completed by
the Staff Inspection Unit.

Refugees from Pak Occupied Kashmir

487. Shri D, C. Sharma: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of cases of refugees
from occupied areas of Jammu and
Kashmir State registered for the exr-
gratia grant of Rs. 3,500 and the num-
ber who have been given this grant;
and

(b) the number of those who still
remain registered for the grant and
the time it will take to give them the
grants?
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The Minister of Rehabilitation (Shri
Tyagi): (a) Out of 31,790 applications
received for ex-gratia grant, 16804
cases have been finalised.

(b) 14896 caseg still remain to be
processed. The delay in the finaliza-
tion of these cases is due to the non-
receipt of verification reports from
the Jammu & Kashmir State Govern-
ment. It is, however, expected that
these caseg would be finalized by the
end of the nmext financial year.

Experimental Drug Farm, Srinagar.

488. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) whether the building for re-
search etc, which has been under
construction for the last two years in
the Experimental Drug Farm, in
Srinagar, is not yet ready to be occu-
pied; and

(b) whether Government will ex-
pedite the completion of the main
building and other appertinent quart-
ers in order to accelerate the research
work? -

The Minister of Education (Shri M.
C, Chagla): (a) Yes, Sir.

(b), Steps have been taken to com-
plete the building by the middle of
1965. g ¥

Solar Energy

491. Shri M. L. Jadhav: Will the
Minister of Education be pleased to
state:

(a) whether any efforts are being
made to utilise solar energy for cook-
ing purposes;

(b) the progress achieved so far;

(c) when it is likely to make this
energy available to the people; and

(d) how far it is economical?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). A solar Cook-
er was developed and the patent was
leased out to two firms through the
National Research Development Cor-
poration. According to information
available with the National Research
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Development Corporation, 315 cookers
and 50 reflectors were sold by the
manufacturers till June, 1960. The
patent was not renewed thereafter.

(d) The solar cooker though econo-
mical in the long run has not proved
popular owing to its use being limited
to hours of bright sunshine only; its

_ high initial cost (Rs. 80 per piece);

and traditional cooking habits in the
country.

Pay Commission for Secondary
Teachers

Shri P. C. Borooah:
Shri Hokam Chamd
Eachhavaiya:

492,

Will the Minister of Education be
pleased to state:

(a) whether the All-India Gecond-
ary Teachers Federation has, of late,
demanded the appointment of a Pay
Commission or a Wage Board for
evolving more or less uniform pay
scales for secondary teachers all over
the country; and

(b) if so, the Govermment's decisi-
on in this regard?

The Minister of Education (Shri M.
C, Chagla): (a) No, Sir.

(b), Does not arise.

Sulphuric Acid Plant

493, Shri P. C. Borooah: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) whether a sulphuric' acid plant
is proposed to be set up in Gujarat
with Japanese collaboration;

(b) if so, the terms of the collabo-
ration; and

{c) the cost and capacity of the
plant?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No. It is however be-
ing examined if machinaries for a
subphuric acid plant can be supplied
by a Japanese firm.

(b) and (c). Do not arise,
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Czechoslovakian Scholarah.lm_

494, Shri Sivamurthi Swamy: Wil
the Minister of Education be pleased
to state:

(a) whether any scholarships have
been offered by Czechoslovakia for
study of specific subjects in that coun-
try during 1964-65;

(b), it so, whether some candidates
were called for interview for selection;
and

(¢) whether any candidate for edu-
cational planning has been selected
and if so, from what State and what
is the period of study abroad?

The Minister for Cultural Affairs in
the Ministry of Education (Shri Hajar-
pnavis: (a) Yes, Sir,

(b) Yes, Sir.

(¢) No, Sir. Subsequent portions of
the equestion do not arise.

0il Prospects in Bastar Distriot

495, Shri R. S. Pandey: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether there are any prospects
of oil reserves in Indravati Basin in
Bastar district; and

(b) whether the Oil and Natural
Gas Conrmission proposes to conduct
any survey of the region?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
The rocks in the area are pre-cam-
brian to cambrian and do not prima
facie offer such prospects.

(b) Not for the present.
Teaching about UN,
496, Shrimati Rennka Barkataki:

Will the Minister of Education be
pleased to state:

Calling
Attention to Matter of
Urgent Public Importance
(a), whether it is a fact that Asram
Regional Seminar on teaching about
the United Nationg held in Delhi in
November 1964, recommended the in-
tegration of lessons on U.N.O. in the

school curriculum; and
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(b) it so, whether Government of
India have taken any steps to im-
plement this recommendation?

The Minister of Education (Shri -
M. C. Chagla): (a) No such recom-
mendation has been received by Gov-
ernment.

{b) Does not arise.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(i) ExpLosioN IN SINDRI FERTILIZERS
FacTory

Shri Harish Chandra Mathar (Jal-
ore): Sir, I call the attention of the
Minister of Petroleum and Chemicals
to the following matter of wurgent
public importance and I request that
he may make a statement thereon:—

“Recent explosion in Gindri

Fertilizers Factory resulting in

stoppage of production.”

The Minister of State in the Minis-
iry of Petroleum and Chemicals (Shri
Alagesan): Explosion at Sindri Fae-
tory and Stoppage of production. On
Tuesday, the 10th November, 1964,
there was an explosion in the Ammonia
Plant at Sindri Fertilizer Factory
around 10.15 p:m. resulting in a com-
plete shut-down of the plants. Ta
water inlet pipe to the turbine.ed
No. 2 Water scrubber pum, ., ated
way at the weld, resulting in :ction
release of water from the scheme
under pressure. When once tf, See
hag drained out, the gas
through this and there wr
sion when the gas caugld accounts
pipe Section wag instalcals Develop-
had been manufactumnited
firm. .

te in the Minis-

While the firg  gpa  Chemicals

the shock crea
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[Shri Alagesan]
the gas caused extensive damage to
the roof sheetings in the plant, The
walls of the electrical sub-station ad-
jacent to the place of the accident
were also “damaged badly. In all 10
people were injured (out of this seven
had wvery minor injuries and were
discharged the same day from hos-
pital and the other three have ~ glso
since been discharged from the hos-
pital). -

During the current month, the Fac-
tory had planned for a 16 hour shut
down in Ammonia Plant, on the 12th
November, 1964, but due to this un-
fortunate accident it was decideq to
advance the shut-down programme to
11th itself so that the total loss of
production could be mninimised. After
clearing all the debris and checking
the mechanical and electrical instal-
lation for their soundness, expansion
section was started on the 11th after-
noon and the load brought wupto
normal production by the 12th Nov-
ember,

In the old ammonia plant, there was
no production on the 11th. The first
compressor in this plant was started
at 4.30 am. on November 12 and the
load wag progressively stepped upto
3 compressors on the midnight of
November 12. On November 14, the
old plant went on 4 compressors load
and on November 15 the load was
stepped upto 64 compressors, which is
practically normal.

On November 16th production of
Ammonium Sulphate wag 1003 tonnes
and production of urea 40 tonnes. On
November 20th production of Am-
monium Sulphate was 1165 tonnes and
urea 78 tonnes. The double galt plant
has been started on the 18th Novem-
ber, 1964.

Loss of Production: The total loss
of production of ammonia is expected
to go upto 830 tonnes.

The corresponding loss of fertiliser
production is estimated as follows:

Ammonium sulphate 1860 tonnes
Double salt .... 450 tonnes
Urea ...... 130 tonnes
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Damage to Building: Most of the
damage has been on the buildings
only. All the sheetings in the Water
Scrubber Bay building were damaged
as also one-third of the sheeting in
the Compressor Bay. The wooden
covering of the Degassifying Tower
had also fallen on the side nearest to
the water scrubbers.

The damage to plant and machinery
appears to be rather minor. Some of
the electrical panels in the Secrubber
Bay which had fallen have been re-
installed, A few gections of cables
also had to be replaced.

The cost of repairs and replacements
of the damaged sheets ang electrical
and mechanical equipment is esti-
mated te be Rs. 1,35,000.

Committee of Enquiry: A Commit-
tee has been constituted with the
Superintendent, Power House, Sindri
Factory as Chairman to enguire into
the causeg of the accident and to
recommend precautionary measures
to be taken in future.

Shri Harish Chandra Mathur: This
important factory has been suffering
from chronic ailments for quite a con-
siderable time. May I know whether
the information furnished by the hon.
Minister is just a report from the
general manager or he has got it exa-
mined by some independent organisa-
tion and, if so, what was that?

Shri Alagesan: There was a preli-
minary report by the general manager
‘but now he has appointed a committee
with technical people on it and we
expect that further facts will be known
when that report ig awailable.

ot gew @1 wEAE ([_E)
faadr by # fog atex ste ay
& e AT & YFCTHEAET WO A TE
of, & ST Jrear § i agt w9
AN FHA fgE an, F F6-
T zms fay e 9 et
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o Tt & T SR ge gt !
R e (R g # gft g
& WX 38 G arelt gifw &1 7eq faaar
g7
qftfeam st <T@ WAt (=
gama wfaz) : agf o F wEAr
AT a1 A< e av ag ot & aF
FAAT FHAT AT qg TF GHAIEE 97
<t o qeer fofE § amemar i ar
& wit wiy G e ds 70 ¥ A<
IH RS F § T TEIT T ¥ G-
SHTAT GAT WIT AW @07 T | & (e
T ¥ TH A FV gUEA™ QFEIEEH
FW FT I TR T § e agme
g4 wfasy & fag e @ swr
aifeg | @9 S 9T T 8 &
830 = TMifaar &7 W gar
g gud faadr wieargse dar e 2
- guwT fggra wE @ oseere 8 AT
H1Z 8 ATE T FT TFAT AT |

= gvw W wEgAm :  foEEr
@ AT IEs AR A gar ? fom
FHATTET &7 ATTCETET & FTL0 TG
AT A gEHEAT g ITFT F97 A7 7

gl WERYW @ ST FIE AG)
g afes TwiEedT ae< e e qrey
I FTWAT |

Papers to be laid gn the Table,

Shri Nath Pai (Rajapur): Mr.
‘Speaker, before you proceed, as one
concerned that your authority should
be upheld may I know what happened
to your direction yesterday that the
calling attention notices were in ar-
‘Tears,

Mr. Speaker: I am putting two
motices today; the second one will be
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taken up at 5 O'clock. They will =il
be disposed of very soon.

Shri Nambiar (Tiruchirapalli); My
calling attention notice also?

Mr. Speaker: I cannot say whether
I have admitted it or not. I will
dispose of those that are admitted
within 3-4“days.

Shri Nambiar: Kerala now comes
under this House directly.

Mr. Speaker: It is not to be argued
here,

Shri 8. M. Banerjee (Kanpur): Sir,
I am not referring to the calling atten-
tion notice as such.

Mr, Speaker: He refers to it by

some other name.

Shri S. M. Banerjee: Whenever a
strike takes place, there should be
specific instructions., Now, what they
do is, when the strike is over, they
come here and make a gtatement.

Mr, Speaker: Papers to be laid.

———

12.08 hrs.
PAPERS LAID ON THE TABLE

NoTrFIcaTION UNDER COMPULSORY
Deposir ScHEME AcT

The Minister of Fimance (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of the Compulsory
Deposit (Income-tax Payers) Fourth
Amendment Scheme, 1964, published
in Notification No. G.S.R. 1486, dated
the 8th October, 1964, under section
16 of the Compulsory Deposit Scheme
Act, 1963. (Placed in Library, See
No. LT-344264).

Annual Report and audited accounts
of Pyrites and Chemicalg Develop-
ment Company Limited

The Minister of State in the Minis-
try of Petroleum and Chemicals
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¢Shri Alagesan): I beg to lay on the
Table a copy each of the following
papers:’

(1) Annual Report of the Pyrites
and Chemicals Development
Company Limited, New Delhi,
for the year 1963-64 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Gen.
eral thereon, under sub-sec-
tion (1) of section 819A of the
Companies Act, 1956.

(2) Review by the Government
on the working of the gbove
Company.

[Placed in Library. See No. LT-
3443/64].

12.09 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frrry-FIRST REPORT

Shri Krishmamoorthy Rao (Shimo-
ga): I beg to present the Fifty-first
Report of the Committee on Private
Members’ Bills and Resolutions.

12.09% hrs.

MOTION RE: INTERNATIONAL
SITUATION contd.

Mr. Speaker: Now, we will resume
discussion on the internatiomal situa-
tion. The Foreign Minister is not
here. Mr. Bibhuti Mishra.

o fqfa faw  ( Ofard)
ey AEET L .

Shri M. R. Masani (Rajkot): Sir, I
wonder whether you could give us
an indication when the hon. Minister
would speak.

Mr, Speaker: I had asked him te
reply immediately after the question
hour.

Shri M. R. Masani: That is what
we understood also.

Mr. Speaker: Since he ig not here
I am calling upon an hon. Member.
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Immediately he comes, we ghall ask
him to reply.

Shri Hem Barua (Gauhati): Sir, it
is a wrong precedent. I hope you will
excuse me for saying like this, If a
Minister is not there to continue the
debate, it goes against the spirit of
the debate . . . (Interruptions).

Shri 8. M. Banerjee (Kanpur): He
knew it

Mr. Speaker: He 'must have known
it; I had announced it yesterday very
clearly, that we shall hear the Minis—
ter today. He is pot here just now.
Shrall we stop and remain idle? What
is the proposal? We will see when he
comes.

Shri Nath Pai (Rajapur): It is a
question of showing some courtesy to
the House.

Mr. Speaker: When he comes we
will certainly take it up. That is
what I am telling them again wand
again.

ot frqfa frx e wEEm,
T ot T fag % wiew 9¢ w9AT oY
d%eq faur 8, & SHFT awdA F@IE ¢
HOH HFeq & gFE" H 4O g8 FEgAr
g & wa gwit wwW W Sft A W
wavr fzar, Se8 9@ ag IR HIA
g1 & 5 ag vew aw a7 & fawg #
7o faa #7 @ & R =E faww
9T F@ e 3 @ § | afew & sara
&Y St FY OF a9 F@T e g F
FF & FAT ot mfgE w3 st e
% BF 781 71T &, afes Fg A TOET
gfgar &1 arfesd &1 7= & 1 gER
WA W o o oe ot & fafaer
¥ ¥, 9 AT FEIL F Th qTC AT
RS & avavy § wrafar gs o, e
ardY ot 7 awyga fear ar

¥ wwmar g gk soamdr
TSy § W ey o F wqawn §
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& T St F o qOF ¥ TAAS § |
Tt St i g AT F Wit g
fr o aeg #t gft &1, 999 TFE
Aa=ad |

# s wgan § 6 it ¥
a2 W A weRRw & age g
gfrare Ty 1w w72 feam
foraraT A 7g g & o <Y s
g1 ST ZHH THAA g, A g AR
FAVAT T F a9 A9 | ST
A A @ A9 AU qEH aw F
faewre fan €, @Y g9 3@ 91 F1 5%
Foit & 5 wew a9 TAH T TAH |
afer ¥a sae ¢ 5w T @
grar N A1 99 A1 gW 9T gEe
FO, d1 g4 FA9dET a1 wW & a9
ST faadt FT TEAT | AT FER
¥ s Mg g, A ga &
W w0 FTE T

T TR o7 3 o S o, foms
Fgr mar & fF wew am T § feaw
fafams 1< T2a1 & | WA Ay,
oF WY FTA T H A, q1 ZART dF FI€
ga & fag = o & s e
¥ 9% | et 19 #1 a9 F A
wuOE § S g g g, 96 9
1 @Ay ¥ foq gat 3w A9 Es
g grm, FifF gaTe W § @¥
T T & | FEIL qgT HIRY AT
gafeag Iy ww=ry € fF e gt
| FA F g oGS g e

A AR A A g §, @
FE1 WIS AT AT FT AT | IHE
grifemr ST ATTEE W 9T uew
a9 F faewre foy 7@ 4 ==om a@g
g 6 o & ateee frar | A
wTey, At ¥, F o & fogewm aw
o are fedw = & 1 e &
Fifew fF = ¥ oz Tw a9 foar
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#T FoEal 9 T2q a4 frgn, @
I TEET H WL @ FGT AT ZidAT |
wafwe & wzw a9 qATH T W4T
g1

a% mfts 99 § oF W @ §
foad frar & fs afrr 377 4,
afrg &1 *w § f& a7 4T =1
@i & avmar g frow 3w A
ot afra 9qf & WA A—F o
# ar adf 771 §—, T Wit wIwE
& qra 1@ 7 g | mfwd wEr
T €Y § 5 a9 AT gL $7 FAMT
%% | (Interruptions)

fo awa gAY AT & ST 9T
groaEd {59, 99 #9990 &9 9T wudwr
[N A W A AN a T A
I9 97 AT ¥ A T TE F9=T 9471
wf o W7 AR wE Y @EF A
fodr, at go® Cew aw @ § 1%
TIS T g e o

AT wE, o ¥, 3 w71 5
T q9 § I €50, 7g gt sdm,
T 1 I A TR AT I
% = fear | & qe AT Igar g 6 s
o, WiE, THOH, FEE W ®W A
UEH a¥ I, I1 79T I9 qET AT
T GAL AET GHT | FT &L AT 7
fomm o7 & fm & 7 § qer
TR § 5 7w &7 ¥a@ s
T gaer & @ug ag fevy fafrme @
=1z g fore &Y a9t | =g gfan
I qAd g AfeT SR g oA
FT A TR o 5 S 7 wmenafes
T AT AT E

o gARl 3T & wEEw §
AT &, AT gAY T #Y g€ wrwndr
Seft ST | T uTaTEr & fAv g
% gwl T@l 9% quenmr
TE
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=t Frgfer for]

& oI off ®1 WEA & FEAT ATGAT
i qasmifFaw
WA UEH a9 7 a9, df6d 5 I
T I qIX gH T I FT THAT g,
&Y gHTd W AT G guR! Fwew
Fifft | | awg I aw swEs A
T S e
ot w2n fowr s 1 3 Y wife
¥ garar any s | gl & smear
g frem wew aw AT A |

st awdfsd ot 1 w=ra §
gfeq oft & w9t g% e @ 52
qfem st 72 w4 arEfe 70 i
mnwmi(l’mcrwpnbn)
o 77w ¥ feq oft @ g art Awara
far, at g2t gt f g 07 fomar w
e | 1 oFwE fF oA, o oA
¥ w1 @ < Tfed o & T fF
Y, TATT | a9 T 0 A |
o ATAT ART Fed ¢ 5 owwm oaw
FEIT AT, A gH HE A a9 ?ogane
Tgd ¥ e At qfeq S & wwe A
8T ¥ |

qw wr @I o feew @
o

=t fatfa fer ;& owifed
w1 et T W 8 o o ¥ 7@ AR
¥ warer ger | 9fsw St TmE faems
=& ¥ 1w dfed o 23, a1 ag Iv
@ 9T FAAIE F@ | Wi &
AU & g gEw aw a€ A
aifew 1 »

AMEAT & TEF aF A A9 ¥ A
Jar 7w o e @, WA TR
gAY TN AW w1 gw oX fawEmE
azi & T fag AT A o
$g¥) ¥ gmtame w, wawd
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uH, Aurer & g7 | et w1 gar A s
f& g fegmm & smgw fafmet &1
oIS OF Aot & fea ¥ ag wemr @
fo < st gdifanfet gn @sart ¢

gat|m wAr (st mwh) e
qEE AT |

ot fooafr o R E
grar o Y g & 1 fow3wt
o 797 3w ¥ fawarw qar 747 & fog
HGHI FT GZH I8 I 910 | &9
T @ WY & fF ozw aw
& gaF! fadt & fesmesm § @@
“fe gn Aed & fF g gema ®
qaT o fF gat o qg W & 1 gw
g% BE FFT AT & | g9 HEH
w3t g qgr fed & affs ed
FATL B ¥ T @7 ag gk fa
s w1 fedw &1 ww ¥ &
™ foo & s g fr 3w & S
o feta & f9Y wew a9 9T sy )

o avEE A Ferarar efFwEwam
*F @F F1 agd AgA § 1| & FgAr g
g T gm0 91 g o far o
¥ womar 335 fafaas wee W e
fegeam #1 d@ H§)1 TR T@ER
TER a9 FA et g, a1 & fammt
# 77F ¥ ag Tt ¥ g dAR g
TF TFT 9T OF w1, & T, d
Wy FT a91 faar I | G @R
T g, femme e 4 3 & Ry da
gras @1 #if maw W&
qaTe g /@I &1 fgem w1
(Interrupion) ®IX &L A
ferma @Y famrd, &) adon ag g
fF e wT A9 T 3@ AW & Ay
T g1 av g w5 e
v §, fegem A o
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#7 off meErr # fEard <@
T 1920 & AL A & Ty A FW
frar & 1 T Y G4 maHT ad T
T A gEme T {Gg 17, a9
T fF FiR F 79 garr gard
Wer W gr, afea uF far gEng
g g war. & mdy s F q@r fE
T AT § TE g | AT S OE
ofafe W@ 4, d9 f& e aw
sfeaE 1w &1 fege A 0F
oifderT gar & wTEw 1 AoET A
A fggmar wror T A fEr
w3 gemiaw@m & faemar, oxfrar
=1 fgean e ) co# ag fegram &
& € a1 aw-Afaw o 4df 3w, 5
W TIE I FH F7 |

st g7 o & fF gEs s
St E WM WEE F ogrE-gie 3T
W FARET @ & | € Furdy wraEr
TEHA AET AEY E ) WE IET
T #1 & fF i 1 gw d¥ W
T I $HE F109 @A & o0 g
T FET A | W Y 3E T
ge, 917 ff <t & gard wie 9T Fsar
F7 foar | 9wt Wi ¥ @ ¥ fau
T g ¥ g AT F e AR
w7 fear ! oS g9 FaeeE A9
F E A gE ¥ F GE, a1 gwer
QI I FY WY FAE w7 =fed o

o feRe™ & war = @
fF ew aw = S1fed | R e
#A FY #1 @ o fawrg A 2, Y
ag T A A SR F g€ A AT G
i (T AT FAaT AT TR &
TR 12, F1 7 TEF g waT -
= #1 ST EEr & fE e oaw
FAAT AE, dF T F G@T @9
FT g A7 feggmm &Y St
Far
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FrodT ¥ owrlr 91 Aifa &, gw
TEF ENTT R § Afew gfae
q AT qTEAT eW i 9 pATR
OH AT ETIN | W g 9
ama g e, a gfr E gw
i 5§ adf 13m0
Mr. Speaker: The hon. Minister.

The Minister of Extermal Affairs
(Shri Swaran Singh): Mr Gpeaker,
Sir . . . (Interruptions).

= swwad e (freww)
WA UF @t 34T A A AT
ST Tifra | (Interrupiion)

Mr. Speaker' I am sorry that such
an allegation be made because I have
given time tp a Congress Member. 1
have looked into the time allotted.
Congress has got 3 hours 49 minutes
and the Opposition hag got 4 hours
50 minutes. Even then if such re-
marks should be made, it is not rather
fair to 'me. Now, the hon, Minister.

Shri Nath Pai: Mr. Speaker, the
Prime Minister wants to explain the
lapse on the part of the Minister.

S AR qave afd as (=5
T agrgr ATt ) ATF 9w
qEATE | A T FO9 §, qW A
¥ 9T & 41 aver aFar | a8 § IwF At
# wgAT wTgaT § i wi fafer forx
WA FE 1 FGT AF IART fAAT
qq W1 A E, IH I A B G
@ &1 Afer 39 A ag AL 9w
9T 77 T4 & Wi & 7g Fgar e g
fr 3w AR s Fawa

Shri Nath Pai: We thought you were
trying to explain the lapse on his part

Shri Prakash Vir Bhastri rose—
Mr. Speaker: I had announced

yesterday that I will be only calling
the Minister to reply. When the
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Minister was called, he was not here  Pecause I called a Member on this.

and I only just . ..

Shri Swaran Singh: Mr, Speaker,
t3ir, I must apologise to the House. I
wag answering a Calling Attention
notice in the other House. I found
there were two Calling Attention
notices on the agenda here and I
thought, according to the normml tra-
dition, it might take some time.

Mr. Speaker: I have just to remark
that so far as the second Calling At-
tention notice is concerned, there is a
note that it will be taken wup at
5 o'clock.

““Shri Nath Pai: They don't read it
carefully.

Mr. Speaker: Again, I have just to
suggest to the hon. Ministers that
after two days debate, a reply had to
be.made here and in the other House,
in my opinion—of course, both Houses
are equally important and equally
sovereign; I do not say that one is
more important than the other—the
Calling Attention notice could be an-
swered by his deputy or the Minister
of State while the reply could only
be given by the Minister himself.

Shri Swaran Singh: Gir, I must say
that I apologise for the inconvenience
caused, But while craving your in-
dulgence, 1 want to mention only this
thing that the Minister of State has
been unwell for some time and there
is difficulty in her voice and my de-
puty is also ill. T am the only per-
son whp is looking after the work in
both the Houses. At the same time,
I do not want to put forward fhis as
an excuse and it will be our endea-
vour—we have always done it—to
show the highest consideration to this
House as also to the other House. I
could ask for some accommodation in
the other House but 1 thought I will
be in time.

Mr. Speaker: I have all sympathies
with the Minister. But he has just
seen the allegations made against me

- side.

Shri Swaran Simgh: I am prepared
to take the allegationg against me.
But I appeal to the hon. Members not
to 'make the allegations against the-
Chair,

Mr. Speaker, Sir, this debate has
lasted for two days and we had the
benefit of considered opinions from all
sections of the House. A large num-
ber of hon. Memberg have participat-
ed in the debate. If I may say, the
level of debate hag been high and #m-
portant issues have been raised.

My task has been greatly lightened
by the intervention of the Prime:
Minister because he has replied to the
debate so far ag the gne important
issue, namely, the explosion of nuclear
device by China and our attitude
thereto is concerned. That hag been
replied to in detail by the Prime
Minister. He also touched upon some
other general points and I will, there
fore, confine myself, in Tny reply, t»
some of the gpecific point® which hav.
been raised on the floor of the House.

Shri Krishna Menon in his speech
has raised a very important question,
namely the difficulty that is being ex-
perienced at the moment in the inter-
national world about the non-payment
of dues and the effect thereof on the
voting right of the defaulting coun-

tries. I entirely agree with Shri
Krishna Menon that this is a very
important issue, and I would like,

therefore, to acquaint the House with
the correct position.

Besides the continuing major pro=-
blems of disarmament, decolonisation,
apartheiq and economic development,
the fGeneral Assembly will be faced
with the delicate problem of financing
of UN peace-keeping operations. Since
the adoption of the Uniting for Feace
Resolution in November, 1850, under
which the General Assembly assumed
the powers to make recommendations
for collective measures including the
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use of military force for the mainten-
ance of international peace and secu-
rity in cases where the Security Coun-
«il, because of lack of unanimity of the
permanent M.e:mbers, was unable *to
act, there has been sharp controversy
and disagreement between the two
major powers, namely the United
States and the Soviet Union over this
issue. Meanwhile, the United Nations
has undertaken a number of peace-
keeping operations at considerable
expense to the members. Some mem-
ber-countries have paid for them while
«others have not. These financial diffi-
«culties need to be resolved.

The Soviet Union has declared UN
peace-keeping operations not specifi-
<ally authorised by the Security Coun-
«<il as unauthorised and irregular....

Shri M. R, Masani: Shame.

Shri Swaran Singh: . . and, there-
fore, not a financia] liabilily of
member-States. On the other hand
the United States and some other
countries considered these expenses
as obligatory. Those who have mnot
paid their dues and have fallen into
‘heavy arrears are threatened with
the loss of wvoting rights in the
General Assembly.

Shri Framk Anthony (Nominated—
Anglo-Indians): Quite right.

Shri Swaran Singh: Thus, the whole
issue is assuming a menacing aspect,
which is not in the best interests of
the UN which according to its Char-
ter has to be a centre for harmonis-
ing the actions of members in the
attainment of its common ends. We
do not consider this issue to be im-
possible of settlement, given a spirit
of mutual accommodation and good-
will and a determination on all gides
to preserve the universality and integ-
rity of the United Nations,

It may be recalled that the year
1965 has been designated by the UN
as the International Co-operation Year.
“The House may recall that the late
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Prime Minister Jawaharlal Nehru,
while addressing the UN, had made a
fervent appeal that an international
co-operation year might be celebrated
and the things that were common bet-
ween various countries should be
highlighted rather thap differences.
Accordingly, the year 1965 has been
designated as the year for interna-
tional co-operation, by the TUnited
Nations. It would be really gad and
paradoxical if the year of co-operation
should begin with acts of disruption
of the United Nations. We have al-
ways taken the stand that this issue
has got two important facets. One is
the lega] aspect, and the other iz the
political aspect. Both these aspects
are important, and it is necessary that
all the countries should strive to find
a satisfactory solution and they should
work for saving the United Nations
trom the split that it faces, because
the continuance of United Nations is
more important than any other con-
sideration, and a satisfactory solution
of this difficult anq thorny problem
should be attempted.

I have some reason fo hope, in view
of certain discussions that have al-
ready taken place between the repre-
sentatives of the two super-powers,
namely the USA and the USSR, that
neither of the two countries is anxi-
ous to force a show-down on this issue,
and there is hope that a solution satis-
factory to both the parties and in the
interests of the continuance of the
United Nations as the rallying point
for maintaining peace would be found.

Shri Hem Barua: Has not Inaia
given her opinion already about it?
The Permanent Representative of
India at the UN has already question-
ed the compulsory nature of the finan-
cial assgssments for peace-keeping
operations by the UN. Hag he not?

Shri Swaran Singh: The Perma-
nent Representative hag made a state-
ment in the smaller group, that is, the
committee stage. Ip fact, there are
more than one statement which have
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been made by the Perman:znt Repre-
sentative of the Government of India.
It is a fact that we stand for univer-
sality and we also feel the dues should
be paid. That ig one aspect. The
other, as to whether non-payment au-
tomatically results in forfeiture of the
right of vote, is a matter which is an
important matter, and this will be
considered.

Shri Hem Barua: India has already
accepted the World Court’s opinion
about this compulsory obligation.

Shri Swaran Singh: As that matter
is going to be discussed, I do not want
to make any specific statement on this
issue. Our effort is to find a solution
which might be acceptable to both and
we have made statements which are
not inconsistent with the possibility of
finding a solution which might be ac-
ceptable to the two parties. The im-
portant thing is that on thig issue, the
UN should not split, and some method
should be found whereby the UN could
be saved from this real danger that it
faces today.

Other matters have been mentioned
in the course of the debate, I would
like to say something on this Indo-
Ceylon Agreement, about which seve-
ral hon. Members have made their
comments, and place the position clear-
1y before the House so that the House
and the country might be able to judge
the circumstances under which this
agreement hag been arrived at.

It has been said that persons of In-
dian origin in Ceylon have been there
for generations and have contributed
to the prosperity of Ceylon. This is
correct. It ig further said that given
these facts, such persons of Indian
origin in Ceylon are automatically
Ceylon citizens and, therefore, no con-
cern of India. That is the essence of
the argument put forward by some
hon, Members who have offered their
comments. It has been our contention
that a vast majority of persons of
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Indian origin should be regarded as
Ceylon citizens. We never deviated
from that contention, and in our talks
with Mrs. Bandaranaike, we reiterat-
ed thig position. If Ceylon had accep-
ted this contention, the problem would
have been solved long ago. The fact
of the matter, however, is that Ceylon
did not accept our contention. On the
contrary, it put forward the view that
those persons of Indian origin on whom
Ceylon did not confer Ceylon citizen-
ship automatically continue to be
Indian nationals and, therefore, it was
the responsibility of the Government
of India to agree to their repatration
to their homeland. In our talks in
Delhi last month, Mrs. Bandaranaike
again expounded the same view.

Shri Hem Barua: Why ‘automati-
cally'?

Shri Swaran Singh: T might add
that this basic difference in our posi-
tions was recognised even in 1954 when
talks took place between the two
Prime Ministers. And as a result of
those talks, an agreement was reached
between the two countries which, un-
fortunately, for wvarious reasons did
not work. An understanding was then
reached that both Governments would,
in acrordance with their own laws.
consider applications for registration
as Ceyvlon or Indian citizens as the
case may be, and that the case of the
residue would be further considered
by the two Governments after two
years, i.e., after two years from 1954.

It was agreed during the recent
talks that there was no meeting ground
between these opposing points of view
about the citizenship of these persons,
but that, pevertheless, leaving aside
our respective stands, we should endea-
wvour to reach a pragmatic solution of
the problem, treating it as a human
and political problem. We agreed that
every endeavour should be made to
find a solution, so that this long-stand-
ing problem. which had bedevilled our
relations, should be out of the way,
and that we should enter into an era
of close frienship, understanding and
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co-operation. I am  confident that
every Member of the House would
like our relations with Ceylon, with
whom we are bound by ties of history
and culture, to be one of utmost
friendship and good neighbourliness.
It was easy, having reaffirmed our
point of view, to break off the discus-
sions, but thig obviously was undesir-
able, and it was in this spirit and in
the spirit of give and take that we
reached agreement on the 30th Octo-
ber, 1964.

Shri J. B. Kripalani (Amroha);: You
gave very much, but what did you
take?

Shri Swaran Singh: Some Members
have spoken as if there was no prob-
lem at all. They seem to think that
India had no concern with these peo-
ple, that it was Ceylon’s problem and
it was entirely for that Government to
find a solution to it. This is not a rea-
listic or constructive approach.

Shri Hem Barua: But that would
have been the correct approach.

Shri Swaran Singh: If it were Cey-
lon’s problem only, why did we under.
take a series of negotiations, most of
them at the highest level, since 1940-
41, about which my hon. friend oppo-
site, Dr, Aney, made some comments?
He himself wag in Government when
we had these talks.

Shri Nambiar (Tiruchirapalli). That
was to bring pressure on them to ac-
cept them as Ceylonese citizens, not
to take them back.

Shri Swaran Singh: Is it possible
for this House to wash its hands en-
tirely of people of Indian origin in
Ceylon, leaving them to suffer the con-
sequences of being neither Ceylon, nor
Indian citizens?

I appreciate that there may be a
difference of opinion as to the content
of the agreement, but 1 urge that there
can and should be no difference re-
garding the desirability of reaching an
agreement on this vexed question and
of establishing satisfactory relations
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with our very friendly neighbour,
Ceylon.

Shri J. B. Kripalani: Are they very
friendly?

Shri Swaram Singh: As to the con—
tents of the agreement, the figure of
5,25,000 might appear to be large. The
figures mentioned in the agreement
were, however, agreed upon after pro-
longed and difficult negotiations and
discussions. We had to take into ac-
count the many difficulties that the
Ceylon Prime Minister put forward in
undertaking to confer citizenship on
more than 3,00,000 out of the 9,75,000
persons of Indian origin, who, at pre-
sent, are neither Ceylon nor Indian
citizens. Eventually, we agreed to
confer Indian citizenship on many
more people than we had originally
offered, namely 3,00,000 in the course
of the official talks in Ceylon. This
is certainly a heavy burden we have
undertaken. These persons will, how-
ever, as I mentioned earlier, be com-
ing over a period of 15 years, and will
be permitted to bring their assets,
which would, to some extent, lighten
our burden.

1 would like to make it clear that
there is no question of wholesale com-
pulsory repatriation. There are al-
ready fairly large number of people
who wish to come away voluntarily,
and we think that if the scheme pro-
gresses smoothly, and if we are able:
to absorb the repatriates usefully in
the country, the element of compul-
sion will not have to be applied at all.

The agreement that was concluded,
I am sure, is a good and amicable
solution of a vexed problem. The
agreement, if properly implemented,
will yield rich dividends in friendship
and good relations with Ceylon and
in the happiness and contentment of
people of Indian origin in Ceylon, who
are at present technically in the “state-
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less” category. We hope that all con-
cerned will co-operate in the working
of the agreement,

Finally, I would like to touch upon
two points.

Shri Hem Barua: Will these 5,25,000
persons come back to our country
during the 15 years with the children
that they get in the meanwhile?

Shri Swaran Singh: The whole
matter has not been finally decided
whether this number will be including
the children. That is total number.
Whatever ig the residue, will be the
subject-matter of a separate discus-
sion.

I woulq like to mention two other
points. The Ceylon Government an-
nounceq its intention to bring the Cey-
lonese citizeng of Imdian origin on a
separate electoral register, a feeling
had been roused—I agree quite rightly
—among Members.

Shri Nath Pai: Don't say {feel-
ing; it is anger and resentment ....
(Interruptions).

Shri Swaran Singh: Our Prime
Minister had written to the Prime
Minister of Ceylon, Mrs. Bandaranaike
-conveying our great concern and we
hope the Ceylon Government will ap-
preciate our point of wview and that
nothing will be done to wundermine
the spirit of the agreement concluded
between us. I do not wish to say
much more on this subject at present.
1 can assure the House that we shall
make every effort with the Ceylon
‘Government to persuade them not to
give effect to this intention.

The second point is the plea of some
Members that we should have sought
the concurrence of the affected persons
in Ceylon. I would like to inform the
"House that our representatives have
been constantly in touch with the re-
presentatives of the organisations of
‘such persons and I myself, when I was
in Colombo, had talks with the per-
sons affected and with their leaders.
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Shri Ranga (Chittoor): Their lea-
ders were not allowed to come over
here.

Shri Nambiar: Did they agree to
these proposals which you had put
into the agreement?

Shri Swaram Simgh: The represen-
tatives whom we met did strongly
urge that the two Governments should
come to a final decision about this
question. They also said that it was
difficult to question or suggest actual
numbers on which settlement can be
effected. Whatever the settlement, it
will have to be based on the repatri-
ation of certain numbers to India and
the agreement of the Ceylon Govern-
ment to confer citizenship rights on
those who are left in Ceylon. The
broad pattern of the settlement which
was finally agreed upon between the
two Governments was agreed, but I
must say that the numbers as such
were not agreed. Obviously, it can-
not be; it is a question of trying to
find a solution which might be accept-
able to both.

Shri Ranga: May I ask my hon.
friend whether it was not a fact that
Mr. Natesan, who is one of their
leaders and who is one of the noted
parliamentarians there in the Ceylon
Parliament, had himself taken objec-
tion to the Government of India mak-
ing it their principal concern about
the so-called stateless people and
their reaching an agreement with the
Ceylon Government making it possi-
ble for the Ceylon Government to
send away such large sections from
Ceylon?

Shri Swaran Singh: I hope the hon.
Member who belongs, as he does, to
South India, knows that there is
what ig called the Tamil Ceylonese
population there . .. (An hon. Mem-
ber: Jaffna population; they are the
bulk). The gentleman whom the
Leader of the Swatantra Party has
mentioned is really the leader of that
group. Unfortunately, it must be re-
membered that there has been a
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Conflict between the Tamil Ceylonese
and those who come from the Jaffna
area. I did not want to mention it in
this form, but because the hon, Mem-
ber is asking me to give information,
I' say this. There are the Tamil Ceylo-
nese who are Ceylonese citizens,
settled there for generations and who
are admittedly Ceylon citizens. There
is no question of change in the status
of those persons. In the Jaffna area
their leaders are not accepted as lea-
ders of this group estate labourers,
who have mostly gone there and their
leader is Mr. Thondaman who is also
a Member of Parliament, but he got
citizenship much later. There is a
distinction between the Ceylonese,
who are Tamil Ceylonese and who
are there for a long tome angd those
people who are of Indian origin, Un-
fortunately, there is a conflict between
the two and their approach, between
the two, had been varying from time
to time. -

Shri J. B, Eripalani: Why were
not their repredentatives associated
with the negotiations that were going
on? They were the party concerned.

Shri Swaran Singh: The agree-
ment was between the two Govern-
ments and it would have been, from
our point of view, a good thing if
those also could be associated, but it
is not uncommon - that when two
Governments negotiate, private in-
dividuals are not associated. That
does not mean that their views are
not ascertained; they are known. Mr.
Thondaman is also a Member of their
Parliament and he is in touch with
the Ceylon Government also. The
House would kindly appreciate that
it is not easy to persuade another
Government to agree to associate in
the talks, people whom they do mnot
want to associate. From our side we
ascertained their views. From the
beginning the stang is’ that whatever
agreement is arrived at, it should be
equitable and honourable to both the
countries ang it should also be broadly
acceptable to the persoms concerned.
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Shri Sezhiyam (Perambalur): We
have been consistently maintaining
this stand which the late Prime Mi-
nister, clearly defined on several
occasion. In the Iok Sabha on
7-8-1961, while answering & Starred
question, he said:

“The question is not so much
of origin but of their present,
legal, constitutional position. Ac-
cording to us, they are Ceylon
nationals.”

Besides, answering starred question

No. 274 on 26th August 1963, Shri
Jawaharlal Nehru said:
“Our position has been that

those who are entitled under our
Constitution, they will be accep-
ted and registered as Indian citi-
zeng and there is no objection to
it provided they are not com-
pelled, no coercive method or
force is employed and they decide
it voluntarily.”

That hag been the clear and consistent

“stand of our late Prime Minister. Has

that stand been followed by the pre-
sent Ministry which proposes to
follow the foreign policy of the late
Prime Minister?

Some hon. Members; No, not at all.

Shri Swaran Singh: He could as
well have quoted the speech of our
Prime Minister which he made at the
time of opening of these talks. We
had to find a solution..., (Interrup-
tions.) I have attempted to explain
that this contention that all of them
were Ceylon citizen, was not accept-
able to the other Government. They
had already ' applied for Ceylonese
citizenship rights and those applica-
tions in lakhs were generally rejected.
Therefore, gne method could be to
continde that and say that they are
Ceylonese citizens and, therefore, we
should forget about them. But im
an important matter like this, the
choice is not eagy and either you
leave them there and expose them to
all the legislative measures Ceylo-
nisation of employm:-nt and Ceyloni-
sation"of trade and thé like and then
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let them helter-skelter, or you enter
into an agreement taking into con-
sideration the difficulties that might
bz expressed by the Government con-
cerned and then try to arrive at a
solution which may not be entirely to
our liking but a solution based on the
principle of give and take. So, there
is no contradiction between the earli-
er stand and this.

Shri Hem Barua: When they appli-
ed for Ceylon citizenship, they were
asked to submit their birth certi-
ficates also, and the registers which
contain the date of birth and so on
had been hidden from them. The
dates were not given by the Ceylo-
nese Government. Therefore, the
people could not substantiate their
application with the birth certificates.
I can submit that even some of the
ministers in the Ceylon Government
would not be able to produce birth
certificates of their parents or grand-
parents if they are asked to do that,
not to speak of the people of Indian
origin.

Shri Swaran Singh: The difficulties
may be there.

Shri Hem Barma: They were there,

Shri Swaran Singh: They were
there, I admit; but what is the an-
swer? If there is a particular mode
of proof that is prescribed under any
legislation, and if that proof is not
provided, then I do not say, what is
the answer. Even according to this

agreement, we made some rough
assessment and it came out in the
course of the discussion—and after

examining the figures and other in-
formation that we have—that the
number of people who will be given
Ceylonese citizenship rights will cover
almost all those persong who were
born in Ceylon because 1,30,000 or so
have already been granteq Ceylonese
citizenship rights, and three lakhs
more that are sought to be taken will
cover practically all those people who
were born in Ceylon. It has not been
firmly agreed to; this difficulty
which hag been mentioned by
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the hon, Member opposite was
before us when we were consi-
dering as to what could be the

practical ways of implementing it. At
one tage, it was suggested that in
earlier applications which were given
at that time, even the statement of
those contained in the appli-
cations that they have bzen
born there would prima facie be ac-
cepted. I am not saying that, that is
a firm agreement, but it is quite possi-
ble that we might be able to persuade
them that the proof of age in the
case of those who in their earlier
applicationg have already asserted that
they were born in Ceylon should be
accepted as sufficient proof. The im-
plementation of this agreement, let
us be quite clear, means legislation
even in Ceylon, because there is no
law there now nor is there any cons-

titutional provision under which
they could grant citizenship
rights to those to whom they

have agreed to give citizenship rights.
They will have to undertake legisla-
tion, and it will be our endeavour in
fthe coursz of further talks for imple-
menting the proposals to ensure that
adequte procedureg are laid down so
that this type of difficulties which are
rightly mentioned by the hon. Mem-
ber opposite might bz taken note of
and might be avoided.

Shri Sezhiyan: One more clarifica-
tion. Will this repatriation be volun-
tary or compulsory? (Interruption).

Shri J. B. Kripalani: This is a rele-
vant question: whether these people
will be compelled to come here or
will come of their own accord.

Shri Swaran Singh: I have already
explained the position quite clearly.
If we have to take as we have
agreed to take, about 5,25,000, our
assessment i based not on any guess
but on account of the context, the
application and approaches that have
been made to our High Commission.

Shri J, B. Eripalan: You have
agreed to take. But if they are not
willing to come, what are you golng
to do?
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Shri Swaran Singh: We will see
what is the answer. Why should we
take a hypothetical stand? About
three lakh people are such who are
wanting to come straightaway. In
fact, they will be staggered that is,
their coming will be phaszd over 10
years. In the meantime there is the
agreement that they will continue to
be in employment, and thereafter we
can gee as to what ig the attitude of
the others in a matter of this kind.

Shri Hem Barua: This agreement
with the Ceylonese Government is
giving them a handle to push out five
lakhs,

Shri Swaran Singh: Let us not try
to read in the agreement something
which does not exist, but we will
work together in a spirit of mutual
understanding and accommodation. I
have every reason to hope that the
Ceylonese Government will not be
unreasonable.

I ghould like, with your permission,
to mention a few more points to the
House, some salient features of the
present situation in South-East Asia
to which some hon. Members did
make a reference. I will briefly men-
tion the situation in the countries of
Indo-China and the surrounding areas,

The troubled situation in Indo-China
continues. Hon, Members are. no
douht, aware of the many forces at
work in that unhappy area which has
known no peace ever since its libera-
tion from colonialism 10 years ago.
We are in frequent diplomatic con-
tact with other members of the
Geneva Conference in which we al-
ways try to emphasize the need for
a political rather than a military solu-
tion in Indo-China.

In Laos, unfortunately, the talks
between the three political factions in
Paris have yet yielded no results. In
the absence of an agreement between
them, it is difficult to make any pro-
gress towards restoring peace and
tranquillity in Laos and towards the
full implementation of the Geneva
agreement of 1962. We have suppor-
ted the proposal for convening a 14-
nation conference on Laos,
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In Viet Nam, the situation continues
to be as unsatisfactory and dangerous
as before.

In regard to Cambodia, as hon.
Members are aware, thg Government
of Cambodia desires Cambodia’s neu-
trality and territorial integrity to be
guaranteed at an international confe-
rence and has been pressing for this
for quite some time. We support
Cambodia’s plea for an international
conference and we have pressed our
point of view in our contacts through
diplomatic channels with the members
of the Geneva conference. Recently
the breach ‘of diplomatic relations
between Cambodia and the United
Stateg of America appeared to be
imminent. But we note with satisfac-
tion that Cambodia and the United
States have agreed to talks in New
Delhi which might help in the im-
provement of their relations. These
talks are likely to start very soon.
We have welcomed the holding of
these talks in New Delhi for which
we have offered to make available
such facilities as may be desired. We
hope that as a result of these falks
the relations between the two coun-
tries, which are both friendly, to us,
will improve.

Shri Hem Barua: Are you playing
the host?

Shri Swaran Singh: Of course,
when we provide the facilities, we
will be the host country.

An hon, Member: Don't be so

lavish.

Shri Swaran Singh: I wil] abide by
the standards my friends Opposite
precribe, We are not lavish in this
matter.

Shri Hem Barua: Lavish in affec-
tion,

Shri Swaran Singh: Lavish in affec-
tion, yes.

Shri Joachim Alva (Kanara):
Cambodia has been asking about
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(Shri Joachim Alva)

guaranteeing her frontiers and it was
on that question that it broke with
the USA. Have we got any defi-
nite views about it and may I know
whether we 'will be able to  assist
them in this matter? Cambodia has
been crying hoarse that her frontiers
be guaranteed.

Shri Swaran Singh: I have
already mentioned that it is Cam-
bodia's desire that her nDeutra-

lity and territorial integrity should
be guaranteed  That is the main
point and we hope that as a result of
these steps, if we could prevent the
breach between the TUnited States
and Cambodia, and it could be openad
for reconvening the Geneva confer-
ence where the thing which is upper-
most in the mind of Cambodia might
be satisfactorily solved.

About the Cairo conference, some
hon. Members......

Shri Kapur Singh
He has altogether slipped away from
the topic of Malayasia and Indonesia.
What concrete steps are we going to
take to stand by our friend, Malaysia?

Shri Swaran Singh:
to that.

I will come

Shri Nambiar:
our Inend

13 hrs.

Indonesia is also

Shri Swaran Singh: With regard
to the Cairo conference, there have
been remarks, some appreciative and
others that it was a useless exercise,
that only platitudes and principles
were enunciated and nothing con-
crete emerged out of it. In a con-
ference of thiz nature where a large
number of countries—practically half
the number represented in the United
Nations—have met and subscribed to
some principles, then it will not be
wise and proper simply to brush it
aside and say that they agreed only
upon principles and that nothing
concrete emerged out of it.
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I would like to remind the House
that in international community and
international relations, principles
play a very important part They
influence the thing in all the capi
tals and it will not be a good world
where there are no principles for in-
termational behaviour and for inter=
nationnl relations. This august
House should not take this issue so
lightly and  should not really laugh
away the principles, because princi-
ples arg a matter of very great im-
portance, There were certain prin-
ciples which have been agreed upon
and those principles affect the think-
ing and attitude even when concrete
issues arise between the countries
bilaterally or in any other disputes ¢f
this pature. I am sure that—as ’
can see from the mild protests ‘hLal
are now being raised—we are not
opposed to subscribing to good prin-
ciples. We should really try to evolve
sound principles of international be-
haviour. The principles that very
prominently emerged as a result of
the discussions in the Cairo conferen-
ce which are contained in the declara-
tion that was adopted, are peaceful
co-existence, eradication of colonia-
lism, determined fight of the inter-
national community to end colo-
nialism in ‘any form or shape from
all parts of the world, to work for
disarmament and-to work for peace.
These are laudable prin~iples. =~

Shri Nath Pal: Yes, we applaud
them,

Shri Swaran Singh: T am glad you
applaud them. The adoption of these
principles in this conference and the
solemn declaration that these will be
adhered to, will go a long way in re-
sdlving even thé specific problems
that' might exist between two coun-
tries, & Eon

A question has been asked from the
Member opposite about the siluation
mn the extreme  South-east Asia,
namely Malaysia and Indonesia.

Shri Nath Pai (Rajapur): We want
you to come back a little more tn
Cairo. '
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Shri Hem Barua: Our Prime Minis-
ter made a very laudable suggestion
in that conference that there should
be a delegation going to China to
persuade China against having
nuclear weapons for aggressive pur-
poses, May I know why this sug-
gestion of the Prime Minister was
not carried to the logical conclusion?
What were the countries in Cairo
which supported this suggestion?

Shri Swaran Singh: I do not think
that calls for a reply. The fact is the
Prime Minister did make 5 suggestion
like that, but many courtries thought
that there was no use, because China
has not even agreed to sign the Mos-
cow test ban treaty and therefore,
there is no point in asking them to
stop. If they want to go ahead, they
will go ahead. Therefore, it cannot
be said that the suggestion was not
proper, if other countries did not
agree to it.. There was a unanimous
declaration that none of us will
undertake any tests or develop nuclear
power for deadly purposes or non-
peaceful purposes, They also called
upon all the countries of the world
which have not yet subscribed to the
Moscow test ban treaty to subscribe
to it and to desist from carrying on
any test. France, China, Cambodia
and several other countries have not
signed the Moscow test ban treaty.
It was clearly mentioned in that de-
claration itself thaf™ all the non-
aligned countries declare that they
themselves will adopt a certain code
in the matter of development of
nuclear energy and they also called
upon all those countrieg which have
not signed the test ban freaty to sub-
scribe to it and to disist from under-
taking any tests. I have already
said in my statement that China ex-
ploded this bomb in flagrant viola-
tion of the declaration of the coun-
tries that collected in Cairo

Shri Hem Barua: Even after this
code of conduct formulated at Cairo.
Indonegia has come out with her in-
tention to produce atomic power for
defence purposes, It ig flagrant
violation of that declaration.
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Shri Swaran Singh: I have not seen

any statement from any authoritative

source in Cambodia to that effect.

Some hon. Members: Indonesia, not
Cambodia.

Shri Swaran Singh: If they do it,
that will be in violation of this agree-
ment. If some countries choose to
go back upon the declaration, that
does not mean that the declaration is
bad or it is not worthwhile attempt-
ing to have unanimity.

Shri Hem Barua: Declarations do
not serve any purpose. They are
merely platitudes,

Mr. Speaker: That may be the opi-
nion of the hon. Member, Let us
hear the Minister.

Shri Swaran Singh: The declaration
that was adopted on nuclear energy
and use of nuclear devices for nan-
peaceful purposes only was very clear
and that substantially met our view-
point. We wish it were a little more
explicit, but when g large number of
countries are there, one has to do
one's best and just be content if the
substance is achieved.

Shri Nath Pai: Are political con-
ferencegs to be the equivalents of
theological seminaries and eucharistic
COngresses or something more
positive? Ig it the only purpose to
enunciate principles which are good
for all time to come and which
will be wvalid for all eternity?
What happens when participants
or nations flagrantly violate the
declaration? Will these congresses
like the Cairo Congress have the
guts to condemn aggression? Did
you get them to condemn the
Chinese aggression against your own
motherland? What is the use of enun-
ciating these principles?

Shri Swaran. Singh: There should
not be any doubt in anybody’s mind
that a conference of savereign coun-
tries-_ should be xegarded only as .a
meeting of a group of theoreticlans
or theologians or religious heads
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[Shri Swaran Singh]
merely propounding abstract princi-
ples, It is not correct at all to
describe the declarations of a
gathering of this type at that

level. Let us be clear that these
declarations are mnot treaties as
such, It is really a declarstion

of policy to be adopted by a
group of countries that get together.
They definitely influence their course
of action subsequently and therefore,
there is a great value in countries
coming together and subsecribing to
such principles, because they create
lot of support in favour of those pri-
ciples even in countries who are not
in that conference. The subsequent
information that we have got from
other capitals of the world, who did
not participate in this conference,
does go to show that the declarations
that were adopted did have a profound
effect on their thinking on many
issues that are likely to come up in
. any form (Interruptions).

Shri C, K, Bhattacharyya (Rai-
ganj): Sir, have you allowed the op-
position Members to make supple-
mentary speeches? (Interruptions).

Mr. Speaker: Ordere, order.

Shri Swaran Singh: The relation-
ship between Malaysia and Indonesia
continues to be gstrained. We, in
Cario, did make some attempt to find
some way by which these difficwties
might be resolved. As you know,
Mr. Speaker, Malaysia was not there.
Some talks did take place, and at
diplomatic level our efforts continue
to improve the relationg between
Malaysia and Indonesia. We firmly
believe that there cannot be a mili-
tary solution of these difficulties and
that the two countries.should be en-
abled to discuss this matter and find
a solution. Some effort has already
been made by certain other friendly
countries and there have been con-
tacts at certain levels, but the situation
really has not very much improved.
We are in touch with the two gov-
ernments and also other friendly
countries, 1 have myself, the House
will be glad 0 know, an invitation
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not only from Malaysia but also from
Indonesia and, may be in about a
month's time or so, after I finish my
work in the United Nations, it is my
intention to go into that part of this
world and try to do something......
(Interruption). 1 would request hon.
Members, when we are making an
effort to improve the relations, not
only not to jnterrupt me but also not
to make me take a stand which may
come in the way of our efforts which
we are making for the improvement
of those relations.

Shir Kapur Singh: I will certainly
accept the excellent advice that the
hon. Minister has given. But I wish
to say that the clarification whi~h I
had sought has escaped the attention
of the hon. Minister of external
Affairs. 1 wanted to know as to
whether in respect of this dispute
between the countries, Malayasia and
Indonesia, we are neutral qua the
aggressor, that is, Indonesia.

Shri Swaran Singh: 1 cannot
enter into this sort of a running talk
on this, Our attitude in this respect
is quite clear.

A mention has been made about the
people who are coming from Burma.
The hon, Member, the Maharaja of
Bikaner, who recently returned from
a visit to Burma has narrated the
difficulties that are being experienced.
We are seized of the problem and we
have also conveyed to the Burmese
Government our concern on several
aspects. The TForeign Minister of
Burma had agreed to visit India and
it was our intention to continue the
talks that I had initiated in Rangoon
when 1 went there, Thereore, we
are seized of this problem. But the
problem which the hon. Member men-
tioned was more in relation to the
provision of facilities for their coming
out. Those arrangements we are mak-
ing from time to time. But more
important than these facilities for
repatriation is the basic question of
the continuation of the large number
ut awYy; NS a1e OyM sssmmg joO



1687 International
Burma. As | mentioned on an earlier
©occasion, 1 have the assurance of the
Burmese Government at the highest
level that these Indians—and they run
into lakhg I would like to add here—
who are prepared to fit in with the
changed conditions there both in rela-
tion to land and other things—the
working classes—have a future there,
and those of them who decide to con-
tinue to live there will be assured of
not only safety but also honour so
that they cap live there as respectful
citizens, |

An Hon. Member:
only.

As scavengers

Shri Swaran Singh: The leader of
the Jan Sangh group did make a
mention that in relation to giving
compensation there has been some
discrimination. He is making a con-
fusion between the earlier nationali-
sation measures which took place
severa] years ago when some of the
British concerns including pharmaceu-
ticals and certain oil installations were
taken over, and the present one. In
thiz recent nationalisation proposal
which has hit a large number of
Indians who were in business, there
has been no discrimination between
either a European concern or a
Chinese concern or an Indian concern
or a Pakistanj concern or a Burmese
concern. People who were engaged
in a particular type of trading activity
irrespective of their nationality have
been hit. Therefore, on that score
there is nothing to mention. We may
not like many things that they may
have done, but we must be clear in
our mind as to what is the correct
factual position.

Sir, T am grateful to the House for
the indulgence they have shown to me,
1 have ventured to reply to some of
the important points that have been
mentioned. We should, Mr, Speaker,
continue to strive for putting in our
best efforts for maintenance of peace,
for increasing international standards,
for reduclng international tensions,
Tor working for disarmament and for
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our fight against colonialism. These
are the wvery central ideas to which
we are wedded and ip the pursuit of
these ideas, I am sure, our own prob-
lems, howsoever difficult and imprac-
ticable they may appear to be at first
sight, are capable of solution if we
held on to our way of thinking in a
very clear manner and with deter-
mination.

S TR (F ) 2 AT
fraza & f gt witg fadw walt
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Shri Nambiar: Sir, I had occasion
to speak to some of the people who
have returned from Burma. They
have told me that if a proper approach
can be made to the Indians in Burma
about the assurance given by the
Burmese Government, that they will
be treated properly, through the Gov-
ernment of India and their agency,
there is a possibility of their not com-
ing here. I would like to know whe-
ther the Government have taken any
step to see that those who are still in
Burma are teld in that manner about
the assurance that the Burmese Gov-
ernment have given so that they may
be persuaded to continue there?

Shri Hem Barua: May I knov
whether our representative; contacted
the Colombo powers at their meeting
at Cairo individually or jointly and
discussed with them about this latest
rejection of the Colombo Proposal by
the Chinese when they said that they
would not tolerate any more mediatory
efforts?

o wem (whewr) :owg gutw
#Y ara  f aiffea & 9d & &Y
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Shri Vidva Charan Shukla (Maha-
samund): I want to ask a very speci-
fic question and I hope Government
will give us g very specific answer, I
want to know whether Government
have an open mind on the gquestion
of making or not making a nuclear
defence device,

Mr. Speaker: Yesterday we heard
the Prime Minister on this question.

Shri Vidgs Charan Shvkla; This
question has not been answered in the
entire reply.

Mr. Speaker: How could he make
it more clear than that?

Shri Muohammad Ismail (Manjeri):
In view of the fact that we are one
of the signatories to the nuclear test
ban treaty while China is not a sig-
natory to that agreement, may I know
whether Government are thinking of
initiating stepg for convening a meet-
ing of the test ban treaty powers to
consider the situation that has arisen
because of the Chinese explosion of a
nuclear weapon, and......

Mr. Speaker: There ought to be nn
“and”.

Shri Muhammad Ismail: One more
question.

Mr, Speaker: One would suffice. So
many questions have already been
put.

Shri Muohammad Ismail: With re-
gard to Burma I have one small
question. )

Mr, Speaker: I am telling the hon.
Member one would suffice. -Let the
answer come,
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Shri Ranga: Several hon. Members
have reported of the sufferings of our
people in Burma, who have been
obliged by the policy of nationalisa-
tion that hag been pursued there to
think of coming over here, that they
have lost all their possessions and
there has been a lot of difficulty in
obtaining passage back to India
because of the inadequate supply of
shipping facilities. Since the hon.
Minister has not shed any light on
that, I would like to know whether
Government are thinking of doubling,
trebling or increasing four-fold the
shipping facilities by taking emergent
step; in order to provide shipping
facilities for these people to come
back, especially in view of the
fact that even from the feelers that
have been put by the Government
here as well as our Embassy there it
has been found that for the next two
vears even half of the total number
of people who are obliged to come

away could not be cleared at the
present rate of supply of shipping
facilities.

st @ (@roim) @ &
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Shri Himatsingka (Godda): The
hon, Minister knows that no Indian
who is coming from Burma is being
allowed to bring anything with him.
If they can arrange to bring their
assets otherwise, will the Government
give them facllities?
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Shri Swaran Singh: Swamiji asked a
guestion. 1 agree with him that our
relations with our immediate neigh-
bours should improve., But, unfortu-
nately, in spite of our best of wishes,
we have not succeeded in improving
our relations with two of them. There
are other neighbours like Ceylon,
Burma and Nepal with whom our
relations are definitely improving.
Even with regard to Pakistan, our
effort has always been to see that we
might be able to solve, whatever may
be the differences, in a peaceful and
friendly atmosphere. But, as I said
in my opening remarks, we have not
met with much success and, in fact, of
late there have been tendencies in
Pakistan in the opposite direction
which are not encouraging,

Shri Anandan Nambiar askeq the
question why the assurances given by
the Burmese Government could not
be conveyed to those persons of Indian
origin there. For his information I
would like to say that before leaving
Rangoon I made a statement, which
was very widely published in all the
Burmese newspapers, both language
and English newspapers, where 1 gaid
precisely that the Burmese Govern-
ment at the highest level have assured
me that those Indians who want to
continue to live in Burma and who
would like to fit in with the changed
social set up there would be afforded
all security and that they would not
be subjected to any indignities.

Shri Hem Barua asked a question
about contacts, individual or collec-
tive, about Colombo proposals., There
was no collective approach to these
Colombo proposals. Our Prime Minis-
ter took the line that we have made
our position quite clear and there is

nothing further that we can do. We,
cannot canvass other countries to go.

and persuade China to accept the
Colombo proposals. The Colombo
proposals are there . . .

Shri Hem Barua: May I point
out . .,

Mr, Spuh:'r.:, I am not allowing
further questions.
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Shri Hem Barua: He has not met
part of my question.

Mr. Speaker: Then let him be allow-
ed to answer it. Let him finish.

Shri Swaran BSingh: There was
nothing further to be done in regard
to the Colombo proposals in Cairo.

Regarding the question of Shri
Gulshan, I agree that our maijn object
is to create friendly conditions for the
people living in those countries all
these years,

Regarding the question of Shri
Shukla, I need not answer it because
the Prime Minister did touch upon

this point. If he goes through that
statement again, he wil] get the
answer,

Shri Nath Pai: But ¥ou are not
precluded because the Prime Minister
has given the answer,

Shri Swaran Singh: Shri Muham-
mad Is_mail asked a question about
convening a meeting of the countries
which subscribed to the Moscow Test
B_an Treaty. We have no such inten-
tion and there is no such proposal.

Shri Ranga, the leader of the:
Swatantra Group, has stated that we
should provide. all shipping facilities
to people coming from Burma. We
are doing our best. It may not be
egmugh but we have our physical
limitations like port facilities, ship-
ping and all that. That is & matter
which was referred to by the Maharaja

of Bikaner also. We will certainly
look into this,
No further reply is required for

Shri Bade's question because I have
already replied that people coming
from Ceylon will be permitted to
bring all their assets.

Shri Himatsingka asked whether we
will try to persuade the Burmese
Government that persons who leave
Burma should be permitted to bring
their assets. I have already said that
we will be taking up this matter with-

e Burmese Government.
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Mr, Speaker: I will now take up
the substitute motion by Shri Yashpal
Singh.

Shri Ranga: Before you put it to
‘the House, I would like to state that
we do not wish to divide the Hou:e,
so far as our party is concerned . . .

Mr. Speaker: [ will come to that.
He can say that at that moment

Now, is Shri Yashpal Singh pressing
“his motion?

Shri Yashpal Singh (Kairana): Yes,
‘Sir. I press it—to....

Mr, Speaker: All right. I will put
it to the vote of the House.

The substitute motion No. 1 was put
and negatived.

Mr, Speaker: I will take up the
substitute motion of Shri Bibuthi
Mishra afterwards. What about the
eubstitute motion by Shri Prakash Vir
‘Shastri? Does he press it?

Shri Prakash Vir Shastri: Yes, Sir.
I press it to a division.

‘Division No. 3] R AYES
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Mr. Speaker: All right, Let the
lobbies be cleared. The lobbies have
been cleared.

The question is:

That for the original motion, the
following ‘be substituted, namely:—

“This House, having considered
the present international situation
and the policy of the Government
of India in relation thereto, takes
note of the Government’s failure
to—

(a) arrive at a reasonable set-
tlement with the Government of
Ceylon concerning people of
Indian origin; and

(b) embark upon nuclear-based
defence installations in the coun-
try.”  (3).

The Lok Sabha divided:
=it gt Fg(Teaw) wead WY,
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Sumat Prasad, Shri
Swaran Singh, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Sbri R. S.

Tyagi, Shri
Uikey, Shri

Upadhyays, Shri Shiva Dutt
Valvi, Shri
Veerabasappas, Shri

Verma, Shri K. K.
Vyas,  Shri Radhelal

Yadav, Shri Ram Harkh

Situation 1696

Mr. Speaker: The result of the divi-
sion is; Ayes 11; Noes 118.

The motion wag negatived.

Mr, Speaker: Now, ] shall put

Shri Bade's substitute motion to the

vote of the House. The question is:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the present international situation
and the policy of the Govern-
ment of India in relation thereto,
regrets that the Government of
India has failed to reorientate its
attitude and postures in regard to
foreign policy to meet the demand
of the situation and in particular
thi: House regrets—

(a) that the Government of
India has failed to appreciate the
serious threat to India’s securlty
due to Chinese successful entry
into the Nuclear Club and also the
immense psychological impact
Chinese achievement has made on
Asian and African countries;

(b) that in an undue haste to
settle the jssue of Indian settlers

in Ceylon with the Ceylonese
Government, the Government of
India has entered into an agree-
ment which seriously undermined
the interest and future of these
Indian settlers;

(c) that by its continued readi-
ness to talk on Kashmir issue with
Pakistan in spite of the fact that
Pakistan has no locus standi
whatsoever with respect to Kash-
mir, the Government of India
hag been pguilty of continuing
state of indecision and uncertainty
in the state which is being fully
exploited by anti-national amd
subversive elements;

(d) that the Government of
India failed miserably to mobilise
the opinion of Asian and African
countries gathered at Cairo Con-
ference against Chinese aggression
in India; and

(e) that despite the lapse of
over two years since the massive
Chinese aggression of 1962, the
Government has taken no steps
whatsoever to liberate lost terri-
tory and thus redeem the sacrea
pledge given by this Parliament
1o)the nation jn the year 1962."
(4).

The Lok Sabha divided.
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Division No. 4]
Bade, Shri

Berua, Shri Onkar LaJ
Bhawani, Shri Lakhemm
Chatterjee, ShriM. C.

Alagesan, Shri

Alva, Shri Joachim
Babunath Singh, Shri
Baijej, Shri Kamalonayan
Bal Krishna Singh, 5 hri
Balskrishnan, Shri
Barmam, Shri P. C.
Barupal, Shri P, L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Bhagat, Shri B. R,
Bhagavatj, Shri
Bbattacharyys, Shui C. K.
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AYES

Kachhavaiya, Shri
Sezhiyan, Shril.
Shastri, Shri Prkash Vir
Singh, Shri A, P.

NOES

Kamble, Shri
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Shahnawsz
Kindar Lal, Shri
Krishna, Shri M. R.
LakhanDas, Shri

Lalit Sen, Shri
Laskar, ShriN. R.
Malaichami, Shri
Malaviya,Shri K. D.
Maliish, ShriU. S.
Maniyangadan, Shri

Borooah, ShriP. C. Mantri, Shri
Brajeshwar Prasad, Shri Marandi, Shri
Bri j Raj Singh, Sbri Massyriya Din, Shri
Chandsk, Shri Mathur, Shri Shiv Charan
Chandrabhan Singh, Shri Mehrotrs, Shri Braj Bibari
Chavan, Shri D. R, More, Shri K. L.
Chavda, Shrimati Job Mubkane, Shri
Chunilal, Shri Murli Mancher, Shei
Dhuleshwar Meena, Shri Murti, Shri M.5-
Dorsi, Shri Kasinsthe Muthish, Shri
Elaysperumal, Shri Naskar, Shri P, 8.
Bring, Shri D, Nigam, Shrimat] Savitri
Gaijraj Singh Rao, Shri Niranjan Lal, Shri
Gandhi, Shri V. B. Paliwal, Shri
Ganga Devi, Shrimati Pange, Shri K. M.
Harvansi, Shri Ansar Panna Lal, Shri
Heda, Shri Patel, Shri Chhotubhai
Hem Raj, Shri Putel, Shri P. R,
Himuningka, Shri Patel, Shri Rajeshwar
Jadhav, Shri M. L. . Patil, Sbri D. 8.
Jadbav, Shri Tulshides Patil, Sbri §. B.
Jagjivan Ram, Shri Patil, Shri T. A
Jamir, Shri 5. C. Putnaik, Shri B, C.
Jedbe, Shri Pattabhi Raman, ShriC. R.
Joahi, Shrimati Subladrs Pillai, Shri Nataraja
Jyotishi, Shri J. P. Pratap Singh, Shri

Mr_ Speaker: The result of the

Division is: Ayes 12; Noes 118,

The motion was negatived.

Situation 16%
[x 3 3§ hrs.
Trivedi, Shri U. M.

Verma, Shri S. L.
Vishram Prassd, Shri
Yashapal Singh, Shri

Raghunath Singh, Shri
Rajdeo Singh, Shri
Rave, Shri

Ranga, Shri

Rao, Shri Ramapethi
Reddy, Shri K. C.

Sadhu Ram, Shri

Sahe, Dr. 5. K.

Bahu, Shri Rameshwar
Satyabhama Devi, Shrimati
Sen, Shri P. G.

Shah, Shri Manabendrs
Sharma, Shri K. C.
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Siddenanjapps, Shri
Siddish, Shri

Sidheshwar Prasad, Shri

Ulkey, Shri
Upadhyays, Shri Shive Dutr
Veers Bamppa, Shri
Verma, Shri K. K.
Viyas, Shri Radhelal
Yadav, Shri Ram Harkh

The substitute motion No. 6 was put
and negatived.

Mr. Speaker: I shall not put Shri

Kishen Pattnayak's substitute motion.

(No. 8) to the vote of the House,

Mr. Speaker: Now, I shall put Shri

Shinkre’s substitute motion (No. 8)
to the vote of the House.

The substitute motion No. 8 was put
and negatived.
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Situation

Mr, Speaker: Then, I shall put Shri
V. B. Gandhi’s substitute motion to
the vote of the House. Shri Vidya
‘Charan Shukla's substitute motion is
also the same but it has not been
moved.

Shri Ranga: Sir, I wish to state
that we do not wish to divide the
House on this although we are wvery

strongly opposed to the Indo-
Ceylonese agreement. We consider
that it is neither honourable nor

equitable to the country. Therefore
we would take another opportunity,
whenever that opportunity comes in
the proceedings of the House, to
record our disapproval of the Indo-
Ceylonese agreement; but through our
vote in the House meanwhile we do
not wish to divide the House.

Mr. Speaker: The question is:

That for the original motion,
the following be  substituted,
namely: —

“That House, having consider-
ed the present international
situation and the policy of the
Government of India in relation
thereto, approves of the poliey
of the Government of India.”
(5).

The motion was adopted.

Mr. Speaker: A part of Shri
Bibhuti Mishra’s ~ substitute motion
(No. 2) has been covered by Shri
Gandhi's substitute motion and a part
«of it has been negatived. Am I to
put it to the vote of the House?

Some Hon. Members: No.
Shri Bibhuti Mishra rose—
Mr. Speaker: So, thal does not

require to be put to the vote of the
House.

AGRAHAYANA 4, 1886 (SAKA)

1700

13.39 hra.
FOOD CORPORATIONS BILL—contd.

Mr. Speaker: Now, the House shall
take up further clause-by-clause con-
sideration of the Bill to provide for
the establishment of Food Corpora-
tions for the purpose of trading in
foodgrains and other foodsiuffs and
for matters connecteq therewith and
incidental thereto. We had discussed
clause 13 ang hon. Members had
spoken on the amendments to it the
other day. May I put al] the amend-
ments together to the wvote of the
House?

Some Hon. Members: Yes.

Amendments Nos. 26, 28, 32, 35 and
37 were put and negatived.

Mr, Speaker: The question is:
“That clause 13 stand part of
the Bill.”
The motion was adopted.
Clause 13 was added to the Bill,

Mr. Speaker: Are any amendments
to clause 14 being moved: No.

The question is:
“That clause 14 stand part of
the Bill.”
The motion was adopted.

Clause 14 was added to the Bill.

Mr. Speaker: There is no amend-
ment to clause 15.

The question is:

“That Clause 15 stand part of
the Bill.”

The motion was adopted.
Clause 15 was added to the Bill

Mr, Speaker: Is any amendment to
clause 16 being moved? No. There
is no amendment to clause 17. Then,
about clause 18, are any amendments
to be moved? No. There is also no
amendment to clause 19.
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The Minister of Food and Agricul- Mr. Speaker: There are no amend-
tare (Shri C. Subramaniam): I have ments to clauses 22 to 26.
just now given notice of an amend- N
ment to clause, 19. The question is:

. “That Clauses 22 to 26 stand
Mr. Speaker: All right. Then, I part of the Bill.”

shall put clauseg 16 to 18 to the vote

of the House. The motion was adopted.
The question fs: clauses 22 to 26 were added the Bill.
“That Clauses 16 to 18 stand
part of the BilL"” Clause Z7— (Borrowing powers of
Food Corporation
The motion was adopted. )
Clauses 16 to 18 were added to the Shri Bibhuti Mishra (Motihari): I
Bill. beg to move:
Clause 19 —(Management of State “Page 12,—
Food Corporation) (i) line 36—
Amendment made: — add at the end—
“Page 9, line 24,— “from Reserve Bank of

India oy any authorised

“publi interest”, -
for “public iu b Scheduleq Bank or institu-

stitute— tion approved by Reserve
“the interests of the pro- Bank especially for this pur-
ducer and consumer”. (55) pose”.
(Shri C. Subramaniam) (ii) omit lines 37 to 30".
Mr, Speaker: The question is:
“That Clause 19, as amended, . q:t fryfa ot : & s @
stand part of the Bill.” HHTHE TFaT 44 F afD ag AEar
The motion was adopted. ifs fom 4% #1 a8 Tt #9 2
faar 9 ifs g a5 framt &
Clause 19, as amended, was added to . - a,
the Bill, fea & & s @ 1 dEaw dw
Mr, Speaker: There is no amend- ‘ﬂ-( W il'ﬂfl‘ ¥ g if.%ﬁ' v ﬂ .
ment to clause 20. g fF frami 1 99 § 4% sele 89
The question is: ﬂ'@f & T } ‘ﬂ‘.i'liﬂT- 7g dr @
“That Clause 20 stand part of g g fe food dxsRamwt a1
the Bill". faft g igaw I ar fredy A 3%
The motion was adopted. w1l T 71 TR @ F fog @@

Clause 20 was added to the BilL '*:' o "‘"f“-“‘,"‘f“‘
¥t afew a2 ¥ @ o dw
Mr, Speaker: Is amendment to :
clause 21 being moved? No. Fga § & arfed

‘TI':e question is: Shri C. Subramaniam: I really
"I'hat"Cl-ause 21 stand part of could not understand the purpose of
the Bill". this amendment. As a matter of fact,
: font clause 27 provides for borrowing of

e Isotion; sy ed. money from any scheduled bank or
Clause 21 was added to the Bill. from any other bank or financial
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institution proved by the Central
Government in this behalf. Thig is
all inclusive. Therefore, there is no
need for this amendment,

Mr. Speaker: Now I shall put
amendment No. 44 to the vote of the
House.

Amendment No. 44 was put and
negatived.
Mr, Speaker:

“That Clause 27 stand part of
the Bill”.

The motion was adopted.
Clause 27 was added to the Bill.

Clause 28— (Lending by Food Cor-
poration on security of foodgrains).

Shri Bibhuti Mishra: I beg to
move:

The question is:

“Page 13, line 5—

after “money” insert “free of
interest”. (45)

U W wHsHe § § 7 g7 SmEr

2 i vt % A Aiw 524 Ae faar
a1g | g fram AWl 1 oS
GaT T ag GAT IN I HY AE friee
T oafgd | 9w mgl WEw @R
g # ag  wWifegw  adEr
FT G a1 95 fFaml #1 N owwar
Gzarw faar 3 & 39 9T ge g
¥ g gAfem wed w1 oam
T g1, g 21w i & e
Tafer A ad & faw =
St 4T F four @ @ T 9% g7 W@y
Y g1 gafed & S g fs aww
framt ®1 e wlmT & far @
THT & X A I B AH 3TCE T 1 AN
WEIET W AL TH AHTAT FY AT A
¥ smfa g gt Tifgy s
I TY AT THIT FT AT A0HEA |
s gARETE wNE (AT )

# st fawfa oy & wisfic &1 a9R

AGRAHAYANA 4, 1886 (SAKA) Corporations Bill 176"

Fmg | W feml @ FoT e
¥ Fer foswa  IoHT =AT @ W
T AT T20E W IAFI AR AT
qgar & | FERIK FT HEET H
Faf gt A aEar & | &I 4% gar
¢ 9w & 9% fefgwe 4% a1 & o
I F AR At g g ¥ fs
q_ g FT I FAT fAerar § WX
AT AT I |G T 918 q1d I &<
aF gaTg ) TWatg § feamil o<
T AT TIAT E I FA I R
W | e @+ 30, dfew, o
mifz 37,79 9 F far 37 w5 0T
fiT FT qgT & AT @ oA 9
g FA A W % 1 @H & A=
TT AT & | I 41 F qgT I8
gt e ag v wew w9 fomr sma
FIEIFILL & 99 AT FqA4T arha
T T Y & 6 qg AT HA A1
dara 1 @gr 4% 1 gdfEg &
agar g 5 s FERew & e
1 ot w9 fgaT 9™, w94T osEiE
foFar o S8 X T A fetw g
Wil ot foaar g1 & 99 A W &
g wifgr  d19 F a8 o fefigwe
iw afz gREW F1 fadw a%
TElget FTERE fwami S w7ar
Tsa| #¢ H & wwwar g w5 w@d
T Alg selee wW g 0 KoY
faafe for & awgw &1 w9dT Far
g4 WX B W% §TiE @19 gEaw
AT AWT Y AT AT I /A AR
F e s §xe ax fagr sma aifs
IF!  HAT TR I H AT
fa=r

st foar Aroww (aiEt ) o oo
wgay, ¥ ot off faifa foom & sy &1
W wwT s g AR ¥ =@
g e aft & ae @ oiw el Oy
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[=fr fara arzrm)

fear s 1 oft fawfa fow 3 faaga
g sy A # S & fame &
fe & swg a9 Gt FH AN
FreaETd ¥ gz AE foa FI 4 IE
A A W1 AT GT FITTRAT FT@FTU
F1 A Y WE  gTTeE QAW FL
grae framt ¥ wyer F@r 2
T|@ O FT INRA dgd, 94 AE,
o wfs e wfas qmr § gaw
F{ A fFami 1 AP F wIAT
ffer aife § wfas o= I &1
Sreatfe @ |

0 am g g oA & o=
I AT & A gH FTH BT THA A
T gzar ¢ Fomdr awg § TIgdT
FH wfaF  TraT IS Far ¥ 0
oG e 3 & o1 9g 97 T AR
TE & g9 JrET W FMG ST
T I a9 qar faer s A
= A famr s ar ag mmowr
FIGN oF G371 FT F 2 goar g AW
oI FT W T W T FT § A€ AT
i AT Aw mwEE ¥ g §
e & arenfecam adm) gafad
e & % 9T "2 W A6
§elre  @vwT TAT W AT egEEdr
FL A1 qg IR T F famden
T g TT 9T A g g1 I |
Shri Bade (Khargone): [ support
the amendment moved by my hon.
friend Shri Bibhuti Mishra. 1 may
point out that due to this charging of
interest, even the lands are some-
timeg auctioned. I have seen in the
case of cooperative society loans and
taccavi loans. when there is a bad
crop and there are grrears o! dues,
there is a warrant sent by the tahsil-

dar and the tahsildar auctions the
land. That is the only means of

NOVEMBER 25, 1964
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subsisience for kisans. If there is a
sahakar, then the sarkar should not
be a sahukar or he should not be a
businessman. Interest should not be
charged on him at all. If they want
to have more production, interest-free
loans should be given to kisans.

Shri C. Subramaniam: I am sorry
I am unable to accept, this amend-
ment. It is a business organisation
and a commercial organisation. Tt 1s
not a sarkar. Therefore, to expect
the Food Corporation, which has all
along been accepted to be a commer-
cial organisation, to lend money free
of interest is not certainly the correct
thing. The rate of interest will have
to be decided by the Government.

‘Taccavi loans bear interest, coopera-
‘tive bank loang bear interest and you

expect only the Food Corporation to
give interest-free loans. Then we will
be forcing them not to take any loan
at all. I am sure they will take into
account as to how much to reduce the
rate of interest. That they may keep
in mind. I do not think it should be
a interest-free loan.

Mr, Speaker: 1 shall now pul
amendment No. 45 to the vote of the
House.

The question is:
Page 13, line 5,

after “money” insert ‘free of
interest”. (45)

Those in favour may say, Aye....
Some Hon. Members: Aye.

Mr, Speaker: Those
say, No ..

Several Hon. Members: No.
Mr. Speaker: Noe_s have it,
Shri Bibhuti Mishra: Ayes have it.

Mr. peaker: All right. Let
lobby be cleared.

. wtferfafes: & wemgfs
welT wEEw ag wvaraw  f fom s

against may

the
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e ar AT TEE BT R FAT
ar &, AT O ww ¥ w 9d WO
FA1 AR FTF FH A T AR
MAAAT T AT FT AT @& |

grata Wt (st eqwit) o waE
TA F qU g W R R
w9 g3 I war frar oy geir
a1 fF g@ § T A @
Ut iR F faggr AT

s TEAET e (faware)
FRATTATFCATE |

= i ag A9 A e
Fa g fF T gardr arEf ardl F1 wgFA
T St w7 § )

=i o We TAA ( FWIX ) ¢
g gA fogzdz & amar e @

AGRAHAYANA 4, 1888 (SAKA) Corporations Bill 1708

after “money” insert “free of
insert”. (45),

An Hon. Member: He is withdraw-
ing the amendment.

Mr, Speaker: Once division has
been challenged, I shall have to put it
to vole,

Shri Kamalnayan Bajaj (Wardha):
You may put it to the House whether
the House gives him permission to
withdraw hiz amendment.

Mr, Speaker: That stage is cver
now. Once division has been asked
for, I shall have to put it to vote.

Shri J. P. Jyotishi (Sagar): He is

withdrawing his amendment, since the
hon. Minister has given an assurance.

Mr. Speaker: Assurances are com-
ing when it is too late.

The question is:

g
Mr, Speaker:

“Page 13, line 5,
Division No. 5]
Bade, Shri

. h‘
)t:fu Slm Kanshi Ram
Shn Gauri Shankar

Alv, Shri A. 5.
Alva, Shri Joachim

Anty, Dr. M. S.

Babunath Singh, Shri
Bajaj, Shri Kamalnayan

Bal Krishna Singh, Shri
Balmiki, Shri

Barman, ShriP. C.
Basappa, Shri

Basumatari, Shri
Bhagawati Shri

Boroosh, Shri P. C.
Chandak, Shri
Chandrabhan Singh, Shri
Chandriki, Shri
Chaudhuri, Shrimati Kamals
Chavan, Shri D. R.
Chavda, Shrimati Johrahen
Dalfit Singh, Sk

Dss, Shri G.

Dorui, $hri Kasinatha
Hsyaperumal, Shri

Ering, Shri D.

Gahmari, Shri

GAongas Devi, Shrimati

1578 (Ai) L.S.D.—5.

after “money” insert “free of

The question is: interest”. (45).

Page 13, line 5—

The Lok Sabhg divided,

AYES

NOES
Harvani, Shri Ansay
Himatsingla, Shei
Jadhav, Shri Tulshides
Jamir, Shri §, G.
Jyotishi, Shri J.P.
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Shahnawas
Kouijalgi, Shri H. V.
Krithna, Shri M. R.
Lakhan Das, Shri
Mahidas, Shri Narendr Singh
Malaichami, Shri
Martri, Shri
Marandi, Shri
Maruthish, Shri
Masuriya Din, Shri
Matchamju, Shri
Mehrotra Shri Bri) Bihari
Murli Manohar, Shri
‘“askar, Shri P.S.
Niranjen Lal, Shri
Pande. Shri K. N.
Panoa Lal, Shrl
Patel Shri, Chhorubbal

13 53 hrs,

Patel, Shri Rajeshwar
Patil, Shri D. §.

Paiil, Shtl T. A.

Pillai, Shri Nataraja
Pratap Singh, Shri

Rane, Shri

Rao, Shri K.rlohmml‘lh!
Rao, Shri Ramsapathi
Sadhu Ram, Shri

Sahu, Shri Rameshwar
Sen, Shri P. G.
Siddananjsppa, Shri
Sinhasan Singh, Shri
Subbaraman, Shri
Bubramaniam, Shri C.
Tiwary, Shei D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. §.
‘Tuls Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyays, Shri Shiva Dutt
Veerabasppa, Shri
Vyas, Shri Radhelal
Yadva Shri, Ram Harkh
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Mr, Speaker: The result of the
Division is: Ayes: 16; Noes: 79.

The motion was negatived.

Bhri Balakrishnan
want to vote for ‘Noes’.

(Koilpatti): 1

Shri Daji (Indore): My vote also

may be added to ‘Ayes’.
Mr. Speaker: The question is:

“That clause 28 stand part of
the Bill."

The motion was adopted.
Clause 28 was added to the Bill,
Clauses 29 to 32 were added to the Bill.

Clause 33— (Allocation of surplus
profits).

Shri Bibhuti Mishra: | beg to move:
Page 18, line 35, add at the end—

“and seventy-five per cent. of
such profits shall be spent on the
development of agricultural pro-
duce in poor and remote villag.s”.

oWt GRS Y Far e ag FEl-
T OF FHAT FTAGT &I GG FH
®UM | I waeq # g9 ¥ &7
&1, 39 §TX FT 75 BT fEAET &
IRA-FE & AT o’ qifew feamw
W= g I L F HIAT TR 737
g5 | ¥Q gATAT AT qd qg &
wifed &1 75 BEEr w1 framAl &
FIMgdT AR /T F foFm . &@d
forar = o

Bhri P, R, Pate] (Patan): I support
the amendment of my hon. friend Shri
Bibhuti Mishra. What he is suggest-
ing is actually a commercial practice.
Even the commercial firms spend a
portion of whatever they earn op the
improv:ment of agriculture. I know
that this is done by cortain firms buy-
ing groundnuts. There is one sugh

NOVEMBER 23, 1964
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firm in Saurashtra. That firm makes
very good profits out of this business.
But they introduce new types of seeds,
fertilisers etc,, and they spend mon:zy
on these things. They do not give
loans but they actually spend money
from out of their profits and give
these things to the cultivators so that
the cultivators will produce mor-~ be-
cause of the better seeds and fertilisers,
and thereby the firm also benefits ul-
timately. I think that that is a com-
mercial way of work'ng. T hope that
the hon. Minist>r will accept my hon.
friend's amendment, I think it will
only be proper that he does so because
thereby he will be only following the
commercial practice of several busi-
n-ss firms which are spending money
on the improvement of agriculture.

Shri Ranga (Chittnor): Many things
can be said in favour of this amend
ment. [ content myself with saying
that if Government are really very
keen to assure our peasants that this
Food Corporaton which they are
bringing into existence ig really for
their benefit and certainly not to their
detriment, then they should b2 willing
to accept this amendment. Oth-rwise,
the fears that a good numbs: of us
entertain from what has beepn said in
the Third Five Year Plan and also
the Second Five Year Plan periods
that Governm nt would 1'ke to make
huge profits through this gra‘n trade
indirectly through the Food Co-pora-
tion and directly by other means woulgd
come to be based upon truth. It would
not be proper for Government to think
of allowing this Food Corporation to
make huge profits through their ope:a-
tions dir:ctly or indirectly in the
foodgrains trade, if they are not going
to help the ki ans with those profits.
I would submit that nothing would be
lost if the kisans are helped; on the
other hand, a welfare State, if it has
to be a real welfar2 State, must be
willing to place at the disposal of the
corporation for the development of
the kistns’ interests, not 75 per.cent
but almost all the spare profits that
could be made as a r-sult of the ope-
rations of the Food Corporation.
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Bhri K, N. Tiwary (Bagoha): I
suppo-t this amendment, and request
the hon. Minister to accept it, because
it is a commercial practice obtaining
even in the sugar mills. The sugar
mills also earmark a part of th:ir pro-
fits for the development of the sugar-
cane industry. So, I would submit
that likewise, a part of the p-ofits of
the Food Corporation should go for the
development of agriculture. I would,
therefore, r:quest the hon. Minister to
accept this amendment,

@t fag aromw ;. WY fam &
B F1 wEneew fear § 1 3gF 9¢
g 48w w F g ¥ ¥ wean
g1 s  mewl AR dFE A4TE
FfAILE & FE Taa.w Ad g
fag *7 avg ¥ feam &t € 1 2w
% e #Y wAr oAg § 1 & gy
HUAY FEERGUE § A™TE | AT
fast & ST w1 9@« afew ¥ A
W aET g | J WEIA qew @ far
g7, @fFF wq aw FX fgm
T § ST wifg F F GATT SIHT
g faFer am@m & 1 wwwr i
wefafrgwm § a8 =ga a7 & I
¢ T T T & A g o
fefrgum aFt fewexdw PRz s
g Fargarg % w9 9 o mfee
T WIE & AfFq s@wfEe a1 99w
quie fam w1 T afgd @ifs feam
gAYt @dr #1 feqas w7 731 foed
wFaig I & Mo fFam & fodr 3o
a1 fear & 1 s fegaadz &
qra faadt wvadr , ag aw ad
gé & wosi gw 5 i
fea s Tfgyr

z7 wedi & g o fawfa foy
&t ¥ gHedRz dw far @, smer &
LU ma'rg:r '

AGRAHAYANA 4, 1888 (SAKA) Corporations Bill 1713

14 hrs,

ot wwe aw awrw A fayfa
fag ot %7 gz §, 9@ & a9 AW
difias alx ¥ 1% qawg 4@ &1
e &1 7E #1 wAw w1 ST A oafaw
¥ wfas #rva 7w Tt 81 ag <7 I
=ifgd | 5o 7 o # § 1 e Fow
@ ¥+ sHime A )
FT! §, 9H @E ¥ T MAAEAAT FY
At v o W, faege amnfw
3T 9T TS AT FIW w@ET AMET |
THHIFO | F AT W AE AT
@woaN I fasd @ oy g 5
foad feram &1 w=er Aiw fos aF,
FRAVT A=8T dIS AT F%, TGET
faaewr  #T &%, 491 &1 TFF AR
% WX I 9T Saed A1 fRA
T A | §@T AR B AN
¥ TE g A A T [AIT 39
faw #gHraifgy | Eoirwm e &y
ot wfafem & fom & ofamasm =7
iz g s%ar § ag W feEEEi
ot sfed | qaEed @ @ s
& fog o w ww & | mifaw S
9T g afaw feam & w9 2 a=d
&1 &2 F1faaor o W w9 ¥ FW
& F e fewel ¥ s EwT E o
W aw & w9 foaer gfaad €,
. Wiy FFEMET F1 ITRE FT THT
1 7g 99 wRT SveEE g
sfrga @ & ¥ 39 A1 T 99T
Tga feaml § faafa@ s & ¥
¥ g fFamr &1 wrw A g foaew
f& suw gfamd sveew WA
¥ gFm 1 semEz i feddsiz
Farer ¥ fzar s at sfas aiw
fewm WX 3w ST &1 ghm, g
# AT g

t gemit aTe omeT W) gARAE
fear T &, IEw ¥ @G F@IE L
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[ gt 2w strea)

FAT AF ¥ G g faara @ X
g1 fF TATH & ¥ a5 AW & wearwr
% fag @9 fawmar ag, € agd
=gt ag g | feafar oz difgw
faee #, qoe w9zl & Qa1 gar &0
¥ AfAS I § 9 FITLEHEE
1T #1 wEd § f5 § wow and 7
warf ¥ s w1 9@ ) a9
F wartil ¥ fag, TAeT Aifase w8
Bt gfrard 92 F& F fag a9 g
g FE IFT IT 9ATE F ¥R F
& fag g9 A% e+ § AW
g 0T TAT  gEAm fwar mar &
N aw & fwal & fog & oy
T FT KT a1 A a7 DA =TT
I TR F WK W a3y faare
# wNF WA @ qFAT §, AlDA
¥ T I F w7 # IAFT @AT
A At g

FEATHIG & a1 T4 F a7 F1§
gifags af gfEs I W1 5 fgem
faa a%m | ama a7 3 s s,
A7z A FILAC AT o7 §7949 9
FPw g Ty AT g @, A
AATHT AAFAATY | I 719 FT=2(F
FIAT & WX Fegad S gy wgm
W1 fh oy TWY a7
W FAT IS AT W § A T A9NG
¥ oA AT R SR 99
AT F AT AJT AT A A9 .

wer WAW . q3T AT 990
¥ wre = M)

st FAWM T oSwRAT: A 15
gtiz @ a9y & oo s &
IAITF 1| T TFT FOIAFIL, FTE
qriny, @A WK AL, 7 49
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FATH WA AT E 1w F WY
AEET & 1 ST § 45 woy
gfq fes 9= &1 arer ey smar @
at IEwr 60 %79 wfa fraew & famma
I AR, .

gor wgtew AT AnHT 5w
qHEdT & 7g W1 awdr g

st gEt e Wy - FTEEI,
forad ww foar smar @ B S W
F F< Far §, vEF foqg  awi
sifaws g sifea o ag s #
gt =ifed | A wgisw aw wga
fr emgamt gt aF A we T &
IaF AR F faq dae W@ g o
W kAT o ¢ o gw W gaer o faee
g1 = =iyl

@t fogem feg (TrAm)
¥ " Yo faar @ §, SwwT &
Wy gadT FLATE 1T 13 AT § TE9E
TR FTURTT F RHAY A Famgm
Ty |

“promote by such means as it

thinks fit the production of food-
grains and other foodstuffs”.

Ta ¥ ot & fF TE som 0 oAq W@
arfez &1 fiear o ag gfear maqde
%) T(QTT, €T EAIE ¥ § AT |

waAae # smear, few fowma @ sawr

FZTAT  ZNT, IART AT fLEAT TEww
qTF GICT F oovqAr, gak Ak ¥
¥3 Wt formrgar g & swrw 33d
wadandefed @) s 7@t
aiRiAT" F awm gz AR for T
a1 dar s faqfa fmg s X i &
f& “®r T $IT THAT AF L
Grezny 18T 3@ WX &, & wwer
FWT 1 EATR o oY A T ¢ dew
W1E & gar ¥ fay, Sievwe ¥ a0
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g & fag, svasc &t gwfa &
faw wac ag a9 g w3 A1 HSS1EHT |
IifRza ¥ & SO IS ¥ 1 TS IART
| AaAde Ave gfEar F1 faw so
A7 AfAr AT e ST IgIAETeE §
AT ATY AY AT 13 F AT TS FET
T} gAET daw 33 A §9 F
TaT §, IAF WY THAT Y wEAT R

st &3 : J gmga faafy fas
A T, IEE F wRdT A1 |
TZ OF U@ 6T qEATH & AT H
T I &1 gAwTe e faer s
=1fgl | T gEd AT § BE ATEET
fear s §9) g6 IER TEEHT AGIAT
AT & TG TTIEATHA ANEEA "
farsc g a1 § 1 forw s S
9T AGT ITEA AT ATA WISEI S P AT
#xar § | e oag & wifwze &1
dzaTa AT &, TEET AEEA FA
a1 &R A AEy
< 919 7 F4r X fF FeT w1 190
far wrgaT, =z #® Fawr faem,
Freawre 71 IAfA F fady e @
far SroaT, A= T SV E) ATCAT
TH @ HT WL H1E ATvATET At faam
AT &, TF TE FY AN FE T ALY
- garé St &, A & wwwar g 5 e
ot g ¥, gEwr w7 FT fowm
ST fgd

ot fryfr fewr @ ST frafre
@t T &, faeal aTe weow e,
¥ graet s faemar amgar g 1 &
auAr oRewe ¥ ‘faeafaw” feem
o1 safs gan ‘e o fr
1 18 uF faafie & faast 3w w1
foar amar wfgr 1 A AE @,
“farafam’ &

ﬂﬂ'loﬂemﬁ!ﬁ’:ffq’?!ﬁ
T § Taw AR AN gF fAaee w@r
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T £ | W waw fRE & fea W
=9 qTHA AT AfEy, IRFT FAMIT
HAGAT 9MEY | BE FTIAT A
eqrfae #3% &1 w4 9 aE & fw
fram ®1 o0 ¥ % qw fow W
arq Y arg o F wra FE g 89
fa=r &7 7ot & fewrr w1 qrw qg=mT
& | ®gF FY A qg OF Hwloaew qET
gri a7 ag @ o ofed Afew qa
aar Y war @ fF 1wE 21w gw w
FFT TIT HATR RS FIA a1 § 1
A #1 3fee & 7, WAl F123)F @
9% @A A % 3fe ¥ gEEr e
& a1 @ § | ag wHivgw Ifew 9T
T w0t | AfwT TEwT wae 78 A
3 & x5 qamer Fwment | gy feeeT
“F qET FYAT FT Vg TGEARAT |
TE T HWT ¥ | q@E 99 q{@A 97
qATRr gagEae Agi g fowwt ag
- guT IgT faafwm ¥T a8 | o WY
TATEN 1T A AW &Y WATE F FAT A
Fr A arer &, W A @ T A
¥ 7l aumar f5 @ odedT Y 9
TELT § | ZHE AT § FI9Or7 Y AT
#r wE o

Shri C, Bubramaniam: | would refer

hon. Members to clause 13(2)(a)
wherein it has been provided:

“Subject as aforesaid, the Cor-
poration may also, with the pre-
vious approval of the Central
Government,— '

(a) promote by such means as it
thinkg fit the production of
foodgrains and other food-
stuffs.”

As a matter of fact, I laid some stress
on this when I moveq for considera-
tion of the Bill and also when I rep-
lied. It is not merely a question of
doing commercial purchase and all
those things, but as far as possible, it
will initiate wvarious measures for
improving production, supplying vari-
ous inputs, technical assistance and
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[Shri C. Subramaniam]
80 on, That is why we have specifi-
<cally provided that one of the objec-
tives of the Corporation would be to—

“promote by such means as it
‘thinks fit the production of food-
grains and other foodstuffs;”

"That is why I said this Corporation
would be the best friend of the kisans.
It is going to undertake all possible
‘measures for the purpose of seeing that
production also increases. So, various
developmental activities, to the extent
possible, will be undertaken by the
‘Corporation.

Unfortunately, the amendment of
Shri Bibhuti Mishra restricts itg scope
by saying that 75 per cent of such pro-
fits shall be spent on the development
-of agricultural produce in poor and re-
mote villages. “Poor and remote vil-
lages” will be a vague term, and will
become a disputed point. If 75 per cent
is spent on the poor and remote vil=-
lages, it will not be available for other
-areas,

Therefore, since a comprehensive
<lause hag already been added—and 1
<an assure the House that as far as
possible, the Corporation will under-
take developmental activities which
would be hzlpful to the farmers—I
request Shri Bibhuti Mishra not to
press his amendment, and leave it to
the Corporation to see that sufficient
action is taken under clauge 13(2).

ot faufa fow : @gt T #
“quy @3 feae faaae” fa=r ar
IHY AW HAAT 99 W ¥ AEF 4T
o o9 a8 I8 6 A ¥ § o
A waew w2 8 T fraei ¥
qr | TZET AT A F JIIT T 99
wHIFZ F1 A9w AT E )

Mr, Speaker: Has he the permission
of the House to withdraw his amend-
ment?

Hon, Members: Yes.

Amendment No. 50 was, by leave,
withdrawn.
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Mr, Speaker: The question is:

“That Clause 33 stand part of the
Bill."”

The motion was adopted.
Clause 33 was added to the Bill.

Clause 33 to 43

Shri Himatsingka (Godda): I wank
a clarification on Clause 39. I have
not been able to follow the reasons
why this clause has been made 3o
wide. In sub-clause (1), it is provid-
ed that every member of the board of
directors shall be indemnified against
all losses. What will be the occasiom
for any member incurring any loss in
the discharge of his duties?

Secondly, sub-clause (2) i very
wide. It says:

“A member of the board of direc-
tors of a Food Corporation or a
Boargd of Management shall not
be responsible for any other mem-
ber or for any officer or other em-
ployee of the Corporation or Board
of Management or for any loss or
expense resulting to the Corpora=
tion from the insuffic’ency or defl-
ciency of value of or title to, any
property or security acquired or
taken on behalf of the Co:-pora-
tion in good faith, or by the insol-
vency or wrongful act....”,

Shri C. Subramaniam: “Good faith®
is there.

Shri Himatsingka: True, but they
will be d:aling w.th things like paddy
and rice where qualities differ, and
the price difference may be Rs. 10 or
even more per quintal. Supposing for
paddy which ought to be bought at
Rs, 10 per maund. a person pays Ra
15, it will bz very difficult to prove
good faith or bad faith. The clause
has been so widely framed that any-
thing will pass under it,

Shri C, Subramaniam: As far as sub.
clause (2) is concerned, as was point-
ed out, this is a commercial concern,
and so0 many commercial transactions
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will take place. Therefore, what is
nacessary is quick judgment and quick
decision, If vou make every officer
responsible for every loss which might
take place, then decisions will not be
taken. There wll be hesitancy bDe=-
cause nobody will be willing to take
any decision whatsoever. That ig why
if anything has been done in good
faith, that is protected.

If, as was pointed out, for a variety
which would fetch Rs. 20, Rs. 30 18
paid, certainly good faith will be very
much wanting there, Therefore, such
a case will not be covered by this. If
instead of Rs. 20, Rs. 21 is paid, cer-
tainly that is a judgment which he has
to make, but if it is continuousiy
made in that way, then the best course
will be to remove the officer.

That is why, for the purpose of a
‘business organisation, for taking quick
decisions, these are absolutely neces-
sary, and I have no doubt in my mind
that even in the private sector orga=
nisations, these safeguards are there.
Otherwise, nobody can take any deci-
sions whatsoever, and particularly in
a trading organisation like this, a
clause like this is absolutely necessary.

The sub-clause says:

“Every membzr of the board of
directors of a Food Corporation
and of a Board of Management
shall be indemnified by the Corpo-
ration against all losses and ex-
penses incurred by him in the dis-
charge of his duties except such
as are caused by his own wilful
act or default.”

For the functioning of the board of
directors, we lay down rules and re-
gulations as to their voting, as to
what they should do. Apart from
that, they have no other function. But,
if, because of taking certain decisions,
later op there are certain losses caus-
ed, except in cases of wilful act or
default, certainly they have to be in-
demnifid, If you find that the board
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of management or board of directors
is not competent, then the best course
would be to remove it,

Therefore, these are necessary, par-
ticularly in a trading organisation,
where they will have to take quick
and appropriate decisions, and there
should be no hesitancy on their part.
As a matter of fact, if there is any
delay, there might be huge losses
Even a wrong quick decision may
minimise the loss, while a right deci-
sion taken after a good deal of hesi-
tancy and time may cause greater
loss. That is why this has been pur-
posely put in here. We shall see the
working of it. If it becomes neces-
sary, later on we shall review it,

st gISEE SE AT AR,
oo g mgRFaR¥
w1 39T §, TgiEed & ar o) 9uA w1
A A § I7 7 Ff Feevifafafaey
LU S

“.... any loss or damage caused
or likely to be caused by any-
thing which is in good faith
done....”

T T3 59 o T & 1 A dw oy
¥ ar w1 §3 F<ar A" §, FfF W<
& 9T € a4t AT &, wA F/w
& 9 a1 B AT qFEE g AA qY
su foad feat ®) Prerifofafa) =@t
Wt g g grvee & feR & s
TigaT § 5 wiage # oF fafw 47
gifar faw &, sa% sigtwed gEAr
g F1d & afwa #1€ qFgr gt s,
#afem sgtwed &, o 719 &G T
& W Aw! a9g ¥ AT ag frw 9%
g @1 ot A1F # g fod w1
forerr 7Y gt &, o< et Y QY
2 arag fa=r arei ) gAY @, gER 9
a1 free o & 1 347 a1 & wY gt
9% AT @& 7 1 974 fF w9 100 a7
200 FOF TG FTAAEI FA TNG
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. [ g o)
M IgH warw AT ¥ o"IE
{9, 5 g AT 10 god 4¥ fawy
I, Wi 1 suR foi foegifqes =
it’ll-ugﬂairﬁm*a'{funﬂtr
ws fay fet w1 e 7 sgae
A o R}
g0 T ag § fe N ey M
qTH T AT § SFF WET W
FE 9T W, O I F A AQ
o A T B & o femy v
&1 e agt o s s s
I X W TR WK A1E #T HiE
feevifafafedt « gt g = adf ¢ 1
o e AR LR § § g W A
W ¥ wfrg A6 F § | af Ol
g 39T w9 gWT Wfgh 5 F§ o
Tyadt IF @ Saar fomifafefeay
FIERWA ¥ FYL, T77 HH F A7
o AIIC L IH F FL AT AT WY FH
FA AT 1 TAH FIC AT A |
IShzi Sinhasan Singh. Under Clauses
3 and 40 we give double protection,
individually to the members of the
board of directors and board manage-
ment, and also collectively to the
Corporation, In Clause 39, ag the
Minister has said, he has given pro-
tection to them to take quick action,
#o that they may not feel that for

every act they will be bound down.
But Clause 40 again says:
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“No suit or other legal proceed-
ing shall lie against a Food Cor-
poration or any member of the
board of directors thereof....”.

So, if there is a loss, neither the
directors individually nor the Corpo-
ration will be liable. Then, who is
liabla for all the losses except the
nation? So, 1 say somewhere the
liability has to be fixed.

If you read both the clauses to-
gether, it means that we are giving a
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clean slate to the board of directors
and the Corporation to do anything
they like without any fear of being
sued in a court of law or made to pay
any compensation for the losses cause
ed by their wrong actions, The Min=
dster should consider whether such a
clean slate should be given both to
the Corporation and to the members
of the board of directors individually.

ot fpfer fast : & wTor 39 WX
40 I FYFAT AEAT § | THTE HAET
N @Y E ¥ g AN I AT
geafer At ewwe

worm HER™ . W19 A1 9gH a0
@i

=it fayfa fas -

T WHET a8 aud fw aoerdr
wrafer gardt avafer @ Wi s
g A I EOITAT FN W gF AT
1 T AMEE | TG TH [T A W
AT § FE FW [T GY H v
TFIT FY AT A AT}, Hfew i 7w
TREMI F 9 § q99 § W@/ T
S q1 FaF WA 9T AT & AT w7
¥2 57 § gy rar § | (Wi AT gaE
2 f wat wgEw F1% & T a1 W
Foim o X aife T qgeet
1 ¥ 3F ¥ T9 7% AR =T A
I g favama g1 | 9T & Trae AT
aw gw & wgY & fv word gl
FT FTW 1% ¥ TEY I9a71 & | g7 TLET
9z 1 ofaw F0 @ f5 @@
AEFEl FT FH 31F & T99@T | {E
fag w4 wgEw w1 o T AlEw |

40 9T TE |

Shri C. Subramaniam: Clause 39
provides for relationship between the
Corporation and the board of diree-
tors and the employees interest. This
is with reference to the third parties
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and the Food Corporation and the
officers who are functioning under
this Act. No suit or legal proceeding
shall lie against a Food Corporation or
any member of the board of directors
or any other person authorised to dis-
charge any functions under his Act
for any loss or damage due to anything
done in good faith in pursuance of
thig Act, that i what the clause says.
The protection is limited to acts done
in good faith. Therefore, clause 39
applies to ane set of cases. Clause 40
applies to another set of cases. That is
the usual thing provided in such Acts.

Mr. Speaker: The question is!

“That clauses 34 to 43 stand part
of the Bill."”

The motion was adopted,
Clauses 34 to 43 were added to the Bill
Clawse 44— (Power to make rules)

Mr, Speaker: We take up clause 44.

Bhri C. K. Bhattacharyya: Sir, I
ve an amendment No. 51, [ move:

Page 16, line 33,—

for “the directors of the Corpo-
ration”

substitute—"ang the remunera-
tion and fees payable to the direc-
tors of the Corporation other than
the Managing Director” (51).

Sir, mine is a simple amendment.
By this I want to point out that there
is some confusion in the drafting of
the clauses (a) and (d) of clause
44(2). Sub clause (a) says that the
terms of office, and the manner of fill-
ing casual vacancies among, and the
other terms and conditions of appoint-
ment of, the directors of the Corpora-
tion, may be provided for by rules.
This is with regard to the Central Food
Corporation. But when we go on to
the State Food Corporations, sub-
clause (d) only refers to the remune=-
ration or fees payable to the members
of the board of directors of a State
Yood Corporation and the term of
gffice of, and the mannmer of filling

‘this is only an enabling clause.
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casual vacancies among such mem-
bers. So, in the case of the Central
Food Corporation, the question of re-
muneration or feeg had not been pro-
vided at ali. Secondly, sub-clause (a)

_provides for other terms and condi-

tions of appointment to be prescribed
by rules; in the case of State Corpo-
rations, the clause does not provide
similarly. Some kind of a tedrating
is needed to put the directors of the
two categories, in the Centre and in
the States, in the same position as re-
gards the rules to be prescribed for
them. That is the point to which I
want to draw the attention of the hon.
Minister,

Shri C. Subramaniam: First of all,
The
sub-clause says: ‘“without prejudice
to the generality of the foregoing
power, such rules may provide for..”
It does not mean that anything else is
not included in that. It is specifically
laid down ip this clause that while
appointing the directors, the term of
office and the manner of filling casual
vacancies among them and the other
terms and conditions of appointment
should be stipulated. It is only an
enabling provision for framing rules.
Sub-clause (1) says that the Central
Government may, by notification in
the Official Gazette, make rules to
carry out the purposes of this Act.
The things that are enumerated here
are not exhaustive; they are only illus-
trative.

Mr. Speaker: Shall I put the amend-
ment to the vote?

Shri C. K, Bhattacharaja: Not nece-
ssary, Sir. I withdraw it.

Mr, Speaker: Has the hon. Member
leave of the House to withdraw it?

Amendment No. 51 was, by
withdrawn.
Mr. Speaker: The question is:

“That clause 44 stand part of
the Bill."

leave

The motion was adopted.
Clause 44 was added to the Bill
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Clause 45— (Power of Food Corpora-
tion to make regulations)

Mr, Speaker: We take up clause 43.

8Shri Kashi Ram Gupta (Alwar): Sir,
1 move:

Page 18, line 5—

add at the end—*“inclusive of
fixation of profit margins, over-
heaqg charges and other expenses.”.
(54).

‘Sir, our vast experience with Govern-
ment concerng shows that at the ini-
tial stages they promise everything
but the actual results are quite the
contrary, I shall quote the example
of the roadways. Since they started,
they have increased the fares but have
not provided any increased amenities
-or even efficicnt runn'ng of the road-
-ways to the benefit of the people. So
-also they have got the experience of
departmental handling of foodgrains.
They purchas:d rice in Maharashtra
at Rs. 43 and sell at Rs. 60. Their
margin of profit is such. It will not
be working in an efficient way. In
order that they are run efficiently,
these words are very necessary so that
the management may be bound down
40 see that the margin of profits are
reasonable and the overhead charges
are the least. Without the addition
of the words, ‘efficiently” will not be
of any benefit. So, I request the
hon. M nister to accept this amend-
ment,

Bhri S, M. Banerjee: I want to speak
at the third reading stage.

Mr, Speaker: We have not finished
‘clause-by-clause consideration.

s a¥ (@ror ) s St s
RS AT FAET@ET & T f
FTET F@IE 1 EaFT Frer ag & %
oY IR WA fear § @@ a9 @
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&1.3fea & 4 2ar  fv xo v & WAL
¥ gg wrauw war § fe e few
w#1e fear oy, agEE A 8, a@
AT &1 AT AFIA AGA TG W
S AT ¢ ;%9 ¥ 4T gTeeT
T ErE AR AL GET &
AT I & AT A H 69T A |
e Ao garw tE dm A ¥
Sar &4 aarfegramar & xafag
#amgar g f5 wratg Wt St 5w wifge
#< F fF ger Sim wr § i Qar
T § A Xq ggT FY J©@ 1@l
g WX ®F 6T 19 FA ALY TAvar
E U 1 S

Corporations Bill

Shri C. Subramaniam: As far as the
margin of profit is concerned, I have
already stated that this Corporation
will have to function in acco-dance
with the price policy formulated by
thz Government. This has already
been fixed with reference to the pro-
ducer’s price, the wholesaler’s price
and the consumer’s price, They have
to function within that, and if they
are able to make any profit by func-
tioning within that, they are entitled
to make profit. That was agreed to
generally by hon. Members. Therefore,
that is the idea.

But certainly, in regard to the in-
clusion of fixation of profit margin
angd overhead charges etc. in the regu-
lation, here the Corporation will have
to make the regulation—and they
themselves will ix the margin? That
is not the id-a put forward by hon.
Members. Therefore, in the policy
directions which the Government
would be issuing, we will have to
take care that there are not undue
profits made. Those things will have
to be governed by the policy direc-
tions which Government would be
issuing. 1 do not think this power
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should be included in the regulation-
making power of the Corporation. This
is not the place to put it.

Mr, Speaker: Have I to put it to the
House?

Shri Kashi Ram Gupta: No, Sir, I
withdraw it.

Amendment No. 54 was, by leave,
withdrawn,
Mr, Speaker: The question is:

“That clause 45 stand part of the
BilL."”

The motion was adopted.
Clause 45 wag added to the Bill.

The Schedule was added to the Bill.
Clause 1 was added to the Bill.

Mr. Speaker: I shall now put the
Enacting Formula and the Title, Are
there any amendments?

Shri Bibhuti Mishra rose—
WETRH W@ ;. ¥ WM W

- - - - A
WHEHZ H1 AT FAT 98T § !

Shri Bibhuti Mishra: I want to tell
the Min’ster for Food and Agriculture
that he is making this Corporation for
foodgrains. But on the side of agri-
culture, jute, cotton and all these
things are produced. I want that he
should take care about their prices
also. At least I want an assurance
from the hon. Minister that he will
look after this that there should be no
injustice in this respect.

Mr. Speaker: Similar amendments
have becn rejected already.
Shri C, Subramaniam: Yes, Sir,

Mr. Speaker: The question is:

“That the Enacting Formula and
the Long Title stand part of the
Bill".

The motion was adopted,

The Enacting Formula and the Long
Title were added to the Bill.
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Shri C, Subramaniam: Sir, I move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Ranga: Sir, in the past thirty-
five years the peasant movement in
this country has been asking the Gov-
ernment to take protective steps in
order to ensure that peasants would
be able to get remunerative prices,
and they were not in favour of pro-
fiteering by anybody. Therefore,
they also have been reiterating their
declaration. That those prices should
also be fair to all concerned. And to
achieve that object, some such step as
this hag been called for.

14.33 hrs,
[Mgr. DEPUTY-SPEAKER in the Chair]

But unfortunately all these years no-
thing has been done. Now, whep the
Government has thought of bringing
forward this Bill, instead of it becom-
ing as a fulfilment of the dreams of
our peasants, a mohan swarup, it has
become only a kuroobhi, That is my
complaint about it

I will only give a few reasons, be=
cause I have to be brief. Even when
the British were here during the last
war, and also afterwards when we
had become free, the Government was
entering into the gra'n trade and they

' published their intention of carrying

on these transactions on a no-profit-
no-loss basis......

Shri Mohan Swarup (Pilibhit): Sir,
my name has been mentioned. ...

Shri Yashpal Singh (Kairana): Not
your mamz!

Shri Ranga:....so that this activity
will be a public utility and not for
profit-making purpose. Unfortunately,
the present Bill gives the power to
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- {Shri Ranga]
this Foodgraing Corporation to carry
on its transactions on a commercial
basis. What do the Government mean
by ‘commercial basis’? They have
themselves, in a pamphlet published
by them, Facts about State Trading in
Food, published in 1955, I think, said
like this: “....on a commercial basis.
that is purchase at the cheapest mark-
¢t and sale at the dearest”. Sir, this
is what they are going to do. My hon.
friend might say, “No, no, this is not
what we want them to do”. Because,
we want to assure the peasant what
is meant by minimum price. That may
be announced from time to time. But
it ig not the minimum price which we
are so very keen about: if we are
to get any kind of benefit from the
-Foodgrains Corporation, it is a remu-
nerative price. My hon. friend Shri
Dandeker wanted the hon. Minister
to give an assurance ihat whatever
would be paid to our producers by this
Foodgrains Corporation would be re-
munerative price. Shri Bibhuti Mishra
also tried to move an amendment to
ensure this. The hon, Minister is now
understood by some of our friends to
have said that it is hig objective to
try and pay remunerative price. I am
not quite sure whether he has made
any such statement.

Dr. M. S, Aney (Nagpur): He has.

" Shri Ranga: Secondly, even if he
‘were to give that aesurance, would
‘that assurance be binding, more bind-
ing on the Foodgrains Corporation..

Dr, M. 8. Aney: That is another
matter.

Shri Ranga:....than the assurance
that the late Prime Minister had
given to our peasants that the mean-
ing of the word ‘estate’ would not be
extended to cover ryotwari peasants
also?

What is it, you are ringing the bell?

Mr Deputy-Speaker: TYou have
$taken more than five minutes,
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Shri Ranga: How much time have [
taken? The Chairman should be just
as reasonable as you expect us also to
be reasonable. There is no warrant
for this bell, Sir, As I myself said, [
was not going to take long, And if vou
were to preven: m: ven in taking the

‘minimum time which I consider in my

judgment to be necessary, it is just as
well for us to close the debate and
go. That was not the attitude of the
Speaker.

Now, Sir, that is one point.

Secondly, my hon, friend expects
the Foodgrains Corporation to make
profits in the same way as the private
What we have been al-
ways asking for ig that there should
be a foodgrains corporation to compete
with private trade in the hope that the
peasants would be able to get remu-
merative prices and deceny prices and
that there would not be any monopoly
in the foodgrain trade to the detriment
of peasants' interests. Till now what
hag been going on in various places is
that the private trade had been cor-
nering the stocks to the detriment of
the interests of the peasants and the
consumers. What would be the future
of the peasants under this dispensation
if the Corporation is also allowed to
to make profits? And it would make
profits,. As I said, earlier, the Second
and Third Five Year Plans expected
the Government from out of the food-
grain trade to make a profit of hund-
reds of crores. Here was the testi-
mony; earlier they themselves had
taken pride in the fact that they had
carried on transactions worth one
thousand crores and had made a pro-
fit of thirty-nine crores. They were
sorry that it was not 12 per cent, They
wanted to make 12 per cent of profit.

Therefore, I wish to warn the coun-
try as well as the Government that
the peasants would -certainly not be
pleased with this Foodgrains Corpo-
ration if they are to be allowed to
make profits and if they are to think
of competing with the private trade
only in making profits—or in making
profits at all. What we want the Food-
graing Corporation to do is....
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Dr. M. S, Aney: If they compete with
‘the private trade they will have to
offer better prices; otherwise they will
not be able to compete.

Shri Ranga: It has to offer better
prices than what the private trade is
capable of doing.

Thirdly, there was an amendment
that credit which may be advanced to
~our peasants on the security of their
foodgrains should be offered free of
dnterest. I only wish to say one or
two words in rogard to this particular
.matter. It is not such an uncommer-
cial or unconventional demand. Even
.today quite a number of foodgrain
_traders who are really good people,
who are not keen on profiteering all
the time, have been traditionally
advancing credit to quite a large num-
ber of our peasants free of interest,
angd at the same time, been assured of
the sale of foodgrains to themselves.
.True, in the process of trading they
make profits like all other people;
.mevertheless they do give free of in-
terest, and I do not see any reason why
.the Government should not expect the
Foodgrains Corporation also to do the
‘same. They would not be losing very
_much either. Even today, the Re-
-serve Bank of India is supposed to
-place at the disposal of the co-opera-
-tive movement cheap credit at the rate
of 2-1|2 per cent. But unfortunately,
_the co-operative credit organisation
-has become another set of money-len-
“ders and therefore the Uttar Pradesh
_ag-iculturists get it only at 7 to 9 per
cent. So, we do not want that k'nd
"of loss to be inflicted upon the pea-
‘sants. We would like the Corporation
“to offer it free of intercst and in that
"way serve this cause. It is the proper
, bolicy that we have always asked for,
"in carrying on this transaction on a
“no-profit-no-loss basis,

r Therefore, subject to these conside-
/'rations and warnings, I would like
- ‘finally to say that we are in favour of
Buch a compet'tion between private
~trade and this Corporation,. We would
“ never allow any monopoly to come to
“‘be enjoyed either by private trade or
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by these people to the detriment of
both the producers and the consumers.

Mr. Deputy-Speaker: Five hours
were allotted, but we have already
taken 7-1|2 hours.

Shri S. M, Banerjee: We have been
assured by the Speaker that sufficient
time would be given,

Mr, Deputy-Speaker: 1 would re-
quest hon. M:=mbers not to take more
than five minutes each. Then, we will
close this at 3:30 p.m. !

Several hon, Members: Yes, yes.

ot 3o faro MfEw  (FEEW) :
IuTers wgRm, ag fadaw wiafas
FAA G § 1 %9 ¥ Fem AR gt
¥ gra femi & sgTET g | gawT
A 9 ug g fF wHg awg 9%
WId 83 ¥ IERH-EE g
w0, @ FORWE I§ g 9T
g T A A g 1 gafag
Tg FAA 994 & q% AT FTRTL FT
qer fauifa sr T aw ol gw
frm sTa agT  wEaAgw & |

nwas ag fafa @ 3fF o
wOW W &, 99 a¥d 9 fre srar
g | Tafau o as fo@ &7 91gw /9
AT @ AT, ag X * gl
T WG &1 T F gafas
WIS AT 9T AT &, a7 NET AGE
#7- § 1| arft sreEww Aqry 5 fAw
frata Y sieame 2 & fag w1z e
37 Fowra w1 faqew A foyg
sfi 3w miw famiwe #1 af &,
oz qFT FA § —Iaraw #1237 B fag
WY 7eq ferax femm wmor &, =
wgy ww & 1gafeg ATgEE §
fr fererg ! WITE< Sgw A qgTAT
Tifgd 1 WX gg  AEF agTar W&,
ar ag feafy gefr, o dgraidwe
¥gf ) war qiwy g fews &
fe feai sgrex AR d W
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[7 %o &e mfed]
ST AT A g A A faar § 0
FHR F o 7% Fr3-dq afad w1
W ar §, faawr ag A
g &

FRERAA AT A GR=AT F4A;M,
g W AT F T H W FT
w41 AT fF wrEFve £ a7 97
T Eg A ag B3 arfaEr gIre Y §
fF frem &1 sfeq qea faen

@ — fogaifea w57 vz e fraw
z fa sedidex | 99 w6 X ug
fagra w@wTT foar &, @1 wRa
o %3 fafeex ¥ dwamg ¢ f5
srggaa #1 Fogaifer sa & Tifag

o %% qAaml F Fanar f5 W
framl sroqmr gew famr @, @t
wqaS FTHRT EAT | AT A
tfsqfr g & fm+
o2 1 el wgd g, TAfIQ A
w1 Fqad & fag, faas grem agy
9 2, gafadt I qTI—aTREC
%1 SqET  STET JIT 3T M /T
AT FGAT F F0 T FT WA 0T
QAT AT 9T | A« TF g qiasr
UENT T FT AAA, T TF I
a4 a3t W @ awear gq w@r
g

Shri Nambiar (Tiruchirapalli):
Mr. Deputy-Speaker, Sir, we are In
general support of this move. of the
Government in establishing the Food-
grains Corporation. Thereby, we feel
that the Government is justified to
take this business from the hands
of the traders, but I doubt whether
they will be in a position to do it
or are in a mood to do it. Because
of the pressure that is being brought
on them, they have produced this
Bill. I have my own fear whether
thev will take this to the lo=ical econ-
clusion to the extent that the whole

NOVEMBER 25, 1964

Corporations Bill 1734

trade will be taken over by them and
they will be in g position to procure
the foodgraing ani to see that the
grains are properly distributed at @&
minimum, reasonable price. Tg this
extent, I have my own doubts. Any-
how, we support the move.

In this respect, I would bring home
to the Minister the fact that at pre-
sent the food crisis in the south is
such that whereas we used to have
a surplus situation in Madras State
8o far as rice is concerned, we are
not getting even the barest minimum
requiremeat of rice per day now. In
the Madras City, it is only two litres
of rice that is being distributed to-
day, whereas in mofussil towns like

Tiruchirapalli, Coinmbatore and
Madurai, for example, we are nuot
getting even that much. Therefore,

if the Government takes to this Food
grains Corporation and the foodgrains
trade halfheartedly. then, the result
will be that we will not have enough
stock to supply the people. and they
will not allow the traders also to do
it, with the result that the Govern-
ment will just follow the dog-in-the=
manger policy, they themselves not
being able to do what they could do.
This would exactly be the result
of their halfhearted measure =uch as
that we experience in Madras now.

If you go still further south, what
is happening in Kerala has already
been accepted by the Government:
that there is a failure on the part of
the Government. Today, even the
meagre ration of three ounces that
has been promised in the villages in
Kerala is not being given. These
th-e2 ounces wera actually counted
there—the meagre quantity that is
actually being given to each house-
hold in the villages of Xerala—and
it has been found that it just contains
359 grains; they have thrown it out,
saying that it is fit only for the poul-
try. This is the state of affairs in
Kerala villages and the people who
are agitating against such kind of
meagre rationing are being brutally
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repressed; thousands are being ar-
rested and many hundreds are being
beaten, Today, it is not the Gover-
nor's or the Rashtrapati's rule that is
prevailing in Kerala; it is the police
raj and it is nothing less than that.

I want tg drive home the point that
It they pursue g halfhearted measu-e,
the result wil] be this. Therefore,
come fully with us, the whole hog
with it, and we will extend our co-
operation, and see that the trade is
not allowed tp intervene at all. You
must see that procurement is pro-
perly and completely effected and
that statutory rationing is introdue-
ed so that everv one, every hous-hold,
wil] get the minimum amount of food
that is requireq for its existence. That
is my submission,

i %o Alo faardl : I v gE
Aragarg 1 gEfaa ¥ $Eifes wgm
o oagl Frfos @ g feew
T 19 oY g qudr § fa
' IART FqIET FIHT WS FET qEAT
¢ 1 gofag g2dfes wgw feam #1
feetary &7 Saamr gar i 1w
T O a9 sEdfew Wigw W
g1 W1 ST qMfEd

Sragmar st 7 § g fafow
e At ¢ afes dfeww @
I TR AW 9T WAL Fr AT
o "RAT s W Fg § et
A AT ¥ IR AT FEaT @) Tad-
#e g TR FT AT NET IAX ag A
g% &) WX AIAAT w0 AIE A
gt @, @ IaF) fafawy sxg @@
&Y wfgd |, dfww sgw aw @Y
FET =gy

ada 3T dT°7 &7 9K & v

qaT & SH9 faww #1999 1)-
wa fqar sr § , W@ maEe
1 qescfaaramr ¢ difer«rg

wreecifza aisde &y, far afwe w7
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%re fF wfs7 guear  oow g SmEy
I TR A AR AET A @
fs agEgzafre F16E FTFF AR
T @ gew e gad fag s =wr-
arése g faa® g1 Aifee F1 g F:T
% q1 39 g@ ¥ AT FEA AHA
Fz dqe7 FI, GeATE ATZA I JTE F
fear 1 gx wrm ® Qav feafy dar
g s i farg #Y qeqraAT  TaAEE
¥ fag &fzq ramgm 1sH s T4 -
¥z T 99 THRTEE A8l AN, dF
TF AT qTed A g H E, AV

fram &Y s #Y foeer 9 §
&Y fadie g, 9@ g, a1 WX gEA A
& 7% I @R A fgre gl foar
g1 a7 T ICT KT F a8

g T S gER A F @ )
TR § R AT &8 IO 5@
§fs [z @ g Tga whw @
T o /1 faw 09 S9% qEHe )&
Fgars & foar m@r @Y &€ A

1 W w9 78 a1g & fou Favifeas
T W § 5 A wmw awwEr
T at gEwr o fa S ge,
WK S T & T A gaw fag A
frm s & | we Sifar f&
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[’H'*T Fo ATo ﬁmﬂ]

foret haTT § g gome AT ICEHT
M AT TR AA AT IO @Y
mr , wed # gty e g A e
mfrae & 392 s Fogwifafafaf:
F fEm &4 7 gw il F7 asgEt
O I ST A W g fF do THo
Yoo ¥ d@d S AT HET &, IH
Hy o SR wAT WO N F
Qe D AT § 1A g aq
f& ot g ieml a1 s o
v ¥ufeoarasmr | W9S AREd
o IoEATE A aWg ¥ | W
T e & o @1 77 9w A e
¢ A e2nfor femd g0 & femed
ot a5 WEF amwr A owmf F
TA W a asad # § feat a2
foriare a8t sgoar sgm,  Fi-
fafafadr free g & st
wear @y s,  fEwar v ey
AT, NFAHNF aE FAE AW
AT | W W U AW
@ A gy, T w7 AR,
T A U-g g 7w fay arar anfed,
o} fedt o¢ g A ¥ feawifafs-
f‘aﬁﬁmr#a’r#’ra@h

g A faw war g, g 9gF
awr HEmwr g 1§w oA e
¥R K g shadfes faw
T Ui & @y W fw
IEG FAT AE A IR
wsE Ty T FH FEF)

May:wlaasmaar Iy &
T TTET 6T TF qZq 49T AT WA
AT §, OF 77 AT FT T@A WIA
FHXATATE | aTqd & @A
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¥ WH AT WAT grar §, el ¥
waaT AgH | WP s wmeT 7w
fe = S § AdsER
SATAT AT S A T A iR
w5 geds ¥ fag qv Fgrem
Ft AT #Y 97T | IEY T FRG-
[ A wfw FSAF S g,
safet aeEEr @ 1 & gw -
R &g #aay & faw aer
ag gET | WeT AR I s
§ WA ¥ i §, i EwR W
AGEET I AT W § )
FEFTH AT A g I AT
wfaF TS A TS A aa §
THAITICCF 9F AT T ATCA )

oA AERT A WA ¥ oz
wr a1 5 g AR SEER-
T AFEFa ) @I Fgam
wE @ W@ T AWEd g )
AT &ae |1 FUE §90 59 § o0 @
§, FEEEt T Y9 A 5E gdS1 S r
@l ¢ 9 5w aws § 98 IR
A i ¥ SR S
s g, oo fammAdawrd g
wh g @t FHAFHT -0 Ay
FAT TOX HT A€ FAT 1 AT FE
g FT T7 ¢ 0T FTORE g
A A FW AWM | THTHd
@ 7o WA T g, WE< At aTw
1 @ ¥ T3T R AR TG @Y
qHT |

1 ga # famiaarie §rm, 9a%r W
WIS e T|Ar 9t d | o o
USEEa T 39 &4 § qEErT
g ¥ 1 AR e w3W ¥ Qudw
g fo & Lo S|l AW Far
gra,qeaaiaa @ & 1 g
of faEdaeie R Som @)
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TIIHT TET ISATIEAT | H8 HS
FAMCHAT WG AT S FEAF g
TET 1 ATIEH[ FH A= dg & 99
6T, WwAAT gl | w9 ag faw
9 EHAAE & | MEAF A
gt T1fed % afz e s
fear smomr wATS F sgrore # Sarer
TR fEaT AT S N diw e
T WMFMA AT g0 &, § I
2t a1 fergead ¥ B12-8E it
o g@ swmT T 43 gu & §R o 48-
2 aarfegt 1 g Wi GOEHT
T OE AT 3 adwR Anmfal ¥
qg-Arq AP E AGT | W F
FFEREI T AT WM FT IA FIN
F1 AN 27 ¥ fQ oF FRORYT  FY
TqUAAT FIAT 9T ATCA, W FETA
FEAILTT IATAY TG i AR
A% fesita Tt arat @, fom acg #7
fesiter @1t 2,  dqT-d4T IaFT 4TS
o AFST § 1 I ETH FTHG AAA-
#e # &, gt fawmm A A
AOFT FHHTBT I MG | 7
g7 gifma § | 39 % dm TR AAw-
HromrT ot fRar wt Iast favare
#F  * FfEar Qg g
3t afefeafs 2w #fet Wt g
T I AE g AT wfgd faw #
OTET I AT FIORIA  TF gER
# faars g, wRwT afuw F
NTE 1 (HgEHIIEAE
Y FWNE  AEF G w@iEg
wrh f‘m COEC T

T T FW A AR GALITT ST
AT T/ T A FT TG BIACTE AFATE

WE a% ® AfeT w1 Ty g,
A T AT A 9gT FgAT 9T W I
# FEF 1 T GAT AV TR TE gy AT
fr d R 7 o Ofewr & a9 ¥
1578 (Ai) LSD—§
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I Wuatmarm @

FIE F 0 97 B TW IE AT AT T
s smeifFmwaww
AR ¥t g A f @ag #1
& FATET AT GHAT § | W OF d=
e ¥ FWPAT & | OF qE i faer A
I CHURE T &7 Towa 4 T
T TavT g9 9T W Iad ;s H
wee #7 far mar | | R # ara
faet=T guIX Sl @gw & 919 W
M W wT Rl FwmIRE
w&w q qAr o afE faw F qEw
T FT AHt 8 |

W # S g § w7 &, Jewr
T IMARATE | IR AT A
¥gH il § 1 oF At A fr A
7=9 g1, 0 g o1 a9 &1 s g Wk
ol w8l A & T FT % & |
R % fr @ w0T Wk ¥ 7B @
ZAT, SAET EET AR WIT T |
g & fF mregat gstaT FIEEl
3T #1 4 F T AW T | 9 a0
o1 gae T & UEr aE IEwW
T F{ f5 0% aF a1 ag FER
ft o qEd aTs § WA i g
AT AT § HET A7 WIEAT ¥ AT
31 4 & A19 "9 ag W fE ag
FERYA T8 37 ¥ I9 | AN
st T A S a1 AT WY
oroF fa=s g smeft Wik IaR |y
AT Y HAT THTT EY AT IART FHEAT
1 o W gA 0 9§ ATCAT |
AN G T o ater
MR & AT I FH FIAT FRT H=6T
0T | AT B 7 R g 3
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[=r ag]

7 % frey 3, TR W e 71 e
T FT 4 TIERAA FTH 40T al
A FET |

Shri S. §. More (Poona): Sir, I
have got my own misgivings about
the success of the Bill, because the
success of the Bill depends on the
procurement of foodgrains, In clause
13, the functions of the Corporation
have been enumerated. But there
cannot be sufficient production and
procurement wunless remunerative
prices are given to the peasants. When
I spoke in the last debate on the
Food and Agriculture Ministry’s de-
mands, I had tried to hammer this
point. The Foodgraing Enquiry Com-
mittee was apopinted for thig very

_ purpose and they have recommended
that Government should collect the
data about production, about the cost
of living of the peasants and then fix
remunerative prices to be given to
the peasants. But unfortunately our
apprehensions are that this organisa-
tion will be completely bureaucrati-
sed. Most of the men of the bure-
aucracy happen to be coming from
the urban classes and it is difficult
to assume that they will have the
interests of the peasants at their
heart. They will try to satisfy the
consumer by making the producer
offer a subsidy to the consumer.

Therefore, my submission is, if the
hon. Minister is serious in seeing that
the Bill should be a successful mea-
sure, I would earnestly request that
in this clause 13, where it has been
stated: “promote by such means as
it thinks fit the production of food-
grains and other foodstuffs”, he should
be more specificc I had given an
amendment—amendment No. 32—sta-
ting the various stages by which re-
munerative prices should be fixeq or
the peasants should be kept satisfled
that they will get a remunerative
price so that they will have an incen-
tive to produce more. Unless they
produce more how can we take up
the question of distribution or trans-
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fer. My submission, therefore, is that
the Minister ghould give deliberate
thought to this matter and come to
the conclusion that peasants form the
king pin of this whole scheme and
unless they are thoroughly satisfied
that they will be given proper incen-
tives to produce more the scheme is
bound to be a still-born child.

st frmfa et (Fow)
I WEET W qgA § FTQIEA
AT AT &7 @ § I8 @ ¥
far o foar afufa @ gow 9 a=
w€ g a1 a1 39 A7 sfgwc fogr o,
ar fex w1 @ GAmE A aA T
ST W TT TEW ¥ cEewEw A e
I oY qUER g, I F o afewr
i, I UL aF | W ag T A
T sive Aoz § 3T qutae A@ g
&t o v £ fF ag W Frae J@r
2 @& | AE fRaa & 359 S
g1 dffa I FHEIE g F WU ag
T s & fr 3R sfafmfza a
qEEE Y | W Tefaar gt § S
N g F ey v fafaex
AR F AT IAF FHATAON FT AT
ofe oetfeiz £t a7t @Tr g
=1fed 1 e & faed @ AEWT S T
HF qTEA T A1 WY FT T@r q@m
frfemawE & ara FmEAT §1 a8
FTOREA wfeT wOE fEwdde °
Haqraen €, s fag a3 1w
qatAer AE A1, HI9H A1 FAL A40F
T OFT W@ AGT T FTERAT ¥
LA 1 S S B o
% fr fge 2 ¥ agr ¥ faiedt aw
# YT ¥ wwraT TEATW e §
s Arhe fFa mr | 3R enfa
# 9T g Teww W, Sfew a
e o o & w1 R A
T T% WTOEt AL ALY wHT | FEY
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89 & AT ae s Al o
fr slg @ ¥ WX § wg &% a0
¥ T 7 fF gaeht W qE qwm
H o & W= wrn wafeat gé o
T ATIE I IEEr FE PO W
wRre ¥ wraEr 9 e § agh 9T dger
e § Iwd g oavr ¥ fadr
s AR ¥ &% ¥ g
At I fFefegae & 7 o i Fefigae
FT RV X 7Y A I Fgy ww i ow
100 Fifaar oF & a9 & AT a7 aw
feforat &« o7 #1 wrew & 5 100
aifar owew & faeeft wfiww & o
wafad wg faar fs 97 a5 100 miegi
T fadft aw o g7 wrer T T/
& o ¥ ot agt wgard qz o §
T MereT § At T ag ¥ gur
A FEX FT AA9T T § fF 39 T
tefafrdem & a9 &1 @ o
FIIRAT & gra § &Y | 39 J2 /e
ifgd fr frm 0% & @ FTERTW
1 arar 9 fomd e ag wefeae
T FT AT AT 9T F O AH |

W aw § g owww g fe
FTERET A ot g2 @10 & ¥ ag ww
¥ w9 gaTafed 1 o few T A
AT T AT 9 797 2 37T 2, &7 o
2 %W § IuY FW A & © WEA aw
I FEA AW qF OF @7 W g2 AEf
AT AfEW | FaF 1€ W T qg WO
FT 491 QU A FT S a9 W9 38 fifww
¥ far dete M e A< AR £
ag 1 99N ¥ w9 wrfum @
o | e W o § ot fewte gy
a8 1 sfowg ¥ sarer 7@ gr =ifgg
T ATT 100 FUL To FT FIH F4F
g W1 == X A9 ¥ A W ww
R 1 F0F w0 e I A T7 W FIE
THAT AT A1fET | gwfAw 1A 2 @Y
¥ s et a 0% ¥ groad
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g =1fee | AE &t a8 WY oF AwEi
FT FTWINA &9 JEAm H{IT AT W
TETEY EIY aE FHIL AW & fawg oA |

ot fpfer fast <@ faw & &3
{fewr & ot guie gu & 97 971 § e
FAT § AT Het 7gid ¥ OF g aq
FgA1 =gt g fw et w1 @feafes
Iifer medw e wifer wife
fFam #1 aga @ I @OLA IFA
& 3ITWT WY TN KT 9FTAT 9TAT &
q IFr gt 9 e fovar @A
g

g AW AR A FEA! § g
NIEgaT A F9qAX FY qTFA ¢
at Y T gEE Ay §, el § s
& 37 7 Fogwe FY §Y frsifaaea @
igmAmaR A A A
o ford 7t &, 3 ¥ qaet T A6 2,
IAH TH TEas Ag0 § 1 gafed AdqT
ot feam &, & 399 FgA oWegaT E
f& sogwy ot & T WEFEC FT &
AT | GATT AT aF T LA AT AGY
21 3m 1 oA @ S AfEy

T4 I A qq wA ¢ W T
2 5 o= g F9 I9FT E0F & gawny
Fiqfs ag & 09 & | IwE Q@
fgama WY TaT @ | Sdt A ag @
1 qATRr g1 ag fFami &1 W &
faa &< foar o § @ fe gudt S
q< | TiwET ST 4g & 6w 9 '
g 7g $TE %) ¥ ;ifw e oA a8
T A1 F "EgeM & 9IW AT AR
a9 IAFT FIE AA AGE FAT |

ot amare fog : ITTEmE WEEW,
& wdt AgiEw F1 9 AT AT ATEAT
FIwR IR YT OF AT A A At §
aryp fr sofeea &1 ofest ot
g | WY gAIL ATH FfeorEd AE Fl
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[ 7o fag)

w1 fx oo aa $57 § Y frwi
F a1 Ffoedy $7 @ awar 3

98N A gHa ag & fF ga faw &

15 Qe yifaww oreT AT =1y fF
frmmit & ween forg W 9 forar amar
ZINH A AT H 270 ¥ AR A A
% frEel & I awr G Ay ¢
st Tl s 4wy § 1 Feant ¥
STAE 15 F0 §T QLIAT 4T 97 /I a8
40 TO T -aTaT H Far o W
W IH gATT F FAT W Ay §
Ty framl &1 gwgE ger w
HeT wgew &1 gw faeEm

gadr a9 a8 & fF o= fa=r # w1
g gifasm 7t & 5 a8 fawr s
T AR AT | TG gH OF GAL F AR
T AR &, THI 370 F1 2T FL AT
39 OF FF FT AWM F AGET AR_A &,
FHT & TS FT TEAT AR §, a9 Tg
w1 g 59 #1 et 9w A A
fFar s

draa gam gg § & a7 a1 947
grafan FRARYE 1 75 § T o
T a1 ffT T FRORTE # AIE
& faeeft § @A o7y | AHT FRIREE
amA fafarer aga & #mg
*IT | T ¥ 7 grm f a1 ot 2faem
gTHT F4 a1 foT 9 T w4 A
AT F AL TGS A w4
T AT § SWi &1 AW @IT gr
e | gafad ar @ Fa7 gefar
FILAIAA F1 AT HHTH & 949 a1 FT
FrTReE &1 faedt ®@

vt gar g & fr gast & frarfean
WISd gETAT A | HETHATX WA ¥ AT
ag qa= g1 Tl 51 ¢ fF F17 oy
Faafa & W & I¥= ¢ | gEfay
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w ferenfafrdew # fasgw g
famr s

wi=dt & ag & fF w5 9= A
g w< faar o | wae #Y 3@ T AT
ot 71 2@ %, e fF fawr & forar gon
2, 3T X Fram afaen @ §, wEow
FATR, AL AT 24T & | Tl framt
FT W& F I FT FA f2qT Iy )
FT FT F FA F71 A gEAe o favfa
fasr &1 g1 78 a1 fire o, afes T
TH AT T TEC qIA AT ATH

oF A1 gETa A ag @ f framy
FT FE TAGRT T/ AR FTOROA &
4T 1 S Ahrdar wd F, o7 AW &
fay ua fa7 wgem &0 & S Ak
T T L

Trofet g g & fs oa gw
BT F AT FgaT a7 FL&, AT
AT AT G FgAT T2 FT & | ATE-
AT T FATY ATFX G &1 AR § 1
38 FATL [TeAT HIe guILT FHIA 9%
A T WET AZUAT & | TAR! qG0
¥ ger at gfeaT gw 7 feT AE-
LT FT /AT F47 AF a7 forav o
T & U § AIEF ASgEA qEF |
oF qiw § gudy die dar gt &
WAL AT ATHET FT AT FG A CE
g ¥ @ o0 Fw @ T @ wAA A
A1 WY B I Hfew ¥ A A 6
g | gafad WUsr wE aroRieT ®¢
T g & afgw o

=t fara avovaw ¢ FuTsR & woAt
™ S 1 Auges & g e
W qEAT g ifgg 1 W HA w1
o wgwe fvgad 1 A1 g fafwex
i fad ar amw ¢ 9§ ¥
I g fr gT 1 mER &, SEW
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ar< fean fa &Y mEy e F9v o @
2, W gan faw aron # 4 fa &
oo g 48 & % e drey ar At
IET T FL FE AZHT IA@T & av
TEHI WU HEEL AT g qwed
& | TreEgE ¥ OF 99 9159 & ) agi 4%
7T & f s gen ot wae & A
AT & @ ! TEx § i feraT AT
¥ A 1 g gw WY & | quieg
I AR & gy g 5 owa w+ v
®Y wagz Far afeg

AT 1o 4% & {5 i1 it o fesit
# 22 79q 79 ¥ @ € ag i &
40 ¥9C A fa® @1 & | w9 =T B/
qIHe FT 2 a1 Ag fewwa 7 g1 )

HUHRT QF TRE fEFE w7 T
w1few it o w9 ¥ O FWA aF
FAE T | AU AT IF AdT H 16
FIC AT FOES & aY I& ST ¥ ST
20 ¥IT 99 % A AT q& a9 |
Uy ATl wR A g | afEd TeE
ot f w3 Iifge | @i grae
FRET 1 T RISTLA G, §H FHIGT
A wrawr & 1 AT g ag & fv
gaTdr < fawit & &t g e fe
faereft 2 o= i gure 3w ¥ €7 AT
frent firery & 1 9IFTX T 9EAT G
W FI G, FILT AL TFH AT 2,
I qTETC KT FAeueTdr & | T AT
foreirardr a9E, g9 99% 19§ | FIT
| HgHa gl .91 I9 afvdl FT qeF
¥ § fagir guwt 399 feam ok
TaHe FT AR B T 1 F 5 fafaex
X 99 91T FT AG qAT § A IFIA
wET F FE 47 | g9 I 919 §, g
wgy & f e o @, feew was
A § | W FTEIRIA HT TG AT
& arfd WY TaT FT qETE F G |
WY Q0 AfFFI & | THE WTHT HAT
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R W W & WAT AU WT A
ZIWAT FT AHEAT F7 qH |

gq weEl & Ay F IHwr wwgA
FET E

Shri S. M, Banerjee: Mr. Deputy-
Speaker, Sir, I rise to support this
Bill and I am sure that the hon. Mi-
nister has the courage and conviction
to see that this Corporation functions
efficiently. To me it looks a sort of
compromise between those who want-
ed complete State trading in food-
graing and those who advocated free
trade in the country. However, since
this Government could not arrive at
a unanimous decision on complete
State trading in foodgrains, I am
happy that we have taken at least a
step towards State trading. There
wil] be many difficulties in the way,
1 know, because a section of the peo-
pPle of this country never wanted this
Corporation to be formed. If they
have a good machinery, free from
corruption and the red tapes of
bureaucracy, I am sure the peasants
will be happy. The benefits of com-
petition between the private sector
and this Corporation will go
to the consumer. After all why do
we want competition? We never want
cut-throat competition. We are hav-
ing a mixed economy, It is the wish
of the ruling party that the country
should not move towards absolute
socialism; they want a mixed econo-
my and not a socialist economy. Since
it has been accepted a5 a creed by
the ruling party, I must support the
establishment of this Corporation.

Then I would like to refer to a
matter which Shri Bade also raised.
Generally I am happy that action is
being taken against the efTing mill
owners. We are happy to know that
some flour mill owners and rice milt
owners have been arrested in Cal-
cutta and Kanpur. But I was sur-
prised to fing from a note which has
been circulateq to almost all Mem-
bers of Parliament that one Shri
R. P. Aggarwal of the Luxmi Flour
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Mills, Calcutta has been arrested. And
what is the charge? His house was
searched on the 13th September...

Shri C. Subramaniam: Sir, could
we go into individual matters during
the third reading of the Bill? This
incident hag nothing to do with the
Bill.

Mr. Deputy-Speaker: Yes, since
we are in the third reading he can
only refer to general points.

Shri C., Subramaniam: I am sorry,
the hon. Member who professes to be
Communist-minded is pleading for a
blackmarketeer.

Shri § M. Banerjee: I am not. I am
after the West Bengal Government.
My charge is that the West Bengal
Government is in the wrong.

Mr. Deputy-Speaker: We are not
concerned with individual cases or
the West Bengal] Government. We
are concerned o with the Food
Corporations Bill

Shri S. M, Banerjee: 1 want the
guilty people to be punished. If the
West Bengal Government is doing
export of certain goods, it should be
stopped. The hon, Minister ghould
tell the West Bengal Government if
you export wheat products outside
West Bengal, your quota will be can-
celled. That is my only request. I
want the hon. Minister to find out if
the West Bengal Government ig in
the wrong. If it is in the wrong,
it should be punished along with other
hoardere, That is my submission. I
do not for a moment support wrong-
doers. 1 wish the Minister should
have all the powers to punish those
people who are trying to sabotage our
food policy.

it ST el o Sgrere S,
# ¥aw g o wfef a0 & a=w
# AT wrgaT § 1 TRET gErA A A7 &
f& vl g0 @ JHET ¥ w9
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FL A W FFTT ¥ 9 qfq I97 @Y
g AT gE @ IWE T I WY
Ffearsai ¥ war 330 | & wrEar §
& ag 2w &1 1 Ffsarat @ A

G

W A, du1 fF @ 54 ¥ g
FET & WK Fa1 fF g 3 ot o9 g
TT T HT T &, TE FT HUEAT TH 9T
FEA qgT ST & | AU WLy & fF
FET @rarfa® afg & ArE| 1 arardt
¥ #rx firey 2 1w ar fegr war @Y
AW FY AW M | AT W A
@ 9w & gfufray mfz & o
¥ A7 i #1 qe7 w40 a1 3w A
wfeare § war Ht 1 e F fag
T 1T WHEEHT AR A9 FT GTE FTET
T Y A a1 S Faw I A 7Y,
affr awwe & fagaoy w1 ofworm
7z & fF 712 s oft arome ¥ e
grat & | gEt g Y feafy e gewre
AT FAF & faw qemEr o O 3w
TR F Hg § T9T AT MY FE
A g A & famg & faafa @
gl a=1 7 | gAfEg AT gEE
fr wmarfas &9 & st w1 7 @y
fear g 1 WX 9 w7 @ Ww v
formm ®Y qur a7 faer w3 | O figfiy
¥ qeaTe F1 2w A1 9 wfgw Fgay
¥ adf atgar aifgn

zat & faaw &7 & &g w4 9
TF ZGTAT FTAT AT § | 7Y §5
27 @& 97 % I qer v a1
faew & adAT ¥ fra frg o &1
fraar frgar amme gt ffar mar
ar 9o faar mur fs g asg AT @w
TR F R A § § ey gaa 7wy
¥ wfas sm foar m, o an,
4z, W Wi TRq IIE; A FreT
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ware far mar a1 38 wfuw @@E
Fear mar, Iw) wEaty wier faur
AR AT F gEL T A & IO AR,
wgTIreg, afr=sdt Faver mfs 1 9 Frey
naTe fear mar ar 77 A 7 78 faar
g7 1 AT faw Y ara qw @y
7 dr+1 st F g fadaer w4 A<t
Tt wa fF g w7 e w4
et freme st o, w3
@r o of=wy e & 9 o
FIF @, IART I HATH ALY e waw o
TAF A1 gg WewTE ¥4t fwar mar ?
1T Al F w9 ¥ fdt fadiw Tt
#1 gfaar |1 H am*r F qra v
sqagre FTA Ifaa A@F &

Fa<r 1 & 551 av g § ag fadeq
3T =g g F @ #TeRem &
&z wrfhe waTe H awrar T g | AT
#té fgrgeamta  geg Har @Y & 1 A1
qgeT AifRe agh a9 W@ 8 | TW FIr
AT 39 # 1g 9g ag 991 ¢ fH g A
s vwgam ¢ 5
FTHIE 797 39 faoie ox foe & w19
T Tw F F+47 T T T g2 WE
# FAR |

gt w frae &

Mr, Deputg-asltuker: Now the hon.
st gasiaTe are - # oge Qfer
a3 ot 7@ @ q@ @ fagr g
T g% T I § I & fEx qama
o1 @ & W AR difsg

QTN WEYAW © WT TG G |

8hrl C. Subramaniam: Mr. Deputy-
Speaker, Sir, I am glad, at all stages
of the consulmﬁon of the Bill the
farmer was kept in the forefront.
That ig the real atmosphere which is
necessary to give an incentive and
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inducement to the farmer to produce
more and more. I had categorically
stated, not only during the conside-
ration of the Bill but during the food
debate alsp that the basic policy of
the Government is to give a remune-
rative and incentive price to the pro-
ducer so that he would have the eco-
nomic gtrength to invest in land and
produce more,

Shri S, S, More: You have not
stated this objective in the State-
ment of Objects and Reasons,

Shri C, Subramaniam: I will come
to that. So, that policy has to be im-
plemented. The fixation of the remu-
nerative and incentive price is not
left to be done by the Food Corpo-
ration. Bt has to be done by Govern-
ment on the recommendation of an
Agricultural Prices Commission which
is to be appointed. We have to take
that responsibility. Therefore, when
we say in this Bill that the Food Cor-
poration should purchase at the mi-
nimum price to be declared from time
to time, this minimum price is not a
depressed price, is not a price which
would exploit the farmer. On the
other hand, the minimum price is a
remunerative price, an incentive
price, That is what is meant by the
minimum price.

If he gets a little more than that,
it is quite a different thing. But this
minimum price itself would be a re-
munerative and incentive price and
it will be on that basis that this mi-
nimum price will be fixed. I want to
make that quite clear.

Shri D. 8. Patil: For the next sea-
son?

Shri C. Subramaniam: When the
Agricultural  Prices Commission
makes the recommendations. What
we have done for the purpose of the
coming season is, because we did not
have time for t.he appointment of an
agricultural prices commission and for
the commission to go into all the de-
tails for the purpose of fixing the
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price, that this was fixed in an ad
hoc manner. Even this fixation, I
have absolutely no doubt in my mind,
if we take into account what the far-
mer was really getting soon after the
harvest, is much more than what he
was getting soon after the harvest.
We always think in terms of what the
trader is making first by exploiting
the farmer by purchasing it at 3 low
price and then selling it at a higher
price during the lean months. That is
what we are always taking into ac-
count.

What we have provided now is—
and that is the policy which has been
announced—that even though there
will be greater production, the price
will not be allowed to fal] down. Shri
Prakash Vir Shastri was suggesting
that now that we have got a good
crop, good production, why not we
leave it to market conditions to ope-
rate so that the prices may come
down. This is, unfortunately, what
had happened. When the farmer pro-
duced a little more than what is ne-
cessary, prices fell down and he had
to incur losses. Now the farmer has
got to be assured that whatever quan-
tities he produces, ang the greater
the production, he will be able to
make greater profits because this
minimym price, the remunerative
and incentive price, will be assured
to him and market conditions will
not be allowed to operate in such a
way that when it is greater produec-
tion, for him it is always lessor price.
That has been the history. That will
not be allowed to repeat itself. There-
fore, with this assurance, the farmer
can undertake agricultural operations
in such a way that he will be able
to produce more and more.

I want to make it quite clear that
today the basic policy of the Govern-
ment is to provide this remunerative
and incentive price and al] steps will
be taken for the purpode of making
this calculation in the correct techni-
cal and scientific way so that all the
hon. Members will be satisfied. At
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the same time, we have got a duty to
the consumers also. It is not as it,
once the farmer is assured of hig re-
munerative and incentive price, mar-
ket conditions can operate in any
way they like ang create conditions
in which the consumers, particularly
the poorer sections of the commu-
nity, will have to suffer. That is why
with reference to the price that we
have fixed for the farmer we want to
have a maximum price for the con-
sumer. It is within this price pattern
that this Corporation has got to func-
tion. It will be the responsibility of
this Food Corporation not only to
function within this price pattern but
also to see that trade does not ex-
ploit any condition anywhere, So, the
Food Corporation comeg into the pic-
ture wherever there are circumstan-
ces prevailing where the trade is li-
kely to exploit the consumer or the
producer. The Food Corporation will
have to be there to protect the pro-
ducer as well as the consumer. These
are the twin responsibilities which
the Corporation will have to dis-
charge with reference to purchase
and sale.

In addition to that it hag been pro-
vided here. not merely purchase and
sale, but also to see that they under-
take developmental activities consis-
tent with the functioning of this
Corporation so that t may be able
to provide facilities for the farmers
to produce more. What that could be
will have to be considered. Schemes
will have to be drawn up for that pur-
pose. It might be supply of fertili-
sers or it might be plant protection
schemes which could be put into ope-
ration or the supply of good seeds or
supply of credit for the purpose of
getting any of these materia] inputs.
But what it should be will have to
be considered by the Corporation
and then it will have to draw up
schemes for the purpose of Thelping
the farmer.

Therefore, I can give this assurance,
particularly to Shri Bibhuti Mishra,
that this Corporation will function as
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a real friend, a rea] safeguard of the
interests of the farmer more than
anybody else. I give this assurance
as g farmer myself, apart from any-
thing else.

Shri Sonavane (Pandharpur):
Other Members are also interested in
it and not only Shri Bibhuti Mishra.

Shri C. Subramaniam: I am grate-
ful to all the other hon. Members
who pressed for the kisan and for
creating this new atmosphere, not
only in the House but also in the
country, that the farmer will have
to get g remumerative and incentive
price. He should be given induce-
ments for producing more. An atmos-
phere should be created for increased
production in the agricultural sector.
That is going to be my basic policy
as long as I continue to be the Food
and Agriculture Minister. I can give
that assurance.

Another point which was made was
as to what we could do with Rs. 100
crores; we should have more. This
Rs. 100 crores is equity -capital. In
addition to that, provision has been
made here for the purpose of bor-
rowing by pledging the goods or on
the guarantee of Government for the
purpose of trading operations. Cer-
tainly, no trading corporation can
function on the basis of equity capi-
tal alone, For the purpose of work-
ing capital it will have to depend
upon borrowings from the various
banks. That is also necessary be-
cause then they will have to pay
interest to the working capital and
the efficiency also will have to be
judged on the basis as to how they
are able to compete with the private
trade who also have to pay interest.
Therefore it is not a question of fune-
tioning with equity capital alone. We
are going to do the entire opera-
tions.

Then, I am sorry, the hon. Mem-
ber, Shri Prakash Vir Shastri,
brought in a charge that I have been
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partial to the southern States. Ag a
matter of fact, wherever there has
been distress, I have tried my best
to see that sufficient quantities do
move there. There is a difference
particularly in regard to wheat. The
requirements of the States in the
north, or the major protion of it, is
in the form of wheat. Therefore what
I have got to deliver to Uttar Pra-
desh is more than 1 lakh tonnes per
mensem, In the same way, I have to
give 85 lakh tonnes to West Bengal.
So, if we take the requirements of
the wheat-consuming States, they
are of the order of 100,000 tonnes,
105,000 tonnes, 115000 tonnes. When
the ships do not arrive and when
there are any difficulties, naturally,
it has not been possible to stick to
this figure. There have been some
shortfalls, But as far as non-wheat
consuming areas, the southern States,
are concerned, their requirements
are always 5.000 tonnes or 10,000 ton-
nes except during this crisis in Kerala
where we had to step it up considera-
bly and where we had to give six
ounces of rice and six ounces of
wheat stock arriving during the
be given. In the same way, when
the crisis came and no rice was avai-
lable at all and since we had some
wheat stock ariving during the
months of November and December,
we had to substitute wheat for rice
and give certain extra quantities.
Therefore, if the hon. Member thinks
that I have taken a partial attilude
because I come from the south,
from Madras, he has not understood
me and, I hope, he will revise his
opinion with regard to this, as far as
I am concerned. I can give this as-
surance quite solemnly and sincerely
that I function as an all-India Food
Minister and not as the Food Minister
of Madras or of Kerala or of any other
State. I can give that assurance to
Shri Prakash Vir Shastri also. I will

be much more fair-minded, as the
hon, Member expects.
Shri S. S. More: What ‘was the

demand from Maharashtra and what
did you supply?
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Shri C. Subramaniam: This is real-
ly the problem and I can give this
assurance.

As far as this Bill is concerned,
the House discharges it; responsibi-
lity by passing it but passes on that
responsibility to me to see that the
Food Corporation functions sucess-
fully and fulfills the objectives for
fully and fulle ifisthe objectives for
which this is being constituted. To
the extent possible and to the extent
of my ability I shall try to see that
not only this Corporation comes into
existence but also functions success-
fully and fulfills the objectives for
which this is now being brought into
existence.

st AT (FAT ) TITEA,
giEg, ¥ g ag ¢ fF A S &
#97 ¥ 7 A1 Fqee @1 war 5 T 2w Y
AT #1 faq Az §, IAF WA
#=dt gdta g ¥ 1 afEr § awear
g ¥ samardt gy o1 F3ar § W AR
Fw fare amr & o 9% Fw 3@
97 §8 2T U3AT § Wfew w3 oo #1
ag " = fom @d ammE
Agg M AT FH fF ogH A oww F
HAGTAL H HATT A FY AT F@T B
FHT TE F HF HOAT 4T E T

IR WERE WG a1
FAmATE P AT AT T R E

Y TRTATR o § wrw Ad
T R E) T FT @UE 1 A A Frdee
I Fa o Ay ¥ Wt § oW
farre oo F@T 9T W Ig &=
sgrore e St dag FOT WY ag
gram 979 q%E g 9@, gua g
ST AT IFET IFRNTT "9 7 A
qT BIET &, AT 9C ST A7 7/ &1
gy @ift F1 sfeT Soeafue few, 9T
2, Fan sttt o Ee e
smnf at e & foedr ag aif <@t ?
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Prevention of Food 175.8
Adulteration (Amendment) Bill

) Mr. Deputy Speaker: The question
is:
“That the Bill, as amended, be
passed”.

The motion was adopted.

The Bill, as amended, was passed.
s UhTATAR . IveRE e,
A IV F IET wTAT AR
Mr. Deputy-Speaker: That does not
arise. I have disallowed the question.
ot qo fo WAl (wgrrmg) -
AT a1 99 Hat wEew @ faw

FT QeHz T, 09 T80 9 T 9
CC

15.31 hrs,

PREVENTION OF FOOD ADULTE-
RATION (AMENDMENT) BILL,

Mr. Deputy-Speaker: We now take
up the consideration of the Preven-

tion of Food Adulteration (Amend-
ment) Bill,
Shri §. 8. More (Poona): Are wa=

expected to send” you chits or sha l
we try to catch your eye?

Mr. Deputy-Speaker: You have to
catch the eye pf the Chair,

The Deputy Minister in the Minis-
try of Health (Shri P. 8§, Naskar :
Sir, I beg to move:

“That the Bill further to amend
the Prevention of Food Adultera-
tion Act, 1954, as reported by
the Joint Committee, be taken
into consideration.”

The Bill came before the House
earlier this year and there was a
discussion before it went to the Joint
Select Committee. The Joint Select
Committee looked into the Bill and
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they Tecommended certain amend-
ments. I do not want to make any
speech on this, as every hon, Member
knows, what a problem teday is in
the country about the adulteration of
food. The original [Bill came into
operation sometimes in June, 1955—
and there were certain lacunae left in
the original Bill. That i§ why an
amending Bill was brought forward
before this House. I have an amend-
ment to move which I shall do at the
proper time. I move that the Bill as
recommended by Joint Select Com-
mittee be taken into consideration.

Mr. Deputy-Speaker:
moved:

“That the Bil] further to amend
the Prevention of Food Adultera-
tion Act, 1954, as reported by the
Joint Committee, be taken into
consideration.”

Shri Chandrabhan Singh,

Shri Chandrabhan Singh (Bilas-
pur): Mr, Deputy-Speaker, Sir,. ...

Motion

Shrimati Renuka Ray (Malda):
What about the amendments?

Mr, Deputy-Speaker: This is a
motion for consideration of the Bill.
After the consideration motion is
over, amendments will be taken.

15.33 hrs.
[SHR1I SoNAVANE in the Chair]

st wwEER e (faeee)
7z fawr fea 42 w7
Mr. Chairman: 5 hours have been
allotted to the Bill.

Shri Narendra Singh  Mahida
(Anand): As a Member of the lead-
ing Opposition Party, I should have
been called first,

Mr, Chairman: Now, as the hon.
Member, Shri Chandrabhan Singh,
has been called, I will call him next.

Shri P. R, Patel (Patan): Is it the
privilege of the Opposition Party to
speak first ufider the Constitution?
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Mr. Chairman; It is generally the
convention.

st gemieTw wmwa (Aieg) K
UF FA(AHHIA ATgal § | A9 FHHT
AT FT GETET FY FT—FAT EW
FY FUAT ATH 2T & AT AT FY A F
T &7

Mr, Chairman: The Deput]r-Speakel;
hag ruled that hon. Members have to
catch the eye of the Chair,

Shri Mohan Swarup (Pilibhit): I
have given my name on behalf of the
S.5P.

Mr. Chairman: The hon. Member
may wait for hig chance,

Shri Chandrabhan Singh: Mr.
Deputy-Speaker, Sir, the best method
of judging the quality of food is to
compare the averages in weight ob-
tained in various countries. From
that standard, an average standard
American who weighs 70 Kgm. in-
cludes among other things, 30 Kgm, of
mussle, 10 kem, of fat, 10 Kgm. of
skeleton and 5.4 Kgm_ of blood. The
corresponding valueg of an average
Indian adult is significantly lower to
the limit of two-thirds or half or 30
to 40 per cent lower to that of an
American. It is a great pity that so
far we have not been able to define
exactly this average. Efforts are
now being made by the Health Phy-
sics division of Trombay establishment
to come to a conclusion. This aver-
age when finalised will show differ-
ences between particular regions in
the country.

If we analyse the causes of the low
standaxd in this country, there are
two important things which come to
my mind. Firstly, it is the shortage
of food and secondly it is the quality
of food. Today we are primarily
conrgrned with the quality of food
and when we think of the quality of
food, then adulteration of food comes
most prominently in our mind,

Now, food can be deflned as the
article which enters our svstem by

1760
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mouth, nostrils or skin and gives us
energy and sustains our body to func-
tion properly., Looked at from this
angle,( food can be either in gaseous
form or in liquid form or in solid
form. Adulteration or pollution can
deteriorate any of these substances.
It is desirable to view this multi-
facet problem in the following
manner: (1) Eonomico-social manner;
(2) Medico-legal manner and (3)
Ethico-spiritual manner.

Economically, the law of supply and
demand and adjustment of price is a
natural and universally recognised
phenomenon.
protection, taxes and all that will
have some effect but they will always
bring fresh problems which im our
experience is worse than the disease.
It is not that I am against all these
but they must be very judiciously ap-
plied.

If we look to the demand, there is
international shortage of food and
one-third of the world population,
that is, more than 1 billion or more
than 100 crores are hardly getting one
square meal a day. In our own
country—one of the poorest—the pic-
ture is alarming. I have no inten-
tion of developing this point any
further. But this chronic shortage is
the main incentive for unsocial ele-
ments, be they wholesalers, retailers
or even producers, who indulge in
the nefarious game of food adultera-
tion. *

Socially, the most important point
is the explosion of population sur-
passing all records of the last 2000
years—some say it is 2 million
years—the most important problem of
the century and this has get all think-
ing men, even those who are propos-
ing to colonise the Moon or other
planets or others planning residences
on the seabed and are trying to be-
come the denizens of the sea. 1
hope, Sir, that there can be no two
opinions on this which needs fast,
rather very fast, radical measures on
a war footing and it is the biggest
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bottleneck of our shortfall in achiev-
ing planned objectives.

Medically, I say, if you turn your
face everywhere, to cities, towns, vil-
lages and even in this great Parlia-
ment, you will find men and women,
well off individuals, with faces.
muscles, bones and expression, who
are not at all healthy and vigorous
and not giving much credit to the
quality and quantity of food they
consume. In the villages in my Con-
stituency which I often wvisit, ag per
my duty, I find 70 per cent of persons,
men, women and children, suffering
from malnutrition, Axvitaminosis,
Gastro Enteritis, Proteinemia and ex-
pression of weakmess, laziness, dull-
ness and dizziness.

Incidentally, Sir, the other day I
happened to visit the Parliament dis-
pensary situated in a hovel of a place
by the side of the bath-room in the
Central Hall and the scene that I saw
was amusing, to put it very mildly.
About 4 or 5 hon. Members with bare
armg were waiting for the injections
to be given as prescribed by the well-
meaning doctor on the insistence of
the hon. Members. I gently and
humourously tried to argue about the
futility of such injections and I told
them that this was not the correct
thing to do. 1 may tell you that their
condition was entirely due to the bad
habit of their taking an unbalanced
diet. All they needed was a balanc-
ed diet and proper exercise to keep
them trim.

If we analyse food which supplies
ultimate energy for the proper deve-
lopment and maintenance of the body,
as I have already mentioned, it has
three forms, the gaseous form, the .
liquid form and the solid form. In
gases and air, there are the particles
of carbon, petro-chemical by-pro-
ducts, atomic fall-outs, metallic dusts
and other toxic substances. In the
liguid form of foods, that is, water.
milk, juices and other beverages.
there are water mpollutions, milk
adulterations, toxiec minerals like
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fluorides and sub-

stances,

other harmful

When we come to golids, there are
foodgrains, wheat, rice, pulses and
other coarse grains. There it is mix-
ture of stone, earth, filth, chaff, husks
and barks.

Biochemically, we classify food
under five headings:

(i) Corbohydrates  Rice, etc.

(ii) Proteins Wheat, pulses
meat, fish and
poulrry etc.

{iii) Fats Butter, ghee,
edible oils;

(iv) Minerals Iron cobalt, cop-

per, calcium,
phosphorus,
sodium and
potassium, etc.
(v) Vitamins and
Hermones A to M.

In the ultimate analysis, oxygen is
the sole energy-giver and all arti-
cles are converted by the unmatchable
laboratory in the body to be metabo-
lised with  utilisation, restoration,
storage and excretion by various nor-
mal channels.

Coming to calories, I would like
to point out that this oxygen when
burned produces energy and heat and
this is known ag calory. The re-
quirement of an average bedy with
average functions is to the extent of
about 3000 calories per day. When
we think of adulteration, we have to
keep two things in mind. ‘The first
i5 that the calories are altered for a
given quantity as a result of adulte-
ration, and secondly toxic products
are introduced into the food. When
the calories are altered, naturally the
quantity gets modified, and the per-
son will certainly eat less. and that is
a very important point. The calories
consumed by an average person in this
country is to the extent of about 1200
to 1500 calories whereas the required
average is about 3000 calories.

(Amendment) Bill

I shall not waste your time with
the adulterants of various types so in-
geniously devised by unsocial ele-
ments and criminals. This has been
dealt with exhaustively in the report
and discussion of the Joint Commit-
tee, which is already in your hands.
Suffice it to say that the health of
millions of men and Women and
children is badly affected, occasional-
ly leading to fatalities.

The worse type of adulteration is
the introduction of toxic articles, The
toxic materials find their way in the
articles of food and cause devastation
in the health, mental and physical, of
the person concerned. I shall refer
to some of these very briefly.

The test explosion of nuclear devic-
es by the U.S.A, the U.S.S.R., Britain,
France and the latest by China has
electrified the atmosphere in this
country and more so in this House.
The radio-active fall-outs, be they of
plutonium, uranium, strontium,
iodine, cobalt, radium or any other
remains in the stratosphere and take
Years to come down, and then it
settles down in the seabed, in water
and in the ground. Then they enter
the articles of food, be they vegetable
or animal, and are consumed by ig-
norant persons; and once they enter
the body, they cannot be excreted as
they settle in the bone marrow, and
after a certain concentration there
they cause diseases in a tremendous
way. The elimination of this radia-
tion particles entering the body and
causing diseases is terribly difficult
and takes 30 to 40 years.

I am reminded of a very interesting
case of a young Swiss girl who at the
age of 16 was employed in painting
the dials of watches with radio-active
luminous paint in 1916 during the
first World War. This girl was in
the habit of pointing the tip of the
brush towards her teeth while rest-
ing in between. She worked in the
factory for only two years at the
rate of 8 hours a day, Sixteen years
afterwards, in 1932, the incisor teeth
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or the front teeth of this patient be-
came loose and fell off. No one con-
nected this incident with her 16-years
old profession. In 1838 that is, six
years after, she developed cancer of
her left leg tibia<bone. This was
amputated and on examination the
radio-active radium was recovered,
and the mystery wag cleared. Ulti-
mately, the girl died in 1940,

The Roentgen rays were discovered
in 1885 by Mr. Roentegen, a German.
The earlier radiologist being ignorant
of the radiation hazards of these rays
lost limbs and suffered from cancer
of blood and ultimately expired,

s wiwiE™ G (FiET)
gmfa 9g =T, Frw Ag §

Mr Chairman: Let the bell be
rung—

Now, there is quorum. Shri
Chandrabhap Singh may continue his
speech.

Shri Chandrabhan Singh: I was
saying that the earlier radiologist
being ignorant of the radiation
hazards lost limbs and suffered from
cancer of blood and ultimately ex-
pired.

Mr, Chairman: The Whips of the
ruling party may take note that they
should keep quorum in the House,
that the time of the House should not
be wasted in this manner

Shri €. K. Bhattacharyya (Rai-
ganj): But the hon, Member who had

asked for quorum has himself left
the House,
Shri Chandrabhan Singh: The

hazards of radiation are well known
and are common knowledge, and we
take all types of precautions to mini-
mise the risk. This reminds me of
the atom bomb exploded about 20
years back in Hiroshima and Naga-
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saki during the last World War. It
is common knowledge that those who
did not die immediately due to the
heat, blast, velocity, light and radia-
tion have succumbeq after suffering
incalcuable pain, and not only that,
but they have given birth to deform-
ed progeny causing mutations of the
chromosomes. So, the biggest threat
to humanity, if not annihilated, is the
slow poisoning and painful death by
air pollution,

Shri Kashi Ram Gupta (Alwar):
How is the hon, Member connectinz
these things with thig Bill relating to
prevention of food adulteration?

M:;'. Chairman: [ think that he is
developing his point.

Shri Chandrabhanp Singh: I am
sorry for the hon, Member, [ am
trying to develop the point that air
pollution and pollution of food duc
to radio-active fall-out is the biggest
threat to humanity today.

We have had very interesting de-
bate in this House during the last two
days. Many hon. friends of mine
have been pressing the House with
all earnestness to change our policy
of using nuclear device for peaceful
angd industrial purposes and to manu-
facture atom bombs. These friends
have completely forgotten the appeal
of the topmost scientists of the world
for stopping of the test explosions, an
appeal which has been made three or
four times during the last ten years.
I was extremely happy at the well-
reasoned and documented reply of
our Prime Minister, and I hope that
any doubting Thomas will see the
light and the reasons against the
manufacture and explosion of atom
bombs and nuclear devices.

I am sorry to have taken so much
time in giving these details, but I
hope I shall be excused by hon, Mem-
bers. I shall now refer very briefly
to some of the toxic adulterants and
their harmfu] effect on health. First,
1 shall come to mustard oil, The
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common adulterant in mustard oil is
argemone oil. Argemone seeds are
mixed with mustard seeds and oil is
extracted from the mixture, and the
oil so extracted contains the oil of
argemone seeds also which is a very
toxic oil. In Benga] where this mus-
tard oil is used extensively, it used
to lead to epidermic dropsy and to
weakness, swelling of the feet, swel-
ling of the hands and so on, and it
was with the greatest difficulty that
we were gable to find out that this
condition wag due to the mixture of
argemone seed with mustard seed.

The second thing that comes to my
mind is haldi. Haldi is commonly
mixed with or painted with lead
chromate which is a wvery toxic
material. This gives a very good
oolour to the turmeric, but it leads to
lead poisoning and causes weakness
and paralysis of the limbs.

Then, I come to edible oils. The
common adulterant here is mineral
oils, Ang as you know, mineral oils
are very toxic substances, and they
cause paralysis and gastro-enteritis.

Then, I come to certain food arti-
cles and pfeservatives DCP is a
colouring agent which is normally
used, and this contains a phosphorus
compound, and this causes, when con-
sumed in large quantities, poliomyeli-
tls, weakness of limbs and loss of
memory.

A similar colouring agent is used in
¢hillies also. And thiz leads to neuri-
tis and gastro-enteritis.

Then, I come to water pol-
lution. Water pollution takes place
by various methods and thig also
causeg many diseases. The most im-
portant of them that I want to refer
to is fluorosis which causes to bone
disease and which leads to fracture,
and this is caused by the presence of
fluorides in water. Similarly, the
presence of mica in water causes
spure and gastro-enteritis.

In alcohol and soft drinks, they mix
benzene and  petro-chemieal products,
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If these are taken in large quantities,
they cause aplastic anaemiam. Simi-
larly, tincture ginger which is com-
monly used contains methylated
gpirit, and this causes optic atrophy
or blindness of eyes, neuritis and
other diseases. DDT is also another
very poisonous thing. It is used as a
preservative, and it causes acute
death and neurological degeneration.

Now, I come to the legal aspect.
Detection of the crime by itself is
beset with difficulties. Let us remem-
ber that the criminals and the cul-
prits have got the advantage of time
and place and are infinitely more
clever than the detector. We have
also to remember this background that
our staff of informers and inspectors
on whom we have to depend right
from the taking of samples to their
ultimate analysis are liable to collu-
sion, corruption, graft and bribery at
every level. Besides, when the trial
takes place in a court, we have to
keep in mind the legal stalwarts who
although always professing to serve
the cause of justice, are experts in
hair-splitting, and twist, simple
facts to the bewilderment of the pub-
lic, and turn the table gnd make all
attempts at punishment futile.

Judicia] proceedings are notoriously
delayed, and if in the end conviction
takes place, it is a paltry fine which
the criminal pays and gtarts all over
again with redoubtable energy. That
is why we hear proposals and sugges-
tions for exemplary punishment from
shooting down to public flogging and
the promulgation of the law of the
jungle, ‘an eye for an eye’.

Talking about advocates and legal
luminaries, with due respect to you
and other legal members of the House,
I am reminded of a very simple
story, Four persons started a cotton
ginning factory in a big industrial
town, After some time, it was found
that rats were causing great damage
to the cotton stock, and at a board
meeting they decided to employ a cat
to deal with the rats, giving owmer-
ship of one leg to =a partner each.
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The cat deftly set about the job and
there was g marked improvement in
the situation, During one of its
depredations, the cat injured one of
its fore paws. At the board meeting,
it was decided that the owner of that
leg must bear the expenses for the
treatment. ' The cat's paw was
bandageq with vaseline ointment and
gauze and it was kept in a comfort-
able warm room. Accidentally the
cloth used for bandage caught fire
and the cat ran helter skelter and set
fire to the cotton stock which was
reduced to ashes resulting in a total
loss.

The board again met and the three
other partners demanded damages
from the owner of the injured
bandaged leg, This partner refused
to pay the damages and the case
went up to the court for damages.
After the case wag argued brilliantly
by the advocates representing the
three partners, the advocate for the
defending partner said: “My lord,
the facts are not disputed. Our case
is that we carried out our part of the
contract faithfully, When the cloth
caught fire, it was the other three
healthy legs of the cat owned by the
other parties which carrieq the cat
hither and thither and caused all the
damage and

Mr. Chairman: The scope of the
discussion at this stage is covered by
rule 78—it is confined to considera-
tion of the report of the Committee
and the matters referred to in that
report or any alternative suggestions
consistent with the principle of the
BillL This should be borne in mind.

Shri 8. M. Banerjee (Kanpur):
‘When the original discussion took
place, we wanted to say many things;
but we were told that we would be
afforded an opportunity when the Bill
came back from the Joint Committee.
So I would request you to let us do
that.
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Mr. Chairman: The hon. Member
was referring to so many other things.
That is why I reminded him about it

Shri S. N, Chaturvedi (Ferozabad):
We are anxious to hear the end of the
cat story.

Shri Joachim Alva (Kanara): It is
rarely that we have such an authori-
tative speech,

Shri Chandrabhan Singh: I come to
the last part of my observations.
I have mentioned that this problem
can be tackled not only medico-legal-
ly but ethically as well, About the
latter, it will be a bad day if our
Republic became a police gtate and
we depended on informers, backbiters
and legal squabblings for observance
of law and order. The best thing is
to instil the value of ethical standards,
drawing up a code of conduct and
setting an example by giving a lead
in our own day to day activity.

In conclusion, may I say that
adulteration is one facet of g deep-
seated malady? It cannot be solved
or cured by character assassination,
vilification, deflance of law and order
and preaching of violence. May I
appeal to this great body comprising
of wise men of India enjoying
the confidence of the wvast
millions to help in the effort at moral
resurgence, Raising the per capita
income and or providing gll amenities
in a soclal set-up should not be an
end in itself. It is good to bring back
into our life that ethical walue for
which we were so well known. This
is a very important point. With these
few words, I commend the Bill.

Some Hon, Memberg rose—
Mr, Chairman: Shri Mahida. :

Shri 8. M. Banerjee: That is the
difference between a turban and a
cap. He can catch the eye better.

Mr. Chatrman: I hope Shri Baner-
jee did not attribute any motive,

8hri 8, M. Banerjee: No, Sir,
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Shri Narendra Singh Mahida: The
hon. Member who preceded me spoke
about the malady of adulteration pre:
valent in our society, We are thank-
ful for the details he has given.
Adulteration has become today our
wav of life. It is not limited to food-
stuffs only; it is more so in our think-
ing and in politics also. I wish the
Home Minister, Shri Nanda, was pre-
sent here when we could have dis-
cussed adulteration in our way of
life as well,

Dr. M. §. Aney (Nagpur): Could he
illustrate his point about adulteration
in politics?

Shri Narendra Singh Mahida: I am
all for measures to make the Jaw
againct adulteration as strict as pos-
sible. Let me not be misunderstood. I
am for making laws for that purpose
stricter than what they are today,
but my point is that when we are
making laws, we must see that there
must be enough provision for the
small traders, for whom I am speak-
ing, to safeguard their interests. In
trying to make laws, we should not
kill the traders. That is my plea. I
am supporting all measures for stric-
ter enforcement of the law against
adulteration. But in the process, our
small traders who are mainly inter-
ested in milk and milk products, the
Jpetty cottage industrialists, should not
‘be harassed in any way.

This Bill seekg to amend the penal
provisions of the PFA Act of 1954 by
enhancing the minimum sentence to
six months imprisonment for offences
under the Act. In my opinion, the
existing penal provisions are quite
heavy and deterrent enough; it is
entirely due to the inherent defect in
the PFA Act of 1954 and the rules
made thereunder and the very ineffec-
tive manner in which the Act is being
enforced that Government had not
been able to check adulteration of
foodstuffs to an appreciable extent.
We want to co-operate with Govern-
ment in enforcing the Act, It is a
pity that we cannot have any pure
foodstuff in any store, whether run
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by Government or private traders.
This is so whether it is hing or jeera
or haldi. There are ordinary things
about which housewives will join us
in shouting that they are not avail-
able pure from any store.

I have been suggesting in my
constituency and other places that
Government should open stores sel-
ling pure foodstuffss We have just
passed the Food Corporation Bill, It
is very necessary to have a corpora-
tion from which we can buy pure
stuff, Let me say that | do not think
there is any store in Delhi where you
can get even pure ghee.

Bhri Kapur Singh (Ludhiana): Not
even in the Parliament House coun-
ter?

Shri Naremdra Singh Mahida:
very difficult to get pure stuff.

It is

The most objectionable feature of

. the proposed amendment of Sec. 16 is

'r'i

the provision prescribing a minimuvm
sentence of six months imprisonment,
irrespective of the court’s discretion
to award a lesser sentence where they
consider it would adequately meet the
ends of justice on the facts and
circumstances of a given ase, By the
present amendment, we are depriving
the courts of this discretion. Even
for a small offence, they have per-
force to award a sentence of six
months imprisonment. There are cer-
tain trivial offences,

There are rules to display licences
in shops. Recently there were some
casegs in Dehra Dun where shop-
keepers did not display the licences
in their shops. They were fined and
let go. If the present amendment is
passed, these shopkeepers who do not
display these licences in their shops
wil] be sent to jail. So, my objectivn
is that for lesser offences, the small
traders should not be harassed,

In the Select Committee, Dr. Sushila
Nayar had promised that for lesser
offences there would be a fine of
Rs. 5 or Rs. 10, but T do not see any
such gmendment in the Select Com-
mittee Report,
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Even in the municipalities of
warious towns in our country there
are rules to send a man to jail for
adulteration, in addition to fine I
have seen that in Baroda daily per-
sons are arrested for adulteration and
are freed, they are not sentenced. So,
the crime is not of passing rules and
regulations only, but of enforcement.
1 would insist on the hon, Minister to
see that the law ig enforced in the
case of those who indulge in adulte-
ration.

1 am seeking redress for the small
traders who number millions, I
would draw attention to the defini-
tion of adulteration given by Dr.
Godbole, ag found in the latest edition
of Webster's English Standard Dic-
tionary, which is:

“To corrupt, debase or make
impure by an admixture of a
foreign or a baser substance: to
prepare especially for sale with
an ingredient included which is
not part of the professed sub-
stance or according to certain
statutes with an essential ingre-
dient abstracted or with a defect
artifically concealed so as to
simulate a better article.”

Trere is also a section in the
Federal Food, Drug and Cosmetic Act,
ag amended, issued by the US.
Department of Health, Education and
Welfare, It is section 402, at page
#02(a), which says:

“(a)(1) If it bears or contains
any poisonous or deleterious sub-
stance which may render it
injurious to health; but in case the
substance is not an added sub-
stance such food shall not be
considereq adulterated under this
clause if the quantity of such sub-
stance in such food does not
ordinarily render it injurious to
heauth;"”

These definitiong should be taken into
consideration,
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Our milk corporations mix water in
making toned milk, That iz not
considered adulteration, because it is
done in a way which is not injurious
to health. So, in some ways we per=
mit adulteration, and in some ways
we do not. If the rules are made
loosely and if the Act provides mea-
sures that can be abused, it can do a
great deal of harm to the traders and
the country as a whole,

The rules made by the Central Gov-
ernment under section 23 of the P.F A
Act,—in particular about milk and
milk products. are found to be fram-
ed in an unscientific and arbitrary
manner. For example, I may refer to
ghee, Page 43 Table of P.F.A, Rules
1855 shows that in Gujarat ghee which
contains 21 RM is considered pure,
while that very ghee, if taken to
Bombay or Delhi, will be considered
to be adulterated, because the RM
value there is 26, and in Delhi it 1s
28. So, Agmark or standardisation
hag a different value in different
States in our own country. So, I
suggest this should be standardised in
all the States. If it is pure ghee 1
Gujarat, it cannot become impure in
Bombay or Delhi.

Same is the case with deshi butter.
As we know, it is a cottage industry
and it contains more moisture,
because of which it is considered to
be adulterated if it goes to Govern-
ment laboratories. According to the
present standards laig down by Gov-
ernment, even the purest deshi butter
will show more moisture than allow-
ed. So, the rules should be such that
the traders or farmers do not suffer.

These standards are wrong. The
basis on which small traders are to
be punished for small and petty
offences is erronecus. The standards
are not clear. For example, a public
analyst of the Municipal Corporation
of Poona gives a report on a milk
sample that milk fat is 3'6 in solid
non-fat 4-6, while for the same sample
the Central Food Laboratory says that
milk fat is 13 per cent in milk solid,
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other than milk fat 10-1 per cent. So,
these varying figures would be very
injurious to the small traders. The
variance from 3‘6 to 13 per cent is
too much, while the standard of the
best milk will be 10 per cent. Chemus-
try is an exact science, and it shows
whatever contents there are in milk
and its exact quality. A man can be
punished according to the finding of
the Poona Corporation analyst, while
he can be acquitted according to the
Government laboratory,

The Director of the Central Food
Laboratory, Calcutta, who is the final
authority in this matter, says that
solid milk fat of buffalo milk wvaries
from 9 per cent to 9'5 per cent, and
mot more. But, this wvery officer
opines in a report dated 6-9-1963 that
solid non-fat in buffalo milk is 10-1
per cent, Another report of his dated
15-4-1964 says that non-fat in buffalo
milk is 10'9 per cent. These varying
figures from the very same authority
are very misleading, and will prob-
ably put the small trader into trouble,

So, Government should first be very
clear about their ruleg and regulations
under which they want to punish a
man. -

Further, Government laboratories
are not adequate, They are worn
out and old. At page 141 of the Select
Committee Report, you will see that

the ex-Mayor of Delhi has gaid that
the laboratories are very old, and
they need a lot of change. So, with-

out changing all these things, it will
be very difficult for the Government
to come to some conclusion about
these definitions of adulteration.

As T said previously, when Govern-
ment corporations mix  water and
make toned milk, that is not consi-
dered adulteration, I quite agree
shat we are not able to supply milk
to our low standards, that we mix water
with milk. So, such measures which
to our low standards, that we mix
water milk. So, such measures which
are non-injurious should be allowed
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to other traders as in the case of Gov-
ernment corporations. On page 127
of that report, it is stated that a com-
mittee of experts will be appointed.
So far no such expert committee had
been appointed, Even if it is appoint-
ed, it will be sometime before the con-
clusions are made. My point is that we
are passing a law without making
any definite rules. Different labora-
tories adopt different standards for
adulteration tests and we are mot
sure of them. Previously, the man
was fined Rs. 5 or Rs, 10, Now, we
are providing for imprisonment.
Therefore, we must be precise about
the rules. When the rules are not
framed, how do you propose to send
a man to jail? That is my point.
Various rules are framed by different
States, The TUnion Government
says one thing while the State Gov-
ernment says another. Page & of
the Maharashtra Government Preven-
tion of Food Adulteration Rules 1962
deems it a crime if a licensee does
not display the name on utensils and
vessels. This is too much to punish
a man with rigorous imprisonment
for not displaying the names on the
utensils. There should be unified
law throughout the country This Act
should not come into force till the
prevention of food adulteration rules,
1955 are amended by the appoint-
ment of an expert committee. I be-
lieve that we cannot separate the
rules from the Act because without
the rules the Act ig useless,. While
amending the Act, we have no direc-
tion about framing rules. This
method of amending the Act without
the rules is not correct. We propose
to provide for imprisonment and fine
in the present law. The penaity
clause relating to technical offences
should be suitably amended from im-
prisonment and fine to imprisonment
or fine I lay stress on the word ‘or'.
You should not fine a man and send
him also to jail. For lighter offences
he should be fined, I hope the hon.
Deputy Minister who is present here
will take note of what I say and will
bring forward uniform rules to apply
in all the States. The standards
should not wvary in various
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laboratories as they do at present. As
I mentioned earlier, the same milk
should not be classified by different
standards; the results should not vary
as they do by 10—13 per cent. I
earnestly request that my suggestion
might be considered by the hon. Min-
ister.

Shri S§. 5. More: Mr. Chairman, I
rise to give my hearty support to the
present measure. 1 was on the com-
mittee on the previous Bill which was
passed in 1955. I also vigorously
participated in the debate, I feel that
the present Bill, which is & bit erting
on the side of harshness, is absolutely
necessary. Adulteration, like coerrup-
fion, has struck deep roots in the
country ang if we have to eradicate
this festering sore, we must take rigo-
rous measures. In the former Bili
unfortumately we were not so stern as
we wanted to be or thought neces-
sary to be, with the result that in the
Statement of Objects and Reasons, a
confession has beem made that the
former Bill had not succeeded at all,
in eradicating the evil. Therefore,
clause 9 has been provided. My sub-
mission is, will that clause do the
trick of removing adulteration? Even
the trading community which are
specialising in adulteration, have made
it a fine art. They will find s0 many
other ways of carrying on their
aduiteration and even escape from the
penal provisions of clause 9. I sub-
mit, as my previous speaker has said,
that there are offences which are
grievous and which are technical.
Something ought to be done in the case
of technical offences. Otherwise, in
this unfortunate world, with the
inspectors actuated with corrupt
motive, even an unfortunate man will
have to go to jail. Let us start catch-
ing the wvillain rather than the small
fry. Adulteration must be checked at
the manufacturing level. The Ameri-
can law says in section 306 of the
Federal Food, Drug, and Cosmetic Act
as follows:

“Nothing in this Act shall be
construed as requiring the Secre-
tary to report for prosecution, or
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injunction proceedings, minor
violations of this Act whemever
he believes that the public interest
will be adequately served by a
suitable written notice or warn-
ing.”

In our Act also we can follow the
American example and say that in the
case of technical offences, a similar
action could be taken. Take, for
instance, the case of a licence. My
hon, friend has read from the Maha-
rashtra rules. Supposing a trader
unwitlingly commits a breach of the
rule; that will be a serious offance
entailing a punishment of six months
imprisonment and a fine of Rs. 1,000.
That will depend upon the whims of
the trying magistrate. So, there
should be a distinction between the
manufacturers who indulge in adul-
teration and the retailers who pur-
chase their stuff from the big manu-
facturers and sell it without warrant
or guarantee. I think that in this
measure a useful provision has been
included to the effect that if a man
sells the stuff on a warranty he will
escape all punishment. But locking
to the level of education of the traders,
it will be difficult to insist that every-
one will try to shield himeelf by
securing the warranty from the bigger
manufacturers. So, there should be a
distinction in law as it was promised
in the Select Committee that techni-
cal offences will not be very severaily
dealt with.

Another submission is that in this
country the adulteration is practised
on a very 'vast scale. Looking to the
agency which is supposed to be
entrusted with the responsibility of
the administering this measure, the
agents or others, I would ask, what
will be their gualifications. Of course,
they will be prescribed later on. But
is the Health Minister going to assure
us that they will all be non-corrupt
and efficient? If @ man has to suffer
six months' imprisonment and a fine
of a thousand rupees or more, he will
be inclined to offer any bribe to the
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inspectors concerned, and the inspec-
tor is likely to be the victim of such
a temptation. Therefore, my submis-
sion is that we must make a distine-
tion be!'ween serious offences and
technical «ffences. Without making
such a dis..n-tion, we shall open the
floodgate: fo- all sorts of harassments
of the small dozlors,

There is one more point, Take for
instance the laboratories. There are
certain Government laboratories and
laboratories of public local bodies. It
has been mentioned by many traders
that the result of one laboratory on
one sample is not the same as the
result of another laboratory. There
are variations. The variations depend
on 50 many conditions. As Mr. Mahida
has pointed out, what is passable in
Gujarat will be treated as adultera-
tion in Maharashtra.

The report of the Ministry of Food
and Agriculture, Directorate of
Marketing and Inspection, says:

“The ghee being a biological
product, its composition is subject
to considerable variation depen-
dant on the type and breed of the
cattle, feed given to the cattle and
the climatic conditions, etc. In
order to overcome the difficulty
in the areas where the chemical
characteristics of ghee vary con-
siderably from those prescribed
under the rules, Regional speci-
fications are prescribed by the
Agricultural Marketing Adviser to
the Government of India.”

So, the variations will depend on the
type of feed given to the cattle. Sup-
pose we feed our buffaloes with cotton
seeds and oil cakes. That milk will
have more fat content than the milk
of a buffalo fed on grass. Therefore,
regional wvariations will have to be
taken into consideration and the stan-
dards will have to be prescribed.
Otherwise, if we strive only for wuni-
formity, innocent persons are likely
to be victims. Therefore, Govern-
ment must look into this,

- laboratories”?

(Amendment) Bill

Another suggestion I want to make
is this. The previous rules have pres-
cribed certain' standards. If prosecu-
tions are to be launched under the
new Act and the people are to be
judged by the old rules, it will be a
sort of anomaly. So, this Act should
not come intp operation unless the
new rules have been framed, to suit
the present Act.

Shri Hem Raj (Kangra): In the
previous case, they took three years
to frame the rules.

Shri S. S, More: On the Standards
Commitiee, some representatives of
the trade should also be taken. The
hon. Health Minister seems to be
taking the trading community as a
sort of criminal tribe. Of course, I
have no sympathy for them. Give
them the highest punishment, because
adulteration is causing a lot of harm
to the people and their health is going
down. Mr. Kamath had been persis-
tently saying in the committee that
they should be hanged or even flogged

in public. I am prepared to support
Mr. Kamath's suggestion in this
regard. But prosecution for mno

reasons is no remedy for adulteration.

Then, I suggest that Government
should see that the authority to recoge
nise laborataries is established in
every city. Take Poona city for
example. We import desi butter from
Belgaum. We are importing so many
tons of it. Supposing I receive ten
tins from a Belgaum distributor and
when I try to sell it, it is found to be
adulterated. I will have to pay the
penalty. If certain opportunities are
provided at the Poona level where I
can take the tins and get them pro-
perly certified, then I will have no
responsibility. The Health Minister
has been all along telling the wit-
nesses, “Why don't you start your own
Will they have any
authority? Will the courts recognise
them? They will tell the traders,
“You are the servants of the associa-
tion and whatever you may say about
the articles, we are not prepared to
accept”. Therefore, all the credence
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will be given to the erring analysis
in the Government laboratories and
than to the more accurate analysis of
the private laboratories. 1 suggest to
the Government if they are really
sincere—I do recognise they are
sincere about eradieating adultera-
tion—the proper and only way is to
start district laboratories at different
levels, so that honest persons can go
to the laboratories and get their stuff
properly analysed and thus create a
shield for themselves.

Another suggestion I propose to
make is that there should be a dis-
tinction between a manufacturer and
a distributor. A manufacturer is
interested in making the largest profit.
It is he who is the real beneficiary of
the deed of the small distributor.
Therefore, if small distributors are
not to be penalised for the sins of
the manufacturer, I think there should
be a separate wing of the Ministry
who can go after the big manufac-
turers rather than waste their time in
finding fault with the small distri-
butors. I have no sympathy for small
distributors, but they have every right
to exist in the country. The Consti-
tution has given them the fundamental
right to practise any avocation or
carry on any trade. That right has
to be protected by the State. You
simply cannot go by the assumption
that every man you come across is a
rogue and has to be punished.

1 know that adulterated food has
become a widespread thing. It is
difficult to find unadulterated food as
it is difficult to find a scrupulous
politician in this country. Therefore,
we cannot help it. We must take
things as they are and try to remedy
the situation by a slow stdges. A
drastic remedy is no doubt required,
but that drastic remedy must be tem-
pered by justice and sense of fairness.

The Health Minister was sitting in
the Committee. When the evidence
was recorded, with a sledge hammer,
every witness who dared to criticise
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her Bill received a blow on his head.
She was in a very militant and mighty
mood and, therefore, no witness
escaped her hands. I do realise that
she is very earnest in dealing with
this mischief, but her earnestness
should not go beyond a certain limit.
She should not go on the assumption
that a particular community has to
be put down. We had the gold com-
trol and we sent a lot of people into
unemployment. The same thing is
going to be repeated here. Many
gheewalas and butterwalas will have
to go out of employment because they
cannot every time stand trial and face
a punishment for six months. Over
and above that, the lawyers will fleece
them clean. They will have to spend
thousands of rupees in their defence.

An Hon. Member:
ness.

It is their busi-

Shri S, S. More: They will give pro-
fessional advice to the adulterators to
protect large manufacturers. Large
manufacturers will go to the most
competent lawyers and the small
distributors will go to third-class
lawyers. They will give them money
and they will not be protected.

Mr. Chairman: Why do you bring
down the lawyers by saying that they
are third-class?

Shri 8. S. More: Unfortunately, I
belong to the profession of lawyers.
I find that they are as bad as adultera-
tors. Therefore, I have every right
to express my own views about my
profession. I am not defaming any-
body. I accept the sincerity of the
Health Minister and that she is deter-
mined to eradicate adulteration just
as Shri Nanda is determined to eradi-
cate corruption. Corruption is still
there and therefore adulteration will
still remain there despite all the mas-
sive effort of the Health Minister.

An Hon. Member: You are pessi-
mistic.

Shri 8, 8. More: In this world there
is no hope without pessimism.
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Shri P. 5. Naskar: What is to be
done according to you?

Shri 8. S. More: I have already
made my suggestions. You must catch
the big whale and leave the small
fry who is the distributor.

Shri P. 8. Naskar: Sometimes there
is a ring between them.
i’

Shri 8. S. More: That ring even
goes to the officers; it does not end
with the distributors, Therefore, you
will have to appoint a sadachar com-
mittee in the case of your inspectors
and analysts. Unless you do all these
things there is no hope of removing
adulteration. I may be charged with
-pessimism, but I am more a realist,
and realism on occasions borders on
pessimism. Therefore, my submission
is that we must use this measure in
.the same way as Kalidas has said:

“ETIATTE : TR T TRAA AT

The instrument that you are forging
should be used against the guilty and
not against the innocent. She is per-
fectly justified in treating the offences
with all the gravity they deserve, At
the same time, in her over-zealousness
and sincerity she should not put inno-
cent people....

Shri P. S. Naskar: There is the
report of the Joint Committee.

Shri §. S. More: While I have noth-
ing against the Joint Committee, it is
a fact that it was all along dominated
by the Health Minister.

Shrimati Renuka Ray: The Chair-
man of the Joint Committee is present
here. What has she to say on that?

Shri §. S, More: Mr. Chairman, I
have been working on several Joint
er Select Committees.” I usually find
that the Select Committees are domi-
nated by the Ministers, Of course, it
does not mean that they do not
advance any argument for their stands.

(Amendment) Bill

Dr. M. 8. Aney: It is a calumny on
on Select Committees,

Shri N. C. Chatterjee (Burdwan):
As a member of the Joint Committee
I can say that what has been stated
by Shri More is not true. I have my-
self been present at the meetings, we
have opposed certain suggestions and
the Minister has accepted our views.

Shri 8. §. More: [ never thought
that I would be offending Shri N. C.
Chatterjee by my remarks. In that
case, I would not have made them. I
accept the Joint Committee is a free
agent to come to its own conclusion.

My submission is that certain
amendments are necessary. Unless we
adopt those amendments, the Bill will
not give the results which we want,
Take the case of the laboratories.
What is the harm in having Govern-
ment laboratories at the district level
so that the people could go to the
laboratory and get their things pro-
perly certified?

Mr. Chairman, I assure you that I
did not mean any disrespect to the
hon. Members of the Joint Committee.
1 have the greatest regard for them
and some of them are my best friends.

Dr. Sarejini Mahishi (Dharwar
North): As the Chairman of the Joint
Committee I would like to contradict
the remark made by the hon. Mem-
ber, Shri More. All the evidence given
by the witnesses and the suggestions
made by us were attentively and
patiently listened to by the hon.
Minister, as stated by Shri N, C.
Chatterjee, who was a member of the
Committee.

Shrimati Rennka Ray: Mr. Chair-
man, one year ago, in December last
this Bill was introduced to amend the
Prevention of Food Adulteration Act.
It was introduced because the need
for amending the Act was urgent and
imperative. In June the Joint Com-
mittee was formed and its report was
placed before the House last session
Somehow, we did not have time te
consider it during last session in gpite
of ity urgency, it is not omly
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the members of the Joint Commit-
tee +who feel, I hold the opinion,
and I am sure the country also
feels it very strongly, that adul-
teration of food is going on in a large
scale and, whatever the reason, Gov-
ernment is not able to cope with it.
The State Governments, as pointed
out by the Health Minister of West
Bengal before the Joint Committee,
have not been able to deal with food
adulterators effectively because the
Act, as it at present stands, does not
give sufficient powers to deal with
them. It is for this reason that we
are considering amending the Act
on the lines suggested in the report
of the Joint Committee.

I think the Joint Committee has
made a number of changes in the Bill
which are all to the good. The most
vital clause in the Bill is the one
which provides for deterrent punish-
ment. Because, it is absolutely neces-
sary that those who are flouting and
violating the provisions of this Act in
this way with impunity, those who do
not care whether children suffer or
die because of poisonous substances
they put into the food articles, such
people should be dealt with rather
severely.

I am sure that even Shri More, who
has spoken just before me, and the
hon. Member who spoke before
that, cannot for one second suggest
or say that those who are guilty of
crimes of putting in poisonous sub-
stances which have led to death or to
great injury to the health of the nation
should not be properly dealt with.
There have been suggestions that they
should be flogged, but flogging is not
a punishment which we indulge in
in the twentieth century.

1 personally do hold the view that
if the crime is serioug enough, the
death penalty should be given. There
is no question about it because, after
all, one murder kills only one man
whereas 1 have seen with my own
eyes in my own constituency that
when mustard oil was adulterated
with poisonous substance a large
number of persons, particularly in
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villages, was very badly affected
and paralysed. Some of them recover-
ed later; others have not recovered
till today. And this was because mus-
tard oil had been adulterated with
poisonous foodstuffs! This kind of a
thing is going on apace as other Mem-
bers have already stated.

It may be true that putting water
into toned milk, water which is good
water, may be a kind of adulteration;
but that is not the kind of adultera-
tion which is meant for severe pun-
ishment. I am sure that the rules that
will follow the enactment will provide
for leaving out such cases of technical
offence, It does not mean that be-
cause this Act is passed, those per-
sons who are adulterating food by
putting in non-injurious things are
putting in non-injurious thing are
meant to be taken up for heavy pun-
ishment. It is meant for those who
are adulterating foodstuffs in such
a manner that it is permanently in-
jurious to health, or leads to death
or is such that it results in mal-nutri-
tion by putting in substance of less
nutrition wvalue than the advertised
commodity.

If that is the sum and substance of
what is needed then the penalty clause
must necessarily provide much more
deterrent punishment than even the
Joint Committee has provided for.
The Joint Committee has said, “six
months’ imprisonment”. In West
Bengal today, not under this Act but
under other Acts, the Chief Minister,
who is also the Food Minister, has
taken steps to put into jail many of
those who have been guilty of crimes
regarding profiteering in food prices
bringing about non-availability of
food. But do those who make crores
of rupees mind six months' jail? They
do not mind six months’ jail; they
do not mind, maybe, six years of jail
For those who are making crores of
rupees, if the deterrent is to be suffi-
cient it must mean confiscation of pro-
perty. If the crime is sufficiently
bad I should say that the death
penalty also might be given; but, cer-
tainly, confiscation of property should
take place or life imprisonment,
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I am very glad of one very healthy
provision in this Bill. The Joint Com-~
mittee have provided that the licence
may be cancelled after a second off-
ence. I presume, that means an of-
fence which is really one of food adul-
teration and not against an honest
man who has not taken out a war-
ranty or any such technical offence
that, as I said, can be dealt with by
the rules which are to be framed. They
have provided that the licence may be
cancelled. This ig a very healthy pro-
vision, but the only difficulty is that
the licence is to be cancelled after
the second offence. It is a sad but
true reflection in this country today
that those who evade the law are far
more clever than those whao frame
the laws and those who implement
them For those who evade the laws
the second offence, as put down by
the Joint Committee, may never be
reached because they would do it in
a benami manner and we would not
even know that the same person may
be infringing the law time and
again. Therefore, as I said, while it
is a very healthy provision which I
do welcome most sincerely, I do feel
that this law should be armed w'th
sufficiently stringent measures to deal
with those who are murderers not of
one man or one person but of large
number of people. It is a very seri-
ous thing that this particular condi-
tion still operates in the country and
that it is getting worse and worse and
we seem to be helpless in the face of
it, There are many provisions in
thig Bill, as modified by the Joint
Select Committee, which are healthy.
But I think we should not yield to
any objections—certain objections are
bound to be there—that may be raised
by some people. We should not be de-
terred from bringing in proper provi-
sions which will be effective deterrents
against food adulteration. The per-
song whgo indulge in food adulteration
must be dealt with in a proper man-
ner. 1 know some of the Members
of the Joint Select Committee to
whom I have spoken and they felt
rather handicapped because they feit
that there iz a volume of opinion
which does not support it.  They

(Amendment) Bill

felt that if they tried to bring in
more strigent measurers, there may
be even in this House a volume of
opinion which may not support them
But I feel sure that apart from the
objections that have been raised by
Mr. More regarding persons who are
guilty of only technical offences and for
whom sufficient safeguards may be
provided in the Bill, there should
be much more stringent punishment
for those who are the actual oJen-
ders. [ would again and again appeal
to the House that, even before ihis
Bill emerges in its final form, more
stringent measureg to deal with those
who are the actual offenders may be
brought in.

Lastly, I would say that when the
rules are framed, the rules should
sufficiently guard against any inno-
cent people being made  victms
because they may M6t be properly
educated, as Mr. More has said, and
who may have committed only some
technical offence, Such persons may
be dealt with quite differeatly
ag against those who are the actual
adulterators. 1 hope that this Bill
will go through well and will operate
as soon as possible. It has taken
at least one whole year before it will
be put in to operation in spite of the
urgency and the peed for it, in spile
of the fact that not only the publie
are looking forward to this measure
being enacted but even the State
Government are feeling helpless
because they cannot proceed until
such an enactment with proper visions
becomes the law,

With these words, I support the

measure gnd I hope my suggestion ang
amendments will be accepted.

16:42 hrs,
[Mr. Depury-SpEAKER in the Chair]

oY QAT : A1 4 FREl
gfugzr  sfeafamfas &=F W|m
fasr fadw
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Fw & | wrE gAY arg @t & faed
foretrae 7 g1 1 &= % 17 %7 oy o
smar @ | & wwwar g fr & et
Fwr e o A faemaz &) Faw oE
T EF G5 @ Tar & faw # wmaw
faemaz 7 gt 1| 73 wrg faemae @
faemae &

Shri Nambiar (Tiruchirapalli):
There is adulteration in God also,

Nt THTTAR ;. W q@AwET
# ferraz @ St @Y A qare Twm_r
T | A B waqT AT I FY e wwar
g 71 3% & wE ST @ | TaEn
faerae Fam 78 &
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w&A o @ f o 8 9T & Tegw
F AT # 41 BF B EE
T @t w22 &% #1 A faen
FT 4T | o7 3 TA AT g@ar 4t |
g A TH F T IFAT AT § )

U% RS AW 0 1 wIT AT |

Y TR : gl AY F FHT FHT
Tar Wt gar 9 F ured ama
s Tt § fr wrd qae qad
e ST & 1 afz @ o g g
7 ge g1, TEY A aEgd |’ &,
T avgd wedt gf Y IaH 1 faera
arar fem 78 @war | fremar wofed
st @ fF @vg e waw @ i o
T TR & q wgr Aw § 1 gEfa
IaH fammae &< & @ A gery
afs g 78 wafeqor #1 QO 18
& @ 71T 1 G 9TrE T T FET FAT
&N | % W9 T F1 @ O a |
AT AT TIT9 SATRT 42T FT AL T |
T wror ag @ gard wfw aw
Z ot @, TR o FeAT Agdt AW
2 | 919 I WY g1 9291 F JeqEA
gfg & F a9 % T 59wl
* T A% w1 gard qfi fagedt
o @ 8, A WY gT | A ame
w7 SelT &% ot g, fee faRmi & o
feg e Mo & 1 dw &
T AT 25 AT AT @ E AT 15 914
FY wwey T gt €, A@r W T v
@ §, o gaR AW ¥ o AW,
I w1 UF T T, FAE AOET
Aif el 7 ¢ 1 T waear ®
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AN G AT F T |, 4
afg = "FEt

dredr AgeEqy aw § mod aA
78 @ AT g gmer 3 Ot
qFar & | 9ar st wfger agem S
#g1 {5 % fau #3 gz gmr fed
A A g g I19og T 2 W
frast <= faar s ? & oot faesit
FT AT AT FHAT §, AT WILT FT JdT
H/EAT{ | "TIH AT @I ATAFAT T
F fag g% W@ § w9F gERry
¥ =ifas Far § 2 gFRIC 3T
AT ¥ AW § 1 o sufE dar Ay
& 99 91X 7 9T g1 ST § AT
ST ATgATT W ¥ IWFT AW @Y
ZIT | =TT F qry F4y A @ fF AT
T F Ow oFx & 7 mmowr 9t 150
T wTfAE FT AT § AT WA A
BATS T 9 F@T & | FHFT AT &

T Y G g § | TehF syl FEar

2, Telw a3y J1gar & 6 ¥ wnr SwreTe
&, AfeT farerd A W A

g wifge | mrewr ST STt

fawr @ &, Sfew wed oow ¥ ww
farare S T F A9 w1 w_e
T foaT ST | Y s AT g
TR T TEFTT AT 6L A e
g 3% Far g fadmr dar T8 &
zafery & digaT § e weT o fwr
QT AL & | OF Wl &7 Ao F1 WY
¥ 7o 7gl AaT | ) a9 g
¥ fremae AT, | Th N aTOE
afare #t gift 7 agamar afer dgwi
R dwEl & gft wgemar & 1 X woaw
& o Fae o sl w1 w37 i
gz Y g 1 9w fremae ¥ faad
W W e & I A R &
T "R FT F AT & 337 i g,
T O HHEAT AATR WY e A ¥
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BT ZATE 96 FWI M g #1aT &b
B9 9 YHTC 9 WUTH & UF FT
fear &7 1 78 a<g ¥ T8 %) A0 OF
ST HHAT | WA TF UF oAfFq agHl
it & dew & arg fasEre w2 @
2 | gafag & wFr Fgar =war g
fiF mrasT g2 A T2 FE

gz wafg g 9, g2 warfwf,
g gy wmha, 99 99 fagdmr
w7 wETaw ¥ g7 & 6 <3 Y e a
AT 2 | FAT FIIC & [T F1E THY
arg & 1 ¥ &F IO AT & ? A
TR el & W1 it & qad vge T
¥ 1T T qgTee ST A WY w@T & &
fr odaar F g @ AT &,
FIC T & faer w10 T 5 qFar |
WiFT WA FSIT T WT 92T |

WS WTIF AT §, I AT
ar @ 7 oF sufer oFIT v g ar
a3 faars oY @R § 39 fa@ @
T 8, W Y A A @Y 99 gy
1 gus £ T ¥ | W g a7 0
&Y T A gaw foRerd s afar
FrE1 ®1 Fg1 wran g fw g gt fawrs
Qe TETEY ¥ @Y Y g9 TR G | I9T-
s e, o g g R @
@Y Tl ¥ ARy Taward
% st Fgm wTear § 5 aw T
=1fET | S AT TR F AT T
FAFATATEF FFRA L

o zEEdT 493 § B s 7 o
mET @ A1 gOred I &AW 7§
AT | ATIH IAT AT & | THRI GATE |
¥ geare sfq faa 1 § 1| @@ o
ag 31 @1 & fF o Sedaedi #) Tar Ay
&, SO 993 foar 91T | 9 THRTT
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safer @om o1 SmET €, 9 agne
ST &1 " wafas F2F § § |9
T oI 1

¥ oF #IT gara =7 Agar § )
oY W &M ¥ fAg dEw S
oT fsie 7 @ 1 g e Y 3gi 93
& 1 727 7o afafaat ) & ae=
afufa a7t &, a9t ofem war &
afew & aer St F1 FgaT @A g
F T TFTT @I HATHHOT F1 72 F g
qY Ugw WEE I9 98« F q9
o1z faq ® &9 9T 9 ¥ 6 9.
¥ R gg Afadss I @ ww @A
f foqa ARHT awe o &, WIC 99
AP 9T qHEAT AN qO@AT AT )
afeT FT T 98 T | WS T FEY
HAT AEIET AT ATA BT & AT SEET
AT W T FT 97T A ¥ g7 o
¥ ArRag e, dafeat g T
g

T fagas & o1 a8 HwEw @@
T g, 39w ¥ @rg sw@r g W
T ATHTC GATA HEg T 9Tg a1 v
=fr wgam Wi 3T | 9%g 98 7
AT ¥ g, awrd ¥ g afew
W TAT A A AT N § Y 9 wHWA
g F 7 et g & o § gafag
T FF Fer £ FF & 1 AT ATy
9T F1E e ) faar smar ( gafag
T AT § fadew @ fR o oW
ardi # afs o w1 g=er fadgaw
A § A W AR Hag R, i fw
HAITH &, THY AT 3T FT 44 FIF
ST #T FTT ATH N7 | FEY EAIL
& & T w1 feg g

Iares frar faemae aff s
g @ T freme & gafen go
Ig WA T Y 4gd WeS1 FW
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frar & 1 g Y gtg F ¥ Y gAT
99 6 §2 &7 gHF AET AT IH T
FETT A% 4Y, TAAT AAG AEN AT
=y &t

T ¥ mfafma § zg o1 F
wRar § f& {7 sugT & famr A
o 9EY FIA 9T IT F AER 9 7
HAFT AT 97 qFd & L IT H1 AH-
TR X AT & A | AfFw s
TEdFI 959 @ € 1 gafEy T garT
g fo Faa afasfal = & fad<
T 3T, TS ¥ 1T 79 AT TATRQ
a9 qg FH A |

F 3T g AT ¥ fadza 3

Mr. Deputy-Speaker:
Member willing to
Himatsingka.

Any hon.
speak Shri

Shri Mohan Swarup: I also want to

Shri Vishram Prasad (Lalgani):
What about Shri Mohan Swarup from
my party? :

Mr. Deputy-Speaker: I have called
Shri Himatsingka,

Shri Himatsingka (Godda): This
Bill has made certain changes in the
existing Act, and has provided for
more deterrent punishment by chang-
ing some of the penal provisions.
All these things are already in the
existing Act. Therefore, if the Act
had been properly enforced, I think
a lot of deterioration could have been
stopped,

Mr. Depuiy-Speaker: He may con-
tinue tomorrow.

({Amendment) Bill
17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(ii) ReporTED sPEECH oF SEm G. V.
KETEAR AT POONA ASSASSINATION OF
MaHATMA GANDHI

Dr. Sarejini Mahigshi (Dharwar
North): Sir, I call the attention of
the Minister of Home Affairs to the
following matter of wurgent public
importance and I request that he may
make a statement thereon;

“Reported speech of Shri G. V.
Ketkar at Poona regarding the
plan of Nathuram Godse to assas-
sinate Mahatma Gandhi.”

& ¥ gite afew (FTwT) ¢
I wEew, & oF swEemT &+
ST F5TT ARATE | faAfF 16-11-64
&1 & & 71T gATL W7 THe T¥o qTEAY
§ wgreAT wieT 1 g FW FT ATG
T T & I F AT F FaFT
a0 AT W Ry T wfeT www @)
HICTE-FT T HERT FT v feamy
Frafmw e f 9w FAXHFgw
Tg Jat ot ¥ fax o ¥ Afew ol A
Fer fr qg Wz Ao &, B oA &
T 9T ¥ FT Iy foivwe ¢ faar
a7 | ¥ & I F &y 5 oo
¥ ga gma 1 foar T w9 asw
W & AU FTO UF Eear feaw
Tar | 38 & ' ¥ fpr o ww Afew
fear | T 7® 7 faar g a1 T®
HTHAT AV AET 6T wwar qr 1 ¥ ag
TMAT wTRat § fF aew e § agy
AFANT § w2eHe 7 3T gU TS /WY
¥ FTE T WL A g9 ArAe &1 fomr
T HIT IF T IA FT #ETHE T AT
wgi % Ifaa ar awifs Feawr ¥
7 ¥ arr & a1 Nfew wF o 16-
11-64 1 g1 3 fag @ «qr Sfer
7 Fg ¥ fF ag wsw FT AAAT §
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[4Y 2o fao arfem)

saRt Al frarmrgr v @ F
a1z R o Aifew 7 a1 @ a8 ATHET
g[S # A o7 qFa7 91 TEfAC g
¥ qaEqT FT 999 & Qar G
WFTT GTU T ATET TET

Mr. Deputy-Speaker: There is no
point of order. Your name is there
and you can also ask a question.

The Minister of Home Affairs (Shri
Nanda): Sir, following the recent
release of the three convicts of the
Mahatma Gandhi Murder Case, cer-
tain reports have appeared in the
Presg which have caused intense pain
and resentment. According to these
reports which have subsequently been
confirmed by the State Government,
a meeting was organised at Poona on
November 12, 1964 to felicitate two
of the convicts—Gopal Godse and
Vishnu Karkare—on their release.
Presiding over the meeting, Shri
Ketkar, Editor of Tarun Bharat,
claimed that he had known of the
intention of Nathuram Godse to
assassinate Mahatma Gandhi and
had conveyed this information to the
late Shri B. G. Kher, the then Chief
Minister of Bombay, through Balu
Kaka Kanetkar. He is further
reported to have said that he had
made an attempt to dissuade Nathu-
ram Godse from carrying out his
intention. Shri Ketkar repeated the
statement substantially at another
meeting held on November 15 1984
at Poona to mark the death anniver-
sary of the assassin of Mahatma
Gandhi. As both Balu Kaka Kanet-
kar and Shri Kher are now no more,
it has not been possible immediately

" to verify Shri Ketkar's claim of
having communicated his knowledge
of the intention to assassinate Gandhiji
to Shri Kher. Government are mak-
ing a thorough inguiry into the
matter with the help of old records
and in consultation with the Govern-
ment of Maharashtra, Meanwhile, I
understand  that the District Magis-
trate of Poona has passed orders of
detention under Rule 30 of the
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Defence of India Ruleg against Gopal
Godse, N. G. Abhyankar, P. V. Davre
and G. V. Ketkar to prevent them
from acting in a manner prejudical to
the maintenance of public order and
public safety. Of these, Godse,
Abhyankar and Davre have already
been taken into custody. As Ketkar
is not traceable at Poona, attemnpts
arc being made to  ascertain his
where-abouts with a view to detain-
ing him. (An Hon. Member: He
surrendered in Madras). The District
Magistrate, Alrmednagar, has passed a
similar order of detention against
V. R. Karkre and he has been taken
into custody. The State Government
are alive to the situation posed by
the activities of these and other
undesirable persons and are exer-
cising all possible vigilance. They are
alsp giving very close consideration
to any other measures that may be
called for.

Whatever the truth or otherwise
of this matter, the fact that the death
anniversary of the assassin of one of
the greatest men of all times, whose
memory is highly wvenerated and
cherished not only in this country but
throughout the world, should be
observed and that the other ex-con-
wvicts should be felicitated on their
release at a public function has come
as a profound shock to the Govern-
ment and the people of this country.
It is amazing that an act so revolting
to human decency and the highest
values cherished by this ancient land
since the dawn of time should hold
an appeal even to an infinitesimal
section of our people.

Dr. Sarejini Mahishi: A shocking
confession by a Poona journalist, 16
vears after the 'wmost reprehensible
crime, has now brought to light cer-
tain things ag if foreknowledge of
the crime was no offence. May I
know what steps Government are
going to take to curb such anti
ndtional elements and the special
steps Government are going to take in
this case?
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Shri Nanda: These are two things:
special steps in this case will depend
upon the further enguiries that may
be made. Certain people are detained
in certain jails and therefore any
further enquiries to be made will
lead to something as to what action
can be taken in this case. As regards
the general measures to be adopted in
order to prevent the play and growth
of such forces, this matter is before
ug all the time and with the help of
the community, and the leadership of
all sections, I think even more can
be done than has been done.

Dr. Sarojini Mahishi: I ‘may be
allowed to put one more question.

Mr. Deputy-Speaker:
question.

Shrimatj Subhadra Joshi (Balram-
pur): Is it a fact that some RSS
leaders participateq in the Godse
reception and, if so, will the Govern-
ment enquire into other such acti-
vities of the RSG5 and consider the
question of banning it again?

Shri Nanda: Any further ramifi-
cation of this certainly will have to
be looked into. In this case, a person
who had connection with the RSS,
resigned and left the RSS, whatever
the implications may be.

Shrimati Subhadra Joshi: One more
question,

Only one

Mr. Deputy-Speaker: No second
question.
Shri Ansar Harvani (Bisauli):

Following the assassination of the
Father of the Nation, the RSS was
banned. May I know the reasons
which led the Government to with-
draw the ban, and in view of the fact
that Godse was given a reception by
the RSS leaders, will the Govern-
ment consider banning it again?

Shri Nanda: The suggestion that is
made will certainly have to be con-
sidered; but it was done long ago.

Shri S. S. More (Poona): May I
know whether the Government knows
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that Mr. N. G. Abhyankar happens to.
be a '‘member of the court of the
University of Poona and also a mem-
ber of the executive, and do the Gov-
ernment consider the necessity of
roemoving such persons from educa-
tional institutions? Otherwise they
will disseminate poison,

Shri Nanda; This will be a matter
which can be considered.

wY Fo fio arfed: =Y FWET T
THE ST #Y T g AT 99 g
FXT &7 Tar faar @ @ g & 95gw
¥ wfre g & faq FraE @t
@ 7 el P MEw T AT WA 9T
St ardwfE @ qAiE g § 99
F AHTY ARG FEC FKT AT
ar 734 ?

off qwaT ;& g@ FT FaTd T TFT

waifes aafa & @5 € =W 7
a#t ¢ afes T o ¥ A A fom
fer @ 1 arr a1 39 faA 11 T
#% that 7 qrgd o7 faey gwn av fF
W FT T aF U CF AAATH TeAT
freeft § ufeq §17 91 @Y & | AHY HY
gzd & @1% A1 I A7 &4 g @, AW
ST wEATl § w91 & § IW w7 F
Faaal g | 91 o fafaeez § 7 796t
TG ATET AT

Mr. Deputy-Speaker:
question,

Only ask a

Shri Tulshidas Jadbav: I want to
explain how these mentalities are in-
creasing.

Yxfy TTAT ATTEAT WA
worer ¥, feww  sEaEiET
FiwraTa F, ALIAAT ATAT T
AFT | GATHT TG EIT THAT T



1801 Calling

[Shri Tulsidas Jadhav]

g TIRAT SATSAT A 1T i HHAY,
gIAT q99 wgord fawrar aear-
EYaT §IRF T A5y | g
WHEOIATST aATT Aear W
Az AT A | gATHT 1T
AT AT TAM gy qrdy
F Aoy | AGANA  ForaATiE
MAATITGET I7 FAT AogaAT AY-
AR FTAITAT  FTAEHAT
At TiET |y Y, TgOET I
F€ 7, § FTAAT gy wAv

T AT FT aCE A WATH FT AT
av T & o @ fE L

Mr. Depuiy-Speaker: You are
making a speech.
Shri Tulshidas Jadhav: I am putt-.

ing a question. I am explaining the
‘whole matter.

Mr. Deputy-Speaker: This is not the
time for explanation.

st gREIA ey 0 I
WQW'T-WF(*W@#’I'&IT.&»
TG W R

Mr. Deputy-Speaker: You may
base your question on any fact or
any statement in the wvpaper. But
-‘what is your question?

WY gadierte FTeT I TR 0
gt wATIfer I A WK wE G
T AR BT FT A F A" 0 A” I
gor-fafe ward et §, garenT AT
AET ¥ W wErg ¥ gET wAEfe
a7 TET & AT IA YT F7 AAvnar &
w1 @Y E A A A A A faed
g qrfer F o & s@X I F
frgg 30 FTiATE FT @ o A
ATFTC 1 Arw § 5 wErog ¥
EAI G
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WA Fagmagvaa & e
gq foew &1 wArgfa &1 qEgg F@w
TfiT 7% 3§ F faq wme s
arfe | 3w 1aEdwe & 91 79 gfa mfex
FIT & WY agt IC A1 A 8, I9 R
T FEAT IEU & | T9F fq0 T
A IS FG T TS FI9 IS, AfEwA
AT FT1 WY qGT IO T | FH
AR 7 w1 AT 5 it s fafw
T T FE ATEEE F FY A
& | 8 g Tfie 7% gw |9 & 9
& Trfyn | TR IR F AT @
I TTH T AN F59 IS A &, I F
qR A "ErOE A WY W R
o gw W F w® € )

Shri Sonmavane (Pandharpur): May
I know whether it has been brought
to the notice of the Government both
at the Centre and Maharashira that
immediately after the assassination of
the Father of the Nation, sweets were
distributed by some persons connected
with the know of these events? Will
this fact also be enquired into and
these people will be ftraced and
brought to book?

Shri Nanda: When they look into
these things, they can go into that
matter also.

oY Wlo wo wWifqwY (FFT)
T THTT F 5H qOG T qq7 AT ¢
ff T8 BHT & T few F X
frar, w1 oW e fer oad 3,
AR N 1 AR R § Wi
frr et g8 ¥ fao ofw & 7

OF WIAAIT T  FAT I W ¥
fret @1 fregame far mm & 7

=t Aar ;. FE AW w1 FrewT
foray waT & HYC aTT T fEar I,
Iu ¥ ar ¥ § weft 78 % "wwar o
St groet R WA (W) oA
%Y wgem A qann fx 12 ardE W<
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15 gl #1 Y |TE-AAE g |
# ag St g g 5w ¥ |-
auTdg 9 /W ¥ sffara &9 ¥
AL I MTAINB B A, 2 &
| &, dY FAT GEFIX A ¢F A7 A
9 Afgs IFTd ¥ F I Ifaeg
FEATH FA F g A F9
9 FBCE ?

st oA Y A A A
T ¥ awe ¥ QY @ E

Shrl M. Malaichami (Periyakulam):
In view of the fact that Shri Ketkar
hag issued a statement that he was
aware of the plan to assassinate
Mahatma Gandhi, may I know
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whether any time limit has been fixed
for the completion of the enquiry in
the matter; if not, may I know when
the enquiry is expected to be com-
pleted?

Shri Nanda: I cannot give any date.
It must be vigorously pursued and
very soon concluded.

Mr. Deputy-Speaker: The House
stands adjourned till eleven of the
clock tomorITow,

17.16 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 28, 1984/Agrahayana 5,
1886 (Saka).
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